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(12) PATENT APPLICATION PUBLICATION (21) Application No.202147012742 A 

(19) INDIA  

(22) Date of filing of Application :24/03/2021 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : VIDEO DECODING DEVICE AND VIDEO CODING DEVICE 
 

  

(51) International classification  

:H04N0019820000, 

H04N0019117000, 

H04N0019176000, 

H04N0019593000, 

H04N0019460000 

(31) Priority Document No  :2018-160712  

(32) Priority Date  :29/08/2018 

(33) Name of priority country  :Japan 
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        Filing Date 
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(87) International Publication No  :WO 2020/045248  

(61) Patent of Addition to Application 

Number  
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(71)Name of Applicant :  

   1)SHARP KABUSHIKI KAISHA  
      Address of Applicant :1, Takumi-cho, Sakai-ku, Sakai City, 

Osaka 5908522 Japan 

   2)FG INNOVATION COMPANY LIMITED  
(72)Name of Inventor : 

   1)  
 

(57) Abstract : 

Provided is a mechanism for achieving video coding and decoding such that only a specific partial image region of the same screen 

can be independently decoded. A video decoding device (31) according to an embodiment of the present invention is characterized in 

that, with respect to intra-prediction, inter-prediction, a loop filtering process and the like, a partial image region in a picture is set, the 

outside of the partial image region is handled in the same way as the outside of the picture, and a non-partial image region other than 

the partial image region in the picture is not subjected to such limitation. 
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:A61B0017060000, 
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   1)WINTER, Lia, Lynn  
      Address of Applicant :2521 Kingston Pike, Apt. 708 

Knoxville, TN 37919 U.S.A. 

(72)Name of Inventor : 

   1)WINTER, Lia, Lynn  
 

(57) Abstract : 

A sewing needle having a needle tip configured to pass through a sewing material and a first needle portion that follows the needle tip. 

A second needle portion is removably connected to the first needle portion and includes an end that is inserted into an elongate hollow 

receiver located on the first needle portion. The second needle portion follows the needle tip through said sewing material 

substantially simultaneously with the first needle portion. A first thread connection formed on the first needle portion is configured to 

carry a first portion of said thread through the sewing material and a second thread connection formed on the second needle portion is 

configured to carry a second portion of said thread through the sewing material. After passing through the sewing material, the first 

and second needle portions are separated, brought around outside edges of the sewing material and reconnected for subsequent 

stitching. 
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(54) Title of the invention : DYNAMICALLY DETERMINING SAFETY EQUIPMENT FOR DYNAMICALLY CHANGING 

ENVIRONMENTS 
 

  

(51) International classification  

:G05B0019418000, 

G06Q0010060000, 

G08B0021020000, 

F16P0003140000, 

A41D0019015000 

(31) Priority Document No  :62/736421  
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(33) Name of priority country  :U.S.A. 
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        Filing Date 
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(71)Name of Applicant :  

   1)3M INNOVATIVE PROPERTIES COMPANY  
      Address of Applicant :3M Center Post Office Box 33427 Saint 

Paul, Minnesota 55133-3427 U.S.A. 

(72)Name of Inventor :  

   1)SWIFT, Brian J. 

   2)LONG, Andrew W. 

   3)STEIN, David R. 
 

(57) Abstract : 

A system includes at least one article of personal protective equipment, one or more industrial devices, an industrial controller device 

configured to output industrial controller data indicative of one or more attributes of the one or more industrial devices, and a 

computing device. The computing devices is configured to determine a set of one or more safety rules corresponding to a work 

environment at the first time and determine a change in an attribute of the one or more attributes of the one or more industrial devices. 

The computing device is further configured to identify an updated set of one or more worker safety rules corresponding to the work 

environment at the second time and determine whether the status of at least one article of personal protective equipment satisfies the 

updated set of one or more worker safety rules. The computing devices is further configured to perform at least one action based on 

determining whether the at least one article of personal protective equipment satisfies the updated set of one or more worker safety 

rules. 
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(54) Title of the invention : INVERTER-TYPE ENGINE GENERATOR 
 

  

(51) International classification  

:F02N0011080000, 

F02N0011040000, 

H02J0007140000, 

H02P0009040000, 

H02M0007219000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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        Filing Date 

:PCT/JP2018/032384  

:31/08/2018 

(87) International Publication No  :WO 2020/044544  
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(71)Name of Applicant :  

   1)HONDA MOTOR CO.,LTD.  
      Address of Applicant :1-1, Minami-Aoyama 2-chome, Minato-

ku, Tokyo 1078556 Japan 

(72)Name of Inventor : 

   1)MAEDAKO Minoru  

   2)INOUE Toshio 
 

(57) Abstract : 

Provided is an inverter-type engine generator that has a startup function and has one three-phase bridge circuit that functions as a 

rectifying circuit, a boosting/dropping circuit, and an engine startup circuit. An inverter-type engine generator (1) that comprises: an 

alternator (12) that can operate as a motor that starts an engine (10); and a converter (14) that comprises a three-phase rectifying 

bridge circuit, converts three-phase alternating current that is outputted from the alternator (12) to direct current, and can operate as a 

motor driver that, when power is supplied from a power source (30), can drive the alternator (12). The three-phase rectifying bridge 

circuit of the converter (14) has three up-down sets of elements that: on the up side, are formed from switching elements (14a1-14c1) 

that can be duty controlled and thyristors (14a2-14c2) that are connected in parallel to the switching elements (14a1-14c1); and, on the 

down side, are formed at least from switching elements (14d1-14f1) that can be duty controlled and comprise diodes (14d2-14f2). 
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(19) INDIA  
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(54) Title of the invention : PROCESS FOR THE PRODUCTION OF GRAFT COPOLYMER POWDER COMPOSITIONS AND 

THERMOPLASTIC RESIN COMPOSITIONS 
 

  

(51) International classification  

:C08L0055020000, 

C08F0210160000, 

C02F0003300000, 

C08J0003120000, 

C08F0006220000 

(31) Priority Document No  :18191380.7  

(32) Priority Date  :29/08/2018 

(33) Name of priority country  :EPO 
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:PCT/EP2019/072767  
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        Filing Date 
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:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INEOS STYROLUTION GROUP GMBH  
      Address of Applicant :Mainzer Landstrae 50 60325 Frankfurt 

am Main Germany 

(72)Name of Inventor : 

   1)SCHULZ, Tobias 

   2)FISCHER, Wolfgang 

   3)JANSEN, Ulrich 

   4)MICHELS, Gisbert  
 

(57) Abstract : 

The present invention is directed to a process for the production of graft copolymer compositions which are based on acrylonitrile-

styrene-acrylate (ASA) or acrylonitrile- butadiene-styrene (ABS) graft copolymers. The graft copolymers compositions are obtained 

by emulsion polymerization and afterwards precipitation, dewatering, drying and optionally cooling of the dried graft copolymer 

powder, wherein the graft copolymer B powder obtained is mixed with an aeration gas, preferably air and/or nitrogen, wherein the 

bulk density of the graft copolymer B powder is equal or less than 98.5 % of the bulk density of the non-aerated graft copolymer B, 

during the whole aeration step. The graft copolymer powders show higher powder flowability and less tendency of caking during 

storage, for example in a silo. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202147012773 A 

(19) INDIA  

(22) Date of filing of Application :24/03/2021 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : OIL-IN-WATER EMULSION 
 

  

(51) International classification  

:A61K0008060000, 

A61Q0019000000, 

A61K0009107000, 

A61K0008891000, 

A61Q0001020000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2018/107847  

:27/09/2018 

(87) International Publication No  :WO 2020/061880  

(61) Patent of Addition to Application 

Number  
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:NA 
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(71)Name of Applicant :  

   1)WACKER CHEMIE AG  
      Address of Applicant :Hanns-Seidel-Platz 4, 81737 Muenchen 

Germany 

   2)LIANG, Xinyu  
(72)Name of Inventor : 

   1)LIANG, Xinyu  

   2)LIANG, Xiny u 
 

(57) Abstract : 

An oil-in-water emulsion comprising silicone oil and natural oil, a method of preparing the oil-in-water emulsion and use of the oil-in-

water emulsion in personal care products are provided. 
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(54) Title of the invention : TWO-PART HIGH-STRENGTH SCREW 
 

  

(51) International classification  

:F16B0035000000, 

F16B0025000000, 

F16B0041000000, 

F16B0035040000, 
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(32) Priority Date  :26/09/2018 

(33) Name of priority country  :Germany 
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        Filing Date 

:PCT/EP2019/075992  

:26/09/2019 

(87) International Publication No  :WO 2020/064910  
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Number  
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:NA 

:NA 

(62) Divisional to Application Number 
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(71)Name of Applicant :  

   1)KAMAX HOLDING GMBH & CO. KG  
      Address of Applicant :Dr.-Rudolf-Kellermann-Strae 2 35315 

Homberg (Ohm) Germany 

(72)Name of Inventor : 

   1)KELLNER, Manuel  

   2)SCHMITT, Thorsten  

   3)WALLMEIER, Stefan  
 

(57) Abstract : 

High-strength screw (1), comprising a head (2) with a tool-engaging contour (4) and a shank (3) with a free end (5) pointing away 

from the head (2), wherein a threaded portion (6) with a thread (7) is arranged on the shank (3), wherein the thread (7) is formed as a 

metric ISO thread or an inch thread, wherein the head (2) and the shank (3) are formed as parts of separate materials, the head (2) has 

a coupling recess (8) arranged radially on the inside and comprising an axial force transmission element (9) and a torque transmission 

element (10), the shank (3) has a coupling element (11) arranged radially on the outside, on its outer circumference, and comprising an 

axial force transmission counterelement (12) and a torque transmission counterelement (13), the coupling element (11) engages in the 

coupling recess (8), the axial force transmission element (9) and the axial force transmission counterelement (12) are formed and 

arranged as engaging in one another in a form-fitting manner in such a way that an axial translational movement of the head (2) in 

relation to the shank (3) in a direction away from the free end (5) of the shank (3) is prevented, in particular such that they cannot 

come apart, and the torque transmission element (10) and the torque transmission counterelement (13) are formed and arranged as 

engaging in one another in such a way that a rotational movement of the head (2) in relation to the shank (3) in the sense of the 

rotational direction for tightening the thread (7) is prevented. 
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(54) Title of the invention : LAMINATED TAPE AND CABLE 
 

  

(51) International classification  

:B32B0015080000, 

B32B0015200000, 

B32B0015180000, 

C09J0007290000, 

B32B0015085000 

(31) Priority Document No  :2018-165095  

(32) Priority Date  :04/09/2018 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2019/034231  

:30/08/2019 

(87) International Publication No  :WO 2020/050180  

(61) Patent of Addition to Application 

Number  
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(71)Name of Applicant :  

   1)FURUKAWA ELECTRIC CO.,LTD.  
      Address of Applicant :2-3, Marunouchi 2-chome, Chiyoda-ku, 

Tokyo 1008322 Japan 

(72)Name of Inventor : 

   1)AMATATSU, Naoki  

   2)ASAKURA, Toyomitsu 

   3)KUROKI, Yoshimitsu  
 

(57) Abstract : 

This laminated tape 1 has a resin layer 5 and a metal layer 3 laminated on the resin layer 5. The laminated tape 1 is used by being 

wound on the inside of a cable jacket. In the resin layer 5 of the laminated tape 1, a base resin is polyethylene or polypropylene. By 

using polyethylene or polypropylene, it is possible to make the softening temperature 75°C or higher. As an additive, maleic acid is 

added at a quantity of 0.1-2 mass% to the polyethylene or polypropylene that constitutes the resin layer 5. By constituting in this way, 

it is possible to make the melt flow rate, as specified in JIS K6922-2, of the polyethylene or polypropylene that constitutes the resin 

layer 5 0.2 g/10 min-20 g/10 min. 
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(54) Title of the invention : SYNTHETIC METHOD FOR THE PREPARATION OF AN HYDRAZINE COMPOUND 
 

  

(51) International classification  

:A61K0031415000, 

A61K0009000000, 

A61K0008250000, 

C07C0323520000, 

C12R0001645000 

(31) Priority Document No  :1815696.8  

(32) Priority Date  :26/09/2018 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/GB2019/052719  

:26/09/2019 

(87) International Publication No  :WO 2020/065324  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MEREO BIOPHARMA 1 LIMITED  
      Address of Applicant :1 Cavendish Place London W1G 0QF 
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(72)Name of Inventor : 

   1)LI, Yunzhong 

   2)JIANG, Xiaobin  

   3)RONDE, Niek Johannes 

   4)RUIZ, Carmen 

   5)DAUVERGNE, Jerome 
 

(57) Abstract : 

Provided is a process for preparing the compound 3 (3) or a salt or a solvate thereof, the process comprising the steps of a) Mixing the 

compound 4 with a mineral acid (4); b) Adding a nitrite salt or an organic nitrite derivative to the reaction mass to form a diazonium 

salt; c) Adding a sulfur-containing reducing agent to the reaction mass to form a hydrazyl sulfur complex, such as a hydrazyl sulfite 

complex; d) Hydrolysing the hydrazyl sulfur complex to provide the compound 3 or a salt or solvate thereof; and e) Optionally 

isolating the compound 3 or a salt or solvate thereof. Further provided is the use of the compound 3 in the synthesis of 3-[5-Amino-4- 

(3-Cyanobenzoyl)-Pyrazol-1-yl] -N-Cyclopropyl-4-Methylbenzamide. 
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(54) Title of the invention : DEVICE AND METHOD FOR CODING VIDEO DATA 
 

  

(51) International classification  

:H04N0019700000, 

H04N0019520000, 

H04N0019176000, 
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H04N0019910000 
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(71)Name of Applicant :  

   1)FG INNOVATION COMPANY LIMITED  
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Square, 22 Hoi Wing Road Tuen Mun, New Territories, Hong 

Kong China 

(72)Name of Inventor : 

   1)JHU, Hongjheng 

   2)CHANG, Yaojen 
 

(57) Abstract : 

A method of decoding a bitstream by an electronic device is provided. A block unit is determined from an image frame according to 

the bitstream. One of a plurality of candidate groups is selected based on a set flag in the bitstream. A plurality of merge mode with 

motion vector difference (MMVD) indications of the block unit is determined according to the bitstream. A plurality of MMVD 

prediction parameters of the block unit is determined based on the plurality of MMVD indications and the selected candidate group. 

The block unit is reconstructed based on the plurality of MMVD prediction parameters. 
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      Address of Applicant :207 Goode Avenue Glendale, CA 

91203 U.S.A. 

(72)Name of Inventor : 

   1)PATIL, Dhananjay  
 

(57) Abstract : 

Coated substrates comprising a topcoat are disclosed. The coated substrate may be substantially free of PVC while having 

performance comparable to a coated substrate comprising PVC. The topcoat may comprise a base polymer comprising a 

polyvinylpyrrolidone copolymer, such as polyvinylpyrrolidone/vinyl acetate. The base polymer may also comprise a cationic acrylic 

resin. The topcoat may also comprise a pigment system and optionally, a crosslinking system. 
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(54) Title of the invention : CIRCUIT BREAKER 
 

  

(51) International classification  
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(72)Name of Inventor : 

   1)SHI, Jun 

   2)CUI, Mingshuo 

   3)SUN, Huifeng 

   4)CHEN, Yaowei 

   5)YANG, Long 
 

(57) Abstract : 

A circuit breaker, comprising a jet (9), an active side first connection member (13), an active side second connection member (14), an 

insulating connection member (10), an arc extinguishing chamber mounting frame (11), an insulating pull rod (7), and a protective 

plate (8) disposed on the arc extinguishing chamber mounting frame (11) and used for isolating an insulating section of the insulating 

pull rod (7) from an inner cavity of an arc extinguishing chamber (4). Both ends of the insulating connection member (10) are 

connected to the active side first connection member (13) and the active side second connection member (14), respectively. The 

insulating connection member (10) is provided with a cavity in the shape of a through hole where the jet (9) is mounted. The jet (9) 

and the insulating connection member (10) are limited and coaxially fixed by means of the active side first connection member (13) 

and the active side second connection member (14). An end portion of the protective plate (8) slidably matches a side wall of the 

insulating pull rod (7). The service life of the circuit breaker is prolonged. 
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AND SYSTEM 
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(71)Name of Applicant :  
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      Address of Applicant :No.018, Floor 8, Building 6, Yard 33, 

Middle Xierqi Road, Haidian District Beijing 100085 China 

(72)Name of Inventor : 

   1)YANG, Xing 
 

(57) Abstract : 

The present disclosure relates to system information (SI) sending and receiving methods and apparatuses, a device and a system, 

belonging to the field of communications. Said method comprises: a terminal sending SI request message to a first access network 

device, the SI request message carrying a neighboring cell identifier and an identifier of a system information block (SIB) X, X being 

an integer greater than 1; and the terminal receiving Other SI broadcast by a second access network device, the Other SI carrying the 

SIB X. In the present disclosure, UE sends an SI request message to a first access network device, the first access network device 

sends a data update message to a second access network device, and the second access network device broadcasts Other SI of a 

neighboring cell, the Other SI carrying the SIB X for configuring transmission resources, so that the UE can read the SIB X of the 

neighboring cell in advance before cell reselection, thereby satisfying the low delay requirement of a terminal during service data 

transmission. 
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(57) Abstract : 

Provided are an information transmission method and apparatus, wherein the method is applied to a base station. The method 

comprises: when it is determined that an unmanned aerial vehicle has flight path information, configuring a first flight path point 

number for the unmanned aerial vehicle, wherein the first flight path point number is used for characterizing a first upper limit value 

of the flight path point number that the base station allows the unmanned aerial vehicle to report; sending the first flight path point 

number to the unmanned aerial vehicle, such that the unmanned aerial vehicle determines, according to the first flight path point 

number, first path point information in the flight path information that needs to be reported; and receiving the first path point 

information sent by the unmanned aerial vehicle. Therefore, according to the present disclosure, path point information can be 

reported according to the configuration of a base station, such that the efficiency of reporting the path point information by an 

unmanned aerial vehicle is improved, and the resource consumption of information transmission is also saved on. 
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(57) Abstract : 

The present disclosure relates to a method, apparatus, and device for reporting a beam measurement report and a storage medium, 

pertaining to the technical field of communications. The method comprises: a terminal acquiring a beam measurement result; if the 

beam measurement result meets a preset condition, the terminal sending a beam measurement report to an access network device; the 

access network device updating a target TCI status set according to the beam measurement report; and the access network device 

sending TCI status update information to the terminal. In the present disclosure, the terminal acquires the beam measurement result, 

and the terminal sends the beam measurement report to the access network device only when the terminal detects that the beam 

measurement result meets the preset condition. Compared with when a terminal sends a beam measurement report to an access 

network device in a periodic, aperiodic, or semi-static manner, the technical solution provided by the embodiments of the present 

disclosure resolves the issue of untimely reporting and a large amount of unnecessary reporting, and the time point at which the 

terminal sends the beam measurement report is reasonable and accurate. 
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(57) Abstract : 

The present disclosure is related to a carrier activation method, a device, an apparatus, a system, and a storage medium, belonging to 

the technical field of communications. The method comprises: receiving wake-up information on a preset carrier, the preset carrier 

being a carrier, configured to transmit wake-up information, among at least two carriers allocated to user equipment UE; and 

activating the preset carrier and at least one other carrier according to the wake-up information, or activating at least two other carriers 

according to the wake-up information, wherein the other carrier is a carrier among the at least two carriers other than the preset carrier. 

The present disclosure resolves the issue in which UE is required to detect wake-up information on every carrier, and to determine 

whether activating the given carrier is necessary according to the wake-up information, and achieves the effects of reducing energy 

consumption by the UE, and improving the endurance of the UE. 
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(57) Abstract : 

The present invention relates to a spunbond nonwoven fabric having a bending recovery of 0.2-1.0 cm-1 and a tensile elasticity of 5-

100 MPa. 
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(57) Abstract : 

Methods of improving neurodegenerative disease with CCR3 modulating agents are provided. The methods include administering a 

therapeutically effective amount of the CCR3 modulating agent to the subject, with a concomitant improvement in cognition, motor, 

or other neurodegenerative-affected function. Cognitive and motor diseases upon which the methods of the invention can improve 

cognition include Alzheimer's disease, Parkinson's disease, frontotemporal dementia, Huntington's disease, amyotrophic lateral 

sclerosis, multiple sclerosis, glaucoma, myotonic dystrophy, vascular dementia, progressive supranuclear palsy. 
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(57) Abstract : 

A policy control and resource function (PCRF) is subscribed (at a network entity) to receive notifications of events for a first set of 

presence reporting areas (PRAs) associated with a packet data network (PDN) connection involving a user equipment. An online 

charging system (OCS) is subscribed (at the network entity) to receive notifications of events for a second set of PRAs associated with 

the PDN connection involving the user equipment. The network entity notifies an off-line charging system (OFCS) in response to a 

first event occurring at one or more first PRAs that are in the first set of PRAs. 
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(57) Abstract : 

The present invention relates to a rodenticide bait composition comprising a calcium salt and a dehydrant; wherein the calcium salt is 

selected from the group consisting of calcium carbonate, calcium citrate, calcium acetate, calcium benzoate, calcium 5 octanoate, 

calcium stearate, calcium silicate, calcium oxide silicate, calcium sulfate, calcium chloride, calcium bromide, calcium iodide, calcium 

lactate, calcium gluconate, calcium oxalate, calcium phosphate and combinations of two or more thereof; wherein the calcium salt is 

present in an amount of less than 20 wt.% based on the total weight of the composition; wherein the dehydrant comprises one or more 

sources of cellulose 10 and one or more sources of phospholipids. 
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(57) Abstract : 

The invention discloses a process for preparing a polymer powder, with a D50 particle size from 40 to 200 pm and a Hausner factor of 

1.25 or less from an aqueous polymer dispersion comprising 15 to 50% by weight of a polymer polymerized from 10 to 30% by 

weight methyl methacrylate, 50 to 70% by weight methyl acrylate and 5 to 15% by weight methacrylic acid, by freeze drying and 

subsequent loosen up. 
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(57) Abstract : 

A logic circuitry package for association with a replaceable print apparatus component comprises: logic and a serial data bus interface, 

wherein the serial data bus interface is to interface with a serial data bus of a print apparatus, and, wherein the logic is, in response to a 

first command sent to the logic circuitry package via the serial data bus connected to the serial data bus interface, the first command 

including a time period, to generate a low voltage condition on the serial data bus for a duration based on the time period, and, after 

the duration, return to a default voltage condition on the serial data bus. 
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(57) Abstract : 

The present invention relates to conjugates comprising crosslinked hyaluronic acid to which a plurality of drug moieties are covalently 

and reversibly conjugated, wherein the hyaluronic acid exhibits a certain degree of modification and comprises degradable crosslinked 

moieties. It also relates to their use as medicaments and their use in the diagnosis, prevention and treatment of diseases. 
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(57) Abstract : 

A tire sealant composition, comprising: latex emulsion, surfactant, anti-freezing agent, dendrimer, and water, and optional 

component(s) selected from the group consisting of wetting agent and porous particles. The tire sealant compositions are excellent in 

high temperature stability and/or long term stability. 
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(57) Abstract : 

The invention provides polypeptides and encoding nucleic acids of aldehyde dehydrogenase variants. The invention also provides 

cells expressing aldehyde dehydrogenase variants. The invention further provides methods for producing 3-hydroxybutyraldehyde (3-

HBal) and/or 1,3-butanediol (1,3-BDO), or an ester or amide thereof, comprising culturing cells expressing an aldehyde 

dehydrogenase variant or using lysates of such cells. The invention additional provides methods for producing 4-

hydroxybutyraldehyde (4-HBal) and/or 1,4-butanediol (1,4-BDO), or an ester or amide thereof, comprising culturing cells expressing 

an aldehyde dehydrogenase variant or using lysates of such cells. 
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(57) Abstract : 

The present invention addresses the problem of providing a production method that is for a polycyclic dicarboxylic acid monoester 

and comprises collecting a polycyclic dicarboxylic acid existing as an unreacted raw material or impurity, and using the polycyclic 

dicarboxylic acid in a monoesterification reaction. The production method for a dicarboxylic acid monoester according to the present 

invention has a monoesterification reaction step for obtaining a dicarboxylic acid monoester from a dicarboxylic acid, wherein the 

dicarboxylic acid existing as an unreacted raw material is collected and reused in the monoesterification reaction step, or a 

dicarboxylic acid diester which is a by-product generated as an impurity is hydrolyzed, and the resultant dicarboxylic acid is collected 

and reused in the monoesterification reaction step. 
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(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/JP2018/036156  

:27/09/2018 

(87) International Publication No  :WO 2020/065901  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HONDA MOTOR CO., LTD.  
      Address of Applicant :1-1, Minami-Aoyama 2-chome, Minato-

ku, Tokyo 1078556 Japan 

(72)Name of Inventor : 

   1)NOGUCHI Satoru 
 

(57) Abstract : 

The purpose of this invention is to increase rigidity and strength of the rear of a vehicle while suppressing increases in weight and 

large increases in manufacturing costs of the vehicle as a whole. This subframe structure is provided with a pair of left and right 

vehicle body side frames (12, 12) which are arranged on the sides of the vehicle body, a vehicle body cross member (14) which 

extends in the vehicle width direction between the vehicle body side frames, and a pair of left and right vertical members (20, 20) 

which extend along the vehicle body side frames. The vertical members have a first bent part (26) which is bent outwards in the 

vehicle width direction partway along the longitudinal direction, a front end part (28) which extends outwards in the vehicle width 

direction from the first bent part towards the vehicle body side frames, a first attachment part (34) which is provided near the first bent 

part and is attached to the vehicle body cross member, and a second attachment part which is provided at the front end and is attached 

to the vehicle body side frames. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202147013099 A 
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(54) Title of the invention : DEVICE FOR RECEIVING, TRANSPORTING AND STORING PIECES OF FURNITURE 
 

  

(51) International classification  

:A47B0081000000, 

B66F0007060000, 

B62B0003040000, 

A47J0037070000, 

E21D0011400000 

(31) Priority Document No  
:DE 10 2018 120 

855.3 

(32) Priority Date  :27/08/2018 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2019/072499  

:22/08/2019 

(87) International Publication No  :WO 2020/043595  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SENKA SYSTEMS GMBH 
      Address of Applicant :Mainzer Str. 34 64572 B¼ttelborn 

Germany 

(72)Name of Inventor : 

   1)KAYDI, ïmer 

   2)SEN, Mehmet 
 

(57) Abstract : 

A device (1) for receiving, transporting and storing pieces of furniture has a movable support rack (2) and a lifting device (9) fastened 

to the movable support rack, wherein a first piece of furniture can be lifted by the lifting device (9) so that a second piece of furniture 

can be placed under the first piece of furniture lifted by the lifting device (9). According to the invention, the movable support rack (2) 

has a locking means (8) for locking the second piece of furniture on or in the movable support rack (2). The support rack (2) has a 

base frame (4) which is open at a front side (3) so that the device (1) can receive the pieces of furniture at the front side (3) of the base 

frame (4). 
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(19) INDIA  
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(54) Title of the invention : PAPER SOFTENER COMPOSITION 
 

  

(51) International classification  

:C11D0003000000, 

D21H0021180000, 

C11D0001620000, 

D21H0021220000, 

C08G0077120000 

(31) Priority Document No  :201811153667.X  

(32) Priority Date  :30/09/2018 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2019/108480  

:27/09/2019 

(87) International Publication No  :WO 2020/063836  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)ELKEM SILICONES SHANGHAI CO., LTD.  
      Address of Applicant :3966 Jin Du Rd., Xin Zhuang Industrial 

Zone, Minhang District Shanghai 201108 China 

(72)Name of Inventor : 

   1)GU, Jingkun 

   2)ZHAO, Chengying 
 

(57) Abstract : 

The present invention relates to a paper softener composition, a method for treating paper by using the softener composition, and a 

paper product treated by using the softener composition. The softener composition comprises 0.1-20% by weight of an amino 

polysiloxane represented by formula (I) and 10-80% by weight of a monohydric or polyhydric alcohol, the weight ratio of the amino 

polysiloxane to the polyhydric alcohol being 0.2-0.001. 
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(54) Title of the invention : METHOD AND APPARATUS FOR INDICATING AND DETERMINING TRANSMISSION 

DIRECTION OF TRANSMISSION UNIT, AND STORAGE MEDIUM 
 

  

(51) International classification  

:H04W0072040000, 

H04W0016140000, 

A61B0005022000, 

H04J0003140000, 

H04B0010400000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2018/103354  

:30/08/2018 

(87) International Publication No  :WO 2020/042116  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BEIJING XIAOMI MOBILE SOFTWARE CO., LTD.  
      Address of Applicant :No. 018, Floor 8, Building 6, Yard 33, 

Middle Xierqi Road Haidian District Beijing 100085 China 

(72)Name of Inventor : 

   1)ZHU, Yajun  
 

(57) Abstract : 

The present disclosure relates to a method and apparatus for indicating and determining a transmission direction of a transmission unit, 

and a storage medium, wherein the method for indicating the transmission direction of the transmission unit comprises: occupying an 

unlicensed channel resource; and sending, on an available transmission unit with the unlicensed channel resource thereof being 

occupied, information corresponding to a transmission direction of a transmission unit in a pre-defined time window to a terminal. 

According to the present disclosure, the problem of failing to notify the transmission direction of the transmission unit in the pre-

defined time window due to the fact that a network side device does not occupy a channel resource can be avoided. 
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(19) INDIA  
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(54) Title of the invention : SYNTHESIS METHODS FOR UPADACITINIB AND INTERMEDIATE THEREOF 
 

  

(51) International classification  

:C07H0001000000, 

C07C0319140000, 

C07D0403120000, 

A61P0043000000, 

C07D0209520000 

(31) Priority Document No  :201811008444.4  

(32) Priority Date  :31/08/2018 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2019/102443  

:26/08/2019 

(87) International Publication No  :WO 2020/043033  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)SUZHOU PENGXU PHARMATECH CO., LTD  
      Address of Applicant :Building 7, 3rd Floor 2358 ChangAn 

Road Wujiang Suzhou, Jiangsu 215200 China 

(72)Name of Inventor : 

   1)WANG, Peng 

   2)LI, Pixu  

   3)WEI, Qiang 

   4)CHENG, Wen 

   5)WU, Hao 
 

(57) Abstract : 

Provided are a JAK inhibitor upadacitinib intermediate and a preparation method therefor, and a preparation method for a JAK 

inhibitor upadacitinib. The upadacitinib intermediate is as shown in formula (II) or formula (III), wherein R is a nitrogen atom 

protecting group, and R1 is an open chain or cyclic amine group. Compared with the prior art, the method for synthesising 

upadacitinib, under the premise of ensuring the yield, significantly reduces costs, is environmentally friendly, and improves the quality 

of the final product. 
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(19) INDIA  
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(54) Title of the invention : RESOURCE DETERMINING METHOD AND APPARATUS 
 

  

(51) International classification  

:H04W0072040000, 

H04L0005000000, 

H04W0036000000, 

H04W0028200000, 

H04W0068000000 

(31) Priority Document No  :  

(32) Priority Date  :16/06/2017 

(33) Name of priority country  :Argentina 

(86) International Application No 

        Filing Date 

:PCT/CN2018/107729  

:26/09/2018 

(87) International Publication No  :WO 2020/061847  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BEIJING XIAOMI MOBILE SOFTWARE CO., LTD.  
      Address of Applicant :No.018, Floor 8, Building 6, Yard 33, 

Middle Xierqi Road, Haidian District Beijing 100085 China 

(72)Name of Inventor : 

   1)LI, Mingju  
 

(57) Abstract : 

The present invention relates to a resource determination method, comprising: determining a first BWP in at least one activated and 

idle BWP according to preset configuration information, wherein the first BWP belongs to a first serving cell of a user equipment; 

sending first indication information and second indication information to the user equipment on the first BWP, wherein the first 

indication information is used for indicating a target serving cell where a time-frequency resource, which is used for processing data, 

of the user equipment is, and the second indication information is used for indicating a target BWP where the time-frequency resource, 

which is used for processing data, of the user equipment is. According to the embodiments of the present invention, a base station 

sends the first indication information and the second indication information to the user equipment by means of the activated and idle 

BWP of the first serving cell, so that in the target serving cell, the user equipment is switched to an idle BWP and uses the idle BWP 

as an activated BWP, thereby ensuring that the user equipment can finish processing data in time on the time-frequency resource of 

the target BWP, improving the utilization rate of carrier waves of the target serving cell, and reducing the time delay of service 

processing. 
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(54) Title of the invention : FLOW GUIDE MESH, MEMBRANE ELEMENT, AND FILTER ASSEMBLY 
 

  

(51) International classification  

:F16H0003000000, 

E04B0001940000, 

B28B0003260000, 

F24F0001000700, 

B01D0035300000 

(31) Priority Document No  :  

(32) Priority Date  :16/06/2017 

(33) Name of priority country  :Argentina 

(86) International Application No 

        Filing Date 

:PCT/CN2019/079361  
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(87) International Publication No  :WO 2020/191557  
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Number  

        Filing Date 
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:NA 
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        Filing Date 
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(71)Name of Applicant :  

   1)KEMFLO (NANJING) ENVIRONMENTAL 

TECHNOLOGY CO., LTD.  
      Address of Applicant :No. 19 Aitao Rd., Jiangning 

Development Zone Nanjing, Jiangsu 211106 China 

   2)KEMFLO INTERNATIONAL CO., LTD.  

   3)LIN, Ching-Hsiung 
(72)Name of Inventor : 

   1)CHEN, Chen-Feng 
 

(57) Abstract : 

A flow guide mesh (1) has a water inlet side (11) and a water outlet side (12) opposite to each other, wherein a first water isolating 

material (111) is provided on the water inlet side (11) of the flow guide mesh (1) to seal part of the water inlet side (11), and an 

effective water inlet width (EW1) is defined on the water inlet side (11); a second water isolating material (121) is provided on the 

water outlet side (12) of the flow guide mesh (1) to seal part of the water outlet side (12), and an effective water outlet width (EW2) is 

defined on the water outlet side (12). In addition, the flow guide mesh (1) has a comb-like structure comprising at least one comb 

tooth (122) within the effective water outlet width (EW2) of the water outlet side (12). Also disclosed are a membrane element and a 

filter assembly. 
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(54) Title of the invention : ULTRA-LOW CARBON STEEL AND METHOD FOR CONTROLLING OXIDE INCLUSIONS IN 

ULTRA-LOW CARBON STEEL 
 

  

(51) International classification  

:C21C0007100000, 

C21C0007060000, 

C22C0038000000, 

C22C0038060000, 

C22C0038040000 

(31) Priority Document No  :201811146115.6  

(32) Priority Date  :29/09/2018 
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        Filing Date 
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:29/09/2019 
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(71)Name of Applicant :  

   1)BAOSHAN IRON & STEEL CO., LTD.  
      Address of Applicant :885 Fujin Road, Baoshan District 

Shanghai 201900 China 

(72)Name of Inventor : 

   1)HU, Hantao 

   2)MA, Zhigang 

   3)WANG, Junkai 

   4)XUE, Fei 

   5)LIN, Shuncai 
 

(57) Abstract : 

A method for controlling oxide inclusions in an ultra-low carbon steel, comprising the following steps: 1) converter smelting, 

ensuring, when stopping blowing, that a molten steel satisfies [O] = 450-600 ppm, and [C] = 0.01-0.05%; during steel tapping, 

ensuring that the thickness of ladle slag is less than or equal to 50 mm; in the early stage of steel tapping, adding lime 2.0-5.0 kg/t 

steel, and in the final satge, adding Al modifiers 0.5-2 kg/t steel, so as to modify and deoxidize top ladle slag, so that the top ladle slag 

satisfy [(wt% CaO)+(wt% MgO)]/(wt% Al 2O 3)=1.4-1.9, and the oxidizing components satisfy (wt% FeO)+(wt% MnO)=8; 2) 

vacuum decarbonization treatment in an RH furnace; after the vacuum decarbonization treatment, adding Al to deoxidize and alloy the 

molten steel, the time of purity circulation of the molten steel being greater than 6 min; thereafter, adding a rare earth metal Ce, and 

performing purity circulation of the molten steel for 2-10 min, ending the vacuum treatment. Said control method reduces the danger 

of inclusions remaining in a steel, improves the surface quality of a cold-rolled finished product, and improves the steel blockade rate 

of the cold-rolled finished product. 
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(22) Date of filing of Application :25/03/2021 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : PEPTIDES HAVING IMMUNOMODULATORY PROPERTIES 
 

  

(51) International classification  

:A61P0035000000, 

A61K0038000000, 
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A61P0029000000, 

A61P0025280000 

(31) Priority Document No  :  
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(33) Name of priority country  :Argentina 
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(72)Name of Inventor : 

   1)JAYNES, Jesse 

   2)LOPEZ, Henry Wilfred  

   3)MARTIN, George R. 

   4)YATES, Clayton 

   5)GARVIN, Charles 
 

(57) Abstract : 

The present disclosure provides novel peptides that having immunomodulatory activities in vitro and in vivo. The peptides can include 

a particular striapathic region of alternating hydrophilic and hydrophobic modules that can adopt an amphipathic conformation under 

physiological conditions. This disclosure provides peptides that can specifically bind to key functional regions on one or more 

signaling proteins, particularly pro-inflammatory cytokines, macrophage inhibition proteins, and his tone regulation proteins. This 

disclosure includes peptides that are sufficiently stable in the circulation to allow for intravenous administration. Pharmaceutical 

compositions including the subject peptides are also provided. The subject peptides find use in methods of modulating macrophage 

activity. In some cases, the peptide is a CD206-binding agent. Also provided are methods of treating a subject for a condition 

associated with chronic inflammation using the peptides and compositions of this disclosure. 
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(54) Title of the invention : SYSTEM AND METHOD FOR WIRELESS SENSING OF HEALTH MONITORING 
 

  

(51) International classification  

:G06K0019077000, 

H01Q0001220000, 

H01Q0001380000, 
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(72)Name of Inventor : 

   1)SARMA, Sanjay, E. 

   2)BHATTACHARYYA, Rahul  

   3)SIEGEL, Joshua, E. 

   4)KANTAREDDY, Sai, Nithin Reddy  

   5)URPI, Alex, Armengol 

   6)SEN, Pankhuri 
 

(57) Abstract : 

An ultra-high frequency (UHF) wireless sensor includes an agent activated non-metal antenna formed of a conductive stimuli-

responsive hydrogel material. A radio frequency identification (RFID) tag in electronic communication with the non-metal antenna 

includes a wireless data communication integrated circuit (IC). The non-metal antenna is configured to be inactive prior to an 

interaction with an activating agent and active upon the interaction with the activating agent. 
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(54) Title of the invention : ORAL CARE DEVICE 
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   2)MEDIRATTA, Sumit Dharampal  
(72)Name of Inventor : 

   1)MEDIRATTA, Vinni  

   2)MEDIRATTA, Sumit Dharampal  
 

(57) Abstract : 

An oral care device comprises a head portion and a handle portion. The head portion comprises at least one supporting arm and a base. 

The supporting arm extends from the base. A sensor is exposed from the supporting arm. The handle portion is configured to move 

relative to the head portion. The handle portion comprises a processor, wherein the processor is configured to receive signals from the 

sensor and analyze the signals received from the sensor. 
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ENCODNG AND DECODING MOTION INFORMATION 
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(72)Name of Inventor : 

   1)JEONG, Seungsoo 

   2)PARK, Minsoo 

   3)PARK, Minwoo 

   4)CHOI, Kiho  

   5)PIAO, Yinji  
 

(57) Abstract : 

A video decoding method is disclosed, the method comprising: determining a prediction mode of a current block as one of a skip 

mode or a merge mode; when a motion vector and a merge motion vector difference determined from the merge candidate list of the 

current block are used, applying one context information to perform entropy decoding on a bitstream thereby obtaining merge 

candidate information indicating one candidate of the merge candidate list; determining a basic motion vector from one candidate 

determined on the basis of the merge candidate information in the merge candidate list; and determining the motion vector of the 

current block by using the distance index of the merge motion vector difference and the direction index of the merge motion vector 

difference of the current block, and thus using the basic motion vector and the merge motion vector difference. 
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(54) Title of the invention : ANALYSIS SYSTEM 
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      Address of Applicant :4-28, Mita 1-chome, Minato-ku, Tokyo 

1088333 Japan 

(72)Name of Inventor : 

   1)KAWAE, Ayano  
 

(57) Abstract : 

An analysis system (1) is provided with: a plurality of data collection devices (10) that are mounted on a plurality of mobile bodies 

(V) moving on a plurality of routes and that collect analysis data including image data indicating inner images of the mobile bodies 

(V) and position data indicating positions at which the inner images of the mobile bodies (V) had been captured; and a data analysis 

device (20) that counts the number of passengers on the mobile bodies (V) for each of the routes on the basis of the analysis data 

collected by the data collection devices (10). As a result, the analysis system (1) provides an advantageous effect of being able to 

appropriately analyze the trend in human movement. 
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(57) Abstract : 

A sound-insulating package 1 comprises: a package body 3 inside which a noise source is accommodated, and which comprises 

openings 2; a door 4 that can close the openings 2 of the package body 3; and a sound-insulating structure 5 provided between the 

package body 3 and the door 4, which can insulate sound. Opening-surrounding surfaces 13 positioned on the same plane are formed 

around the openings 2, and folded-back pieces 15 are provided on the outer peripheral side of the door 4, the folded-back pieces 15 

being folded back toward the package body 3, and the end parts of the folded-back pieces 15 on the package body 3 side being 

positioned in the same plane. The sound-insulating structure 5 has packing 17 that is provided on the package body 3 side of the 

folded-back pieces 15 and contacts the opening-surrounding surfaces 13 when the openings 2 are in a closed state, and a sound-

insulating member 16 that is provided closer to the center of the door than the folded-back pieces 15, and contacts the opening-

surrounding surfaces 13 when the openings are in the closed state, whereby the sound-insulating member 16 becomes thinner than 

when in the open state. 
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(57) Abstract : 

An apparatus and a method for building the apparatus for preparing and for implanting zygomatic implant(s) are described. The 

apparatus includes a guide shell and dental tools dedicated for use with the apparatus for implantation in coincidence with an a priori 

selected implantation vector. The guide shell supports at least two mutually operative guides which are inverted relatively to each 

other for firm support and for alignment of a cylindrical portion of a dental tool, which forms a cylindrical body, with the implantation 

vector. The guides are considered to be inverted by being supported in diametrically opposite disposition relative to and on the 

cylindrical body. The guide shell may be configured for implantation of more than one implant. The dedicated dental tools DDNTL 

are guided by at least two guides and include burrs and tool guides. The apparatus is configured for extra maxillary implantation(s) 

and for intra sinus implantation(s). 
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(57) Abstract : 

An inflow-part unit of one embodiment has an inflow pipe, a storage section, and a cleaning mechanism. The inflow pipe is disposed 

at the periphery of a rotating shaft that rotates a scraping plate of a settling tank. The storage section is disposed on the outer side of 

the inflow pipe and surrounds a first end section of the inflow pipe in a first direction. The storage section is capable of storing water 

to be treated that flows into the inflow pipe from the first end section. The cleaning mechanism cleans deposits adhered to the inflow 

pipe or the rotating shaft. 
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(57) Abstract : 

A preparation method for a crystalline silicon solar cell, comprising the steps of: front-face texturing; depositing a tunneling layer, 

doped polysilicon layer, and anti-reflection film layer on the front face; front-face film removal; front-face secondary texturing; 

diffusion; etching; depositing a passivation film on a back face; depositing an anti-reflection film on the front face for the second time; 

back-face perforation; electrode etching; and sintering. By means of the preparation method of the present invention, a selective 

passivation contact crystalline silicon solar cell is prepared. The present method effectively guarantees the passivation of the tunneling 

layer and selective doping in a positive electrode region, and effectively exerts a passivation effect. At the same time, a non-electrode 

region is also not blocked, thus reducing the degree to which a traditional doped silicon layer absorbs solar energy, and improving the 

efficiency of a solar cell. 
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(57) Abstract : 

A method and system for validating execution of a smart contract comprises storing the smart contract within a blockchain having at 

least one first order block. The smart contract has a set of electronically-defined contract clauses, each being defined by at least one 

satisfaction value, and the combination of the satisfaction values of the set of contract clauses having a satisfaction hash value for the 

contract. A set of one or more electronically-stored second order transactions each having a subset of one or more execution values is 

read and a subset of transactions corresponding to the contract clauses are selected. An execution hash value of the combination of 

execution values of the subset of transaction is determined. A smart contract is considered as fully executed if the execution hash 

value of the combination of execution values of the subset of transactions matches the satisfaction hash value of the smart contract. 
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(57) Abstract : 

A method is provided of communication between a user and a database of Patents and also of the display and the interactive 

exploration of data on information of interest relating to Patents/Patent applications. The method comprises: - the generation, by 

means of an access interface, of a request allowing the database to be interrogated based on at least one selection criterion entered into 

the access interface; - the interrogation of the database by means of the request and the loading of bibliographical data for the 

Patents/Patent applications found, the downloaded bibliographical data comprising data on the technological category; - the processing 

of the bibliographical data, the processing comprising an analysis of co-occurrences comprising the determination of a number of co-

occurrences of data on the technological category for all of the Patents/Patent applications found; - the displaying, in interactive 

graphical and/or textual form, of a result and/or of an interpretation of the analysis of co-occurrences. 
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(57) Abstract : 

The purpose of the present invention is to more effectively utilize an analysis result for data obtained from a process while 

maintaining a display to which a user is accustomed to using. A process monitoring assistance device (2) according to an embodiment 

has a data acquisition unit (221), an index calculation unit (222), a contribution rate calculation unit (223), and a display control unit 

(23). The data acquisition unit acquires time-series data for a plurality of types of process variables indicating a state of a process (1) 

being monitored. The index calculation unit calculates an index indicating the possibility that no abnormality is occurring in the 

process being monitored and the process is sound, on the basis of the plurality of types of process variables. In relation to the index 

calculated by the index calculation unit the contribution rate calculation unit calculates, for each of the plurality of types of process 

variables, a contribution rate indicating the percentage of contribution to an increased possibility that no abnormality is occurring in 

the process being monitored and the process is sound. The display control unit generates display information so as to display, on a 

screen of a user terminal (3), information pertaining to a portion of the process variables for which the contribution rate is relatively 

small. 
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(57) Abstract : 

The invention relates to a glazing unit of a vehicle or a building, comprising at least one glass pane or polymer film, wherein a 

capacitive sensor is arranged on a first surface of the or a glass pane or polymer film, said sensor comprising a first sensor section and 

a second sensor section located at a distance from the first sensor section on the first surface and acting as a signal read-out section, 

wherein, during the operation of the sensor, an electrical field is created between the first and second sensor sections, which partially 

penetrates the glass pane or polymer film, wherein a material property compensation electrode is applied to the second surface of the 

same glass pane or polymer film, opposite the second sensor section. 
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(57) Abstract : 

An information processing device (1) equipped with: a morphological analysis unit (12) for acquiring object spacetime information 

(A1) that includes spacetime information indicating the coordinates of a plurality of objects in spacetime and the name of each of the 

plurality of objects, and for carrying out a morphological analysis, which is a process for deconstructing the names of the plurality of 

objects included in the object spacetime information (A1) into one or more words, thereby generating morphologically analyzed object 

spacetime information (A2); a peripheral object information acquisition unit (13) for acquiring morphologically analyzed names (A3) 

of peripheral objects, which are objects existing at the periphery of each of the plurality of objects in spacetime, from the 

morphologically analyzed object spacetime information (A2); a peripheral object name word distribution calculation unit (14) for 

calculating a peripheral object name word distribution (A4) from the morphologically analyzed names (A3), the peripheral object 

name word being a word included in the name of each of the peripheral objects at the periphery of the plurality of objects; and 

spacetime information-encompassing distributed expression conversion unit (15) for converting the peripheral object name word 

distribution (A4) into a spacetime information-encompassing distributed expression (A5) for the word. 
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(57) Abstract : 

Provided is an internal combustion engine oil ring with which it is possible to reduce undulations generated during manufacture of the 

oil ring, and to improve the oil sealing performance, while maintaining an effect of reducing oil consumption. An internal combustion 

engine oil ring (1) is provided with an oil ring main body (2) in which the cross-sectional shape of an oil ring is substantially I-shaped, 

and a coil expander (3) disposed on the inner circumferential side of the oil ring main body (2), wherein: the oil ring main body (2) is 

configured from a first rail (5) and a second rail (6) which are in contact with a cylinder inner wall surface, and a web (4) provided 

with a plurality of oil return holes (7) for allowing oil that has been scraped off the inner wall surface of the cylinder by the first rail 

(5) and the second rail (6) to flow down toward a piston rear surface; and undulations in at least one of a part (2f) of an inner 

circumferential side of the oil ring main body (2) excluding an inner circumferential groove (2e) and an oil return groove (2d), and a 

part of an outer circumferential side of the oil ring main body (2) excluding sliding surfaces (8A) are at most equal to 6.0 µm. 
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(57) Abstract : 

Methods for the synthesis of graphene, and more particularly the method of synthesizing graphene by flash Joule heating (FJH). Such 

methods can be used to synthesize turbostratic graphene (including low-defect turbo strati c graphene) in bulk quantities. Such 

methods can further be used to synthesize composite materials and 2D materials. 
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(57) Abstract : 

The present disclosure relates to the technical field of wireless communication, and disclosed thereby is a cell handover method. The 

method comprises: receiving a handover instruction and time sequence relationship sent by a base station, the handover instruction 

being used for indicating a terminal switching to one from among at least two target cells, and the time sequence relationship being 

used for indicating whether any two cells among the at least two target cells are synchronized in time slot; synchronizing with a first 

cell among the at least two target cells; initiating handover to the first cell according to the synchronization result with the first cell, 

and determining a second cell among the at least two target cells after handover fails, the second cell being synchronized in time slot 

with the first cell; and initiating connection reconstruction to the second cell according to the synchronization result with the first cell. 

In the described solution, the step of synchronization may be skipped during reconstruction so as to improve the efficiency of cell 

handover and the communication effect of a system. 

  

No. of Pages : 48 No. of Claims : 14 



The Patent Office Journal No. 14/2021 Dated  02/04/2021                                    17540 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202147013490 A 

(19) INDIA  

(22) Date of filing of Application :26/03/2021 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : METHOD FOR TRANSMITTING CAPABILITY INFORMATION OF USER TERMINAL AND 

RELATED DEVICE 
 

  

(51) International classification  

:H04W0008240000, 

H04B0007080000, 

H04L0029140000, 

H04W0076270000, 

H04W0088080000 

(31) Priority Document No  :201811108636.2  

(32) Priority Date  :21/09/2018 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2019/106118  

:17/09/2019 

(87) International Publication No  :WO 2020/057487  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES CO., LTD.  
      Address of Applicant :Huawei Administration Building, 

Bantian, Longgang District Shenzhen, Guangdong 518129 China 

(72)Name of Inventor : 

   1)LI, Bingzhao 

   2)XU, Bin 

   3)CHEN, Lei 

   4)WANG, Xuelong 
 

(57) Abstract : 

Provided are a method for transmitting capability information of a user terminal and a related device. The method comprises: an 

access network device sending a first request message to a user terminal; the access network device receiving a plurality of first 

response messages sent by the user terminal, the first response messages each comprising a subset of a set of UE capability 

information; and the access network device decoding the first response messages to obtain UE capabilities. The present solution can 

be used to divide UE capability information into a plurality of RRC messages for reporting, and resolve the issue in which the UE 

capability information is too huge to be reported in one step, and can also effectively reduce time delay in reporting UE capability 

information and improve reliability. 
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(57) Abstract : 

A method and device for early transmission of downlink data, used to achieve early transmission of downlink data, improve resource 

utilization efficiency, and reduce power consumption of a terminal. The method comprises: sending a random access preamble to a 

network device; receiving a random access response from the network device; sending, in response to the random access response, a 

message 3 to the network device, the message 3 carrying a first indication for indicating a single downlink data packet; and receiving a 

message 4 from the network device, the message 4 carrying downlink data. 
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(57) Abstract : 

The present invention relates to providing a quality of service function for the communication services in the communication 

networks. The invention specifically presents a device for providing a quality of service (QoS) function, for at least one 

communication service of at least one application entity in a communication network comprising a plurality of network entities. The 

device is configured to transmit a monitoring request to one or more of: the at least one application entity, at least one network entity, 

and at least one user equipment, obtain a monitoring response from one or more of: the at least one application entity, the at least one 

network entity, and the at least one user equipment, determine a change in QoS of the at least one communication service of the at 

least one application entity, based on the obtained monitoring response, and transmit the determined change in the QoS to the at least 

one application entity and/or at least one of the network entities in the communication network. 
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(57) Abstract : 

The present invention relates to a radiation detector (1000) comprising: two substrates (1100), wherein each substrate of the two 

substrates comprises a sensor (1110), wherein each sensor comprises an electronic array circuit (1112), which comprises an array of 

data read-out pixels (DRP) and which is configured to acquire image data resulting from exposure to radiation, the image data 

provided in a matrix data structure corresponding to the array of data read-out pixels; wherein each sensor comprises an array of 

electronic pixel circuits (1114), wherein each electronic pixel circuit is assigned to at least one pixel of the array of data read-out 

pixels; wherein each electronic pixel circuit (1114) comprises: an array of allocated signal elements (1114-SE); and a corresponding 

array of allocated radiation conversion elements (1114-RCE); wherein each allocated signal element together with one corresponding 

allocated radiation conversion element form one subpixel (SP); wherein each electronic pixel circuit (1114) is configured to receive 

subpixel data signals from each allocated signal element of the array of allocated signal elements to generate pixel data; wherein the 

electronic array circuit is configured to receive the pixel data from each electronic pixel circuit in order to acquire the image data; and 

wherein both sensors are at least partially facing each other at equidistance. 
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(57) Abstract : 

The present invention relates to a radiation detector (100) comprising: i) a substrate (110); ii) a sensor, which is coupled to the 

substrate, the sensor comprising a first array (120) of sensor pixels, a second array (130) of signal read-out elements, and an electronic 

circuitry which is configured to provide image data based on signals received from the signal read-out elements; iii) a transducer, 

which is coupled to the substrate and to the sensor, the transducer comprising a third array (140) of subpixels, wherein at least two 

subpixels are assigned to one sensor pixel; wherein the second array of signal read- out elements and the third array of subpixels 

correspond to each other; wherein each of the subpixels comprises a radiation conversion material. 
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(57) Abstract : 

A method and system that enables a computer to determine a cause of occupancy of a predetermined area using real-time location 

information. The real-time location information is processed to determine occupancy information of each of a plurality of zones of the 

predetermined area. The (combined) occupancy information is processed using a machine- learning model to predict an occupancy 

cause of the predetermined zones of the predetermined area. 
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(57) Abstract : 

The invention may improve image quality of magnetic resonance imaging (MRI). The invention is directed to a coil arrangement 

(200) for magnetic resonance imaging. It comprises a base structure having a variable shape, an RF coil arranged on or in the base 

structure, an actuator means at least partially extending along the base structure such that the base structure is deformable along and/or 

about at least one axis, a position detecting means adapted to detect a current position of at least a portion of the subject to be 

examined relative to the RF coil, and control means coupled to the position detecting means and the actuator means, wherein the 

control means is adapted to to adjust the shape of the base structure to maintain a contact of an outer surface of the base structure 

(210) and/or the RF coil (220) with the at least portion of the subject by driving the actuator means in response to a detected change of 

the current position relative to a previous position. The invention is further directed to a (MRI) system, a method for positioning an RF 

coil for a magnetic resonance imaging system relative to a subject to be examined, and a non-transitory computer-readable medium. 
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(57) Abstract : 

A system for forming a metal strip into a die is described herein. The system includes a base to support the metal strip as the metal 

strip undergoes a series of forming operations; a feeding device to advance the metal strip between each forming operation and grip 

the metal strip during each forming operation; a bending device to bend a portion of the metal strip extending from the feeding device; 

a forming head to house a pair of forming tools and provide features to the portion of the metal strip extending from the feeding 

device; a robotic arm to selectively provide the one or more forming tools to the forming head; and a computing unit in 

communication with the robotic arm configured to transmit a control signal to cause the robotic arm to retrieve the pair of forming 

tools and provide the pair of forming tools to the forming head. 
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(57) Abstract : 

A composite truss (100) comprising three parts is provided. The three parts of the composite truss (100) comprise multiple composite 

longitudinal elements (101), multiple diagonally formed continuous composite elements (102), and multiple composite nodes (103) 

that join the composite longitudinal elements (101) and the diagonally formed continuous composite elements (102). 
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(57) Abstract : 

A method at a computing device within an Intelligent Transportation System (ITS), the method including: receiving a first message, 

the first message including at least tailoring information for a first ITS endpoint and intended journey details for the first ITS endpoint; 

storing all or a subset of data from the first message; obtaining a full certificate revocation list; creating a tailored certificate 

revocation list based on data in the first message and the full certificate revocation list, the tailored certificate revocation list 

containing certificates or identifiers of certificates for ITS endpoints that may be encountered by the first ITS endpoint when 

navigating a route provided in the intended journey details; and providing the tailored certificate revocation list to the first ITS 

endpoint. 
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(57) Abstract : 

Apparatus, methods and computer programs for receiving first content; receiving second content identifying at least one interactive 

component comprised by the first content, the at least one interactive component having been flagged by at least one user; and 

modifying the received first content based on the received second content, to highlight the identified at least one interactive 

component. 
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(57) Abstract : 

A container for cosmetic products and a method of manufacturing the same. The container, such as a jar, has a wall formed by a first 

layer of a compostable material which comprises in combination a biodegradable polymer which forms a continuous matrix and, 

mixed therein, particles of a hydrophilic material capable of swelling inside the matrix upon water absorption. The container further 

comprises a second layer of a compostable material which comprises a biodegradable polymer which forms a continuous matrix and 

which is essentially free from particles of a hydrophilic material capable of swelling inside the matrix, or contains essentially less of 

them than the first layer. The container is degradable in compost, disintegration of the container wall, at 58 °C, occurring within 12 

weeks. 
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(57) Abstract : 

Provided is an electronic fuel injection type diesel engine enabling a reduction in engine size. The electronic fuel injection type diesel 

engine is provided with: a combustion chamber 2 inside a cylinder 1; a fuel injection chamber 4 inside a cylinder head 3; a fuel 

injector 6 that injects liquid fuel 5 into the fuel injection chamber 4; a fuel accumulation unit 7 that accumulates the liquid fuel 5 

injected from the fuel injector 6; and an electronic control unit 8 that controls the timing and amount of injection of the liquid fuel 5. 

Preferably, the fuel injector 6 has a plurality of fuel injection holes 6b and 6c, an injecting direction of the liquid fuel 5 injected from 

the fuel injection holes 6b and 6c of the fuel injector 6 is toward an inner surface of the fuel injection chamber 4, the combustion 

chamber 2 inside the cylinder 1 serves as a main combustion chamber 2a, and the fuel injection chamber 4 serves as a sub-combustion 

chamber 4a that is in communication with the main combustion chamber 2a via an injection port 9. 
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(57) Abstract : 

The invention relates to novel bispecific antigen binding molecules, comprising (a) at least one antigen binding domain capable of 

specific binding to Fibroblast Activation Protein (FAP) comprising FAP clone 212 or variants thereof, and (b) at least one antigen 

binding domain capable of specific binding to CD40, and to methods of producing these molecules and to methods of using the same. 
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(57) Abstract : 

Provided is a non-woven fabric for skin care products, which has excellent handling properties when used in a skin care product, also 

has excellent attachability to skin when used in a skin care product, and also has an excellent property to swab a cosmetic attached 

onto skin. The non-woven fabric for skin care products of the present invention comprises thermoplastic resin fibers each having a 

single fiber diameter of 50 to 800 nm inclusive and cellulose fibers, wherein the tensile strength of the cellulose fibers as measured in 

accordance with JIS L 1015:2010 8.7.2 is 1.9 cN/dtex or less, the total content of the thermoplastic resin fibers and the cellulose fibers 

is 85% by mass or more relative to the whole mass of the non-woven fabric for skin care products, the ratio of the content of the 

thermoplastic resin fibers to the content of the cellulose fibers (i.e., (thermoplastic resin fibers)/(cellulose fibers)) is 0.23 to 1.50 by 

mass, and the density of the non-woven fabric for skin care products is 0.08 to 0.16 g/cm3. 
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(57) Abstract : 

Provided is a medium composition for suspension culture of adhesive cells, said medium composition comprising: (1) chitin 

nanofibers; and (2) chitosan nanofibers or a polysaccharide. 
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(57) Abstract : 

The present invention addresses the problem of providing a resin composition: which contains a high proportion of a polyolefin 

component; from which a solution having a high solids content can be prepared; and which exhibits good solution properties even 

after long term storage. This resin composition contains a product obtained by modifying a component (A), a polyolefin resin, with a 

component (B), (meth)acrylic acid and/or a (meth)acrylic acid ester. The weight ratio of component (A) and component (B) ((A)/(B)) 

is 90/10-30/70. Component (B) contains 20 wt% or more of an alkoxy(poly)alkylene glycol mono(meth)acrylic acid ester, which is a 

component (B1). 
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(57) Abstract : 

The present disclosure relates to RNA particles for delivery of RNA to target tissues after administration, in particular after parenteral 

administration such as intravenous, intramuscular, subcutaneous or intratumoral administration, and compositions comprising such 

RNA particles. The RNA particles in one embodiment comprise single-stranded RNA such as mRNA which encodes a peptide or 

protein of interest, such as a pharmaceutically active peptide or protein. The RNA is taken up by cells of a target tissue and the RNA is 

translated into the encoded peptide or protein, which may exhibit its physiological activity. 
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(57) Abstract : 

In the present invention, by connecting a peptide tag having the amino acid sequence below to a target protein and causing the target 

protein to be expressed, the target protein is efficiently accumulated in a soluble fraction. X(PY)qPZ, where P represents proline, X 

represents an amino acid sequence comprising 0-5 amino acids independently selected from the group consisting of arginine (R), 

glycine (G), serine (S), lysine (K), threonine (T), leucine (L), asparagine (N), glutamine (Q), and methionine (M), Y represents an 

amino acid sequence comprising 1-4 amino acids independently selected from the group consisting of R, G, K, T, L, N, Q, and M, q is 

an integer of 1-10, Z represents an amino acid sequence comprising 0-10 amino acids independently selected from the group 

consisting of R, G, S, K, T, L, N, Q, and M, and a total of three or more of Q, M, L, N, and T are included in the amino acid sequence 

of the peptide tag. 
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(57) Abstract : 

The present invention provides an isolated binding protein comprising a cTnI antigen binding domain. The antigen binding domain 

comprises at least one complementarity determining region selected from amino acid sequences defined herein, or has sequence 

identity of at least 80% to the complementarity determining region of said amino acid sequence and an affinity of KD=1.41ð10-9 

mol/L to cTnI. The binding protein can be used for detection of cTnI protein. 
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(57) Abstract : 

A cyclic dinucleotide analogue, a pharmaceutical composition thereof, and application. A cyclic dinucleotide analogue (I), an isomer 

thereof, a prodrug, a stable isotope derivative, or a pharmaceutically acceptable salt has the following structure. The cyclic 

dinucleotide analogue can be used as a regulator of a stimulator of interferon genes (STING) and a related signal path thereof, and can 

effectively treat and/or relieve multiple types of diseases, including but not limited to malignant tumors, inflammations, autoimmune 

diseases, and infectious diseases. In addition, the STING regulator can also be used as a vaccine adjuvant. 

  

No. of Pages : 91 No. of Claims : 19 



The Patent Office Journal No. 14/2021 Dated  02/04/2021                                    17561 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202147013970 A 

(19) INDIA  

(22) Date of filing of Application :29/03/2021 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : SYSTEMS AND METHODS FOR BUILDING WIRELESS MESH NETWORKS 
 

  

(51) International classification  

:H04W0004800000, 

H04W0088080000, 

H04W0084180000, 

H04W0008000000, 

H04W0040020000 

(31) Priority Document No  :62/727753  

(32) Priority Date  :06/09/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2019/050051  

:06/09/2019 

(87) International Publication No  :WO 2020/051522  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ROSS, Kevin 
      Address of Applicant :4186 N. Red Maple Ct. Lehi, Utah 

84043 U.S.A. 

   2)NAIM, Muhammad Ahsan 
(72)Name of Inventor : 

   1)ROSS, Kevin 

   2)NAIM, Muhammad Ahsan 
 

(57) Abstract : 

Disclosed herein is a system comprising a set of wireless communication nodes that are configured to operate as part of a wireless 

mesh network. Each respective wireless communication node may be directly coupled to at least one other wireless communication 

node via a respective short-hop wireless link, and at least a first pair of wireless nodes may be both (a) indirectly coupled to one 

another via a first communication path that comprises one or more intermediary wireless communication nodes and two or more short-

hop wireless links and (b) directly coupled to one another via a first long-hop wireless link that provides a second communication path 

between the first pair of wireless communication nodes having a lesser number of hops than the first communication path. A fiber 

access point may be directly coupled to a first wireless communication node of the set of wireless communication nodes. 
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   3)GORI, Klaus 
 

(57) Abstract : 

As Attached 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202148013412 A 

(19) INDIA  

(22) Date of filing of Application :26/03/2021 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : PARALLEL BIT INTERLEAVER 
 

  

(51) International classification  

:H04L0001000000, 

H03M0013250000, 

H03M0013270000, 

H03M0013290000, 

H03M0013110000 

(31) Priority Document No  :11004124.1  

(32) Priority Date  :18/05/2011 

(33) Name of priority country  
:EUROPEAN 

UNION 

(86) International Application No 

        Filing Date 

:PCT/JP2012/003263  

:18/05/2012 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filed on 

:9032/CHENP/2013  

:11/11/2013 
 

  

(71)Name of Applicant :  

   1)PANASONIC CORPORATION  
      Address of Applicant :1006, Oaza Kadoma, Kadoma-shi, 

Osaka 5718501, Japan Japan 

(72)Name of Inventor : 

   1)MIHAIL PET ROV 
 

(57) Abstract : 

Enclosed 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201931005243 A 

(19) INDIA  

(22) Date of filing of Application :11/04/2019 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : METHOD FOR PRODUCING ELECTRICIUTY WITH THE HEL OF WIND AND FLOWING WATER 

WITH A SINGLE MODEL DEVICE 
 

  

(51) International classification  

:B01D0069120000, 

F03D0009250000, 

F03B0017060000, 

G06F0030367000, 

F41H0013000000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SATYENDRA PRASAD 
      Address of Applicant :1562,8,BOKARO STEEL 

CITY,JHARKAND-827009,INDIA  

(72)Name of Inventor : 

   1)SATYENDRA PRASAD 
 

(57) Abstract : 

The present invention generally related to get energy with the helf of fixed direction blowing wind. It can not be used to get energy 

from any direction blowing wind but it can produce electricity with any direction blowing wind even no wind in special case. In this 

way probability of getting energy must be double or four times than before. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201931038823 A 

(19) INDIA  

(22) Date of filing of Application :26/09/2019 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : HARVESTING AND USE OF PHOTOVOLTAIC POWER USING WIRELESS POWER TRANSFER 

SYSTEM 
 

  

(51) International classification  

:H02J0007020000, 

H02J0050120000, 

H02J0050400000, 

H02J0050800000, 

H02J0005000000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NATIONAL INSTITUTE OF TECHNOLOGY  
      Address of Applicant :ROURKELA-769008,DIST-

SUNDARGARH, ODISHA,INDIA  

(72)Name of Inventor : 

   1)PROF.ANUP KUMAR PANDA  

   2)DHIMAN DAS  
 

(57) Abstract : 

The invention presents harvesting or use of maximum extractable photovoltaic power wirelessly. In present scenario, most of the 

ceiling mountable portable electronics devices such as wireless sensors, actuators, LEDs etc are powered by an external wired power 

source. Most of the time and cost of the project are involved in wiring and it makes untidy and hazardous conditions in most of the 

cases. Our invention is to remove the wires and transfer the power wirelessly over rooftops or obstacles to make the environment 

clean, tidy, and safe. Since photovoltaic power is easily available as renewable source of energy, our invention uses the maximum 

utilizable PV power and transfers it wirelessly to the target device for power up or charge the battery in it. Using such scheme of 

power transfer, it is possible to make more compact, hermetically sealed, connector-less portable devices. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201931038873 A 

(19) INDIA  

(22) Date of filing of Application :26/09/2019 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : TELESCOPIC SPACER RING ASSEMBLY FOR ELECTRICAL INSTALLATION BOX 
 

  

(51) International classification  

:H02G0003080000, 

H02G0003180000, 

H02G0003140000, 

H02G0003120000, 

H01R0009050000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SCHNEIDER ELECTRIC INDUSTRIES SAS  
      Address of Applicant :35, rue Joseph Monier, F-92500 Rueil 

Malmaison, France  

(72)Name of Inventor : 

   1)Gireesh ANANT NAYAK  

   2)Manohar CHIKKANNA  

   3)Richard VICKTORIUS  

   4)Shree Ganesh NARAYANAN 
 

(57) Abstract : 

The present relates to a telescopic spacer ring assembly (100) for an electrical installation box (10) for flush installation, wherein said 

telescopic spacer ring assembly (100) comprising a first ring member (102) attached to the electrical installation box (10), a second 

ring member (104) abut on the wall, said second ring member (104) is of substantially larger diameter than said first ring member 

(102), a fixing spacer member (106) assembled with said second ring member (104) for fixation of multiple electrical inserts (12). 

First ring member (102) is secured with threaded opening portion (36) of said electrical installation box (10) and configured to adjust 

the level of the electrical installation box (10) for different thickness of boards (14) on the wall by telescopic action and avoid any gap 

creation in between. Second ring member (104) is provided with flat annular surface at its distal end for accommodating electrical 

inserts (12), said annular surface is provided with openings (110) of arcuate profile for aligning said inserts within the electrical 

installation box (10). Reference figures 3(a) and 3(b)  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201931038961 A 

(19) INDIA  

(22) Date of filing of Application :26/09/2019 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : BOTTOM BUS DUCT CONNECTION OF GAS TURBINE GENERATOR FOR GAS 

TURBINE/COMBINED CYCLE POWER PLANT 
 

  

(51) International classification  

:F01K0023100000, 

F01K0023160000, 

H02G0005000000, 

F01D0015100000, 

H02K0015000000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BHARAT HEAVY ELECTRICALS LIMITED  
      Address of Applicant :Regional office at Regional Operations 

Division (ROD), Plot No.: 9/1, DJ Block 3rd Floor, Karunamoyee, 

Salt Lake, Kolkata, West Bengal-700091, India and Registered 

Office at BHEL House, Siri Fort, New Delhi-110049, India  

(72)Name of Inventor : 

   1)Praveen Dutta 

   2)Khushboo Yadav 

   3)Ankur Sharma 
 

(57) Abstract : 

This invention relates to Bottom Bus Duct Connection of Gas Turbine Generator for Gas turbine/Combined Cycle power plant 

comprising a gas turbine generator (100) mounted on a foundation (102), wherein an adopter chamber (103) accommodating multiple 

ducts (103A) is connected to said turbine generator (100), in which the phase and neutral bus ducts of generator terminating at one end 

of the generator (100) are connected to transformer via said adopter chamber (103), wherein the gas turbine generator (100) is having 

multitude of bushings (104) at bottom thereof; said foundation includes two pillars (201, 202) facing each maintaining a gap there 

between; the connecting conductors (105) are placed on the respective duct (103A) within the adopter chamber (103) without any 

flexibles and connected to bus duct of the generator (100). Gas turbine/combine cycle power plants layouts design has been evolved 

with optimized design & increased efficacy of the plant with overall optimization in space & height of the plant. Bottom bus duct 

connection of GTG has not only provided the optimized solution of rotor removal by EOT crane but also avoids the requirement of 

monorail, tripod arrangement of chain pulley block for removal of generator end shield & coolers and also allow the easy & simple 

rotor withdrawal for periodic maintenance by customer together with aesthetic look in TG Hall.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201931039188 A 

(19) INDIA  

(22) Date of filing of Application :27/09/2019 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : LIGHT WEIGHT AND LOW COST TUBE CROSS SECTION FOR IMPROVED THERMAL 

PERFORMANCE OF TWO-PHASE HEAT EXCHANGER. 
 

  

(51) International classification  

:H04N0019109000, 

G02B0013220000, 

H04N0005782000, 

G11B0007006000, 

G11B0007131000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INDIAN INSTITUTE OF TECHNOLOGY 

BHUBANESWAR  
      Address of Applicant :Indian Institute of Technology 

Bhubaneswar Samantapuri, Bhubaneswar, Orissa, India. PIN-

751013  

(72)Name of Inventor : 

   1)MOHANTY, Rajiva Lochan  

   2)DAS, Dr. Mihir Kumar  
 

(57) Abstract : 

The present invention relates to provide a selective tube cross section configured for improved heat transfer performance of two-phase 

heat exchanger. More particularly, the present invention is directed to developing a tube configuration of elliptical cross section at 

outside and circular cross section at inside for two phase shell and tube heat exchanger with a view to enhance the boiling heat transfer 

performance. The developed newly designed tubes are found to show better boiling heat transfer coefficient in both angle of attack (0° 

and 90°) and different aspect ratios (1.47, 1.31 and 1.17)as compared to circular tube. The pool boiling heat transfer performance of 

porous metal coated tubes shows significant enhancement heat transfer coefficient of approx. 49% and 26% as compared to circular 

tube and newly designed plain tube. Therefore, two phase shell and tube heat exchanger with invented the tube profile will benefit 

manufacturer and user industries including thermal power plant, nuclear power plant, and other allied industries.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201931039310 A 

(19) INDIA  

(22) Date of filing of Application :27/09/2019 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : BAMBOO BASED SYSTEM FOR PRINTING SURFACE ADAPTED AS SELF DECORATIVE 

BAMBOO ARTICLE AND CORRESPONDING SUBSTRATE PRINT GENERATION CAPABILITY AND PROCESS FOR 

MANUFACTURING THE SAME 
 

  

(51) International classification  

:B32B0007120000, 

B32B0003300000, 

H01L0051000000, 

G06F0003120000, 

G06K0001120000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DAS, Amalesh 
      Address of Applicant :Anita Apartment, 3-Rifle Range Road, 

Belgharia, Kolkata West Bengal India 700056  

(72)Name of Inventor : 

   1)DAS, Amalesh 
 

(57) Abstract : 

A bamboo based system for printing surface adapted as self decorative bamboo article and corresponding print generation capability 

comprising round bamboo article with selectively engraved printable surface portion and atleast one blank region beyond the printable 

surface portion providing for releasable clipping/fixing of flexible substrate roll on the bamboo article printable surface portion to 

favour corresponding surface pattern on the bamboo article imprint on the flexible substrate roll on press contact of the releasable 

clipped/ fixed flexible substrate roll on bamboo article surface printable portion to generate thereby the self decorative bamboo article 

and also atleast one corresponding decorative print on the flexible substrate roll as a combination output.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202034037324 A 

(19) INDIA  

(22) Date of filing of Application :30/08/2020 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : VEHICLE-MOUNTED DEVICE AND FLEET MANAGEMENT SYSTEM 
 

  

(51) International classification  

:B64G0001360000, 

H04N0021274300, 

G09B0005140000, 

G10L0021100000, 

G05B0019042000 

(31) Priority Document No  :108212943  

(32) Priority Date  :30/09/2019 

(33) Name of priority country  :Taiwan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SOLID YEAR CO., LTD.  
      Address of Applicant :18F., NO. 97, SEC 1, XINTAI 5TH 

RD., XIZHI DIST., NEW TAIPEI CITY TAIWAN, R.O.C. 

22175,  

(72)Name of Inventor : 

   1)LIANG, H UI-PING 

   2)LIANG, TSANG -LIN  
 

(57) Abstract : 

A vehicle-mounted device and a fleet management system are disclosed. The vehicle-mounted device is mounted in a vehicle 

equipped with an OBD module that provides vehicle status parameters, including a sensor module mounted in the vehicle, a sensor 

module mounted in the vehicle and used to detect the real-time driving status image and driver status image of the vehicle, a general 

control module electrically connecting the sensor module and the OBD module for receiving the vehicle status parameters of the OBD 

module and the real-time driving status image and driver status image of the vehicle, and a judgment module electrically connected to 

the general control module to judge whether the driving of the vehicle complies with the driving specifications according to the data 

received by the general control module.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202034037996 A 

(19) INDIA  

(22) Date of filing of Application :03/09/2020 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : PLANETARY GEARING WITH IMPROVED LUBRICANT SUPPLY, DRIVE TRAIN AND WIND 

TURBINE 
 

  

(51) International classification  

:F03D0015000000, 

F03D0080700000, 

F03D0015100000, 

F03D0009250000, 

F16H0057080000 

(31) Priority Document No  :19200060.2  

(32) Priority Date  :27/09/2019 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FLENDER GMBH  
      Address of Applicant :Alfred-Flender-Straße 77, 46395 

Bocholt, Germany  

(72)Name of Inventor : 

   1)Norbert Haake 

   2)Volker Lensing 
 

(57) Abstract : 

The invention relates to a planetary gearing (10) including at least a first and a second planetary stage (20, 30) and a double-walled 

pipe (60). The double-walled pipe (60) has an inner and an outer pipe (62, 64) and is provided with an outlet point (65) in a central 

section (70). According to the invention, a bushing (66) is arranged on the outlet point (65). The invention also relates to a drive train 

(90) for a wind turbine (100), which is equipped with a corresponding planetary gearing (10). The invention similarly relates to a 

corresponding wind turbine (100) and an industrial application (99) with a corresponding planetary gearing (10). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202037018010 A 

(19) INDIA  

(22) Date of filing of Application :27/04/2020 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : PINTLE INSERTION TOOL 
 

  

(51) International classification  
:D21F 7/10, D06H 

5/00, D21F 7/00 

(31) Priority Document No  :62/743898  

(32) Priority Date  :10/10/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2019/053770  

:30/09/2019 

(87) International Publication No  :WO 2020/076534  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AstenJohnson International Inc 
      Address of Applicant :4399 Corporate Road, Charleston, SC, 

USA.  

(72)Name of Inventor : 

   1)BORGERDING, Ted 
 

(57) Abstract : 

In one embodiment, a pintle insertion tool is disclosed. The pintle insertion tool includes a housing, and a drive assembly supported by 

the housing. The drive assembly includes a controller connected to a power supply and configured to drive at least one motor. The 

drive assembly includes a first roller and a second roller defining at least a portion of a channel therebetween. The at least one motor is 

configured to rotate the first roller and the second roller in both a forward direction and a reverse direction. The channel is adapted to 

receive a pintle lead wire such that the pintle lead wire is driven by the first roller and the second roller through interdigitated seam 

loops on opposing ends of a textile sheet so that a pintle can be pushed into position to complete a seam. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202037028269 A 

(19) INDIA  

(22) Date of filing of Application :02/07/2020 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : AQUEOUS SUSPENSION-TYPE PESTICIDE COMPOSITION 
 

  

(51) International classification  

:A01N 43/40, A01N 

25/04, A01N 25/30, 

A01P 7/04 

(31) Priority Document No  :2018-181698  

(32) Priority Date  :27/09/2018 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2019/038095  

:27/09/2019 

(87) International Publication No  :WO 2020/067404  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MEIJI SEIKA PHARMA CO., LTD.  
      Address of Applicant :4-16, Kyobashi 2-chome, Chuo-ku, 

Tokyo 1048002  

(72)Name of Inventor : 

   1)OCHIAI Kazuko  

   2)OKUDA Tomohiko  

   3)SATO Atsushi 
 

(57) Abstract : 

This aqueous suspension-type pesticide composition contains: at least one pesticide active ingredient selected from the group 

consisting of amine derivatives represented by general formula (1) and salts thereof; a highly-pure partially-desulfonated 

lignosulfonate; and an aqueous dispersion medium (in general formula (1), Ar represents a pyridyl group optionally substituted with a 

halogen atom or the like or a pyrimidyl group optionally substituted with a halogen atom or the like, R1 represents a hydrogen atom or 

a C1-6 alkyl group, Y represents a hydrogen atom or the like, and R2 represents a C1-6 alkyl group substituted with a halogen). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202037052329 A 

(19) INDIA  

(22) Date of filing of Application :01/12/2020 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : SYNTHESIS PROCESS FOR ONE-STEP PRODUCTION OF MONOMERIC POLYETHER FOR 

POLYCARBOXYLIC ACID WATER REDUCING AGENTS 
 

  

(51) International classification  

:B01J0019000000, 

C04B0103300000, 

C08G0065260000, 

B01J0019180000, 

C08F0004400000 

(31) Priority Document No  :201811134936.8  

(32) Priority Date  :27/09/2018 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2019/108647  

:27/09/2019 

(87) International Publication No  :WO 2020/063900  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)JIAHUA CHEMICALS INC.  
      Address of Applicant :Donghua Village Hebei Town, 

Shuncheng District Fushun, Liaoning 113123  

(72)Name of Inventor : 

   1)MA, Caifeng 

   2)LAI, Ke  

   3)LI, Yubo  
 

(57) Abstract : 

Provided is a synthesis process for the one-step production of a monomeric polyether for polycarboxylic acid water reducing agents, 

wherein the monomeric polyether is synthesized in one step by mixing an initiator and a catalyst at a temperature and a pressure, and 

then introducing same into a reaction kettle together with an epoxide at a certain ratio for ring opening polymerization. The synthesis 

process of the present invention realizes continuous production without the need of first synthesizing a prepolymer and then 

synthesizing a macromolecular monomeric polyether step by step, thereby improving the production efficiency. By separating four 

links, i.e. displacement, polymerization, curing and neutralization, in conventional monomeric polyether production processes, the 

present invention more effectively controls each of the links and increases the utilization efficiency of the reaction kettle; in addition, 

the process is easy to control, the structure of the product is stable, and the retention of double-bonds is high. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202135009799 A 

(19) INDIA  

(22) Date of filing of Application :09/03/2021 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : SPUN YARN DRAWING APPARATUS 
 

  

(51) International classification  

:D01D0005160000, 

D02J0001220000, 

D01D0010020000, 

F16C0013000000, 

H01J0037304000 

(31) Priority Document No  :2012-140420  

(32) Priority Date  :22/06/2012 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filed on 

:719/KOL/2013  

:17/06/2013 
 

  

(71)Name of Applicant :  

   1)TMT Machinery, Inc.  
      Address of Applicant :6TH FL., OSAKA GREEN BLDG., 2-

6-26 KITAHAMA, CHUO-KU, OSAKA-SHI, OSAKA 541-

0041, Japan  

(72)Name of Inventor : 

   1)HASHIMOTO Kinzo  

   2)SUGIYAMA Kenji  

   3)SHIMIZU Yusuke  

   4)YAMASHITA Yasuhiro  
 

(57) Abstract : 

Spun Yarn Drawing Apparatus The vibration of a part of a yarn not contacting any roller is restrained between rollers. A spun yarn 

drawing apparatus 2 includes godet rollers 14 to 18. Two godet rollers neighboring each other in the direction in which the yarn Y 

runs rotate in opposite directions. On the godet rollers 14 to 18, the yarn Y is wound in the rotational direction each at a winding angle 

of 360 degrees or smaller. Among the rollers 14 to 18, the non-contacting length Lf of a part of the yarn which part is between two 

godet rollers neighboring each other in the direction in which the yarn Y runs is shorter than the contacting length Lc of a part of the 

yarn Y which part is on each of the two godet rollers neighboring each other in the direction in which the yarn Y runs.  
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(57) Abstract : 

This is to provide a terminal crimping apparatus 300 which absorbs wire elongation at the moment of the terminal crimping without 

complicated synchronous control and sensing. The terminal crimping apparatus 300 comprises a terminal crimping machine 27, 37 

and a wire clamp carrier 21, 31. The clamp carrier has an elongation absorbing mechanism 320 for retracting the clamp 211 in 

response to wire elongation at the time of terminal crimping. The elongation absorbing mechanism 320 has an extensible biasing 

member 323 which biases the clamp 211 to the direction of the crimping machine and deforms by receiving a force of a set value or 

bigger in the reverse direction of insertion. 
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(54) Title of the invention : AN APPARATUS AND A METHOD FOR TERMINAL CRIMPING,WIRE PEELING AND WIRE 

END PROCESSING 
 

  

(51) International classification  
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   3)SUZUKI, Seiichi  
 

(57) Abstract : 

This is to provide a terminal crimping apparatus 300 which absorbs wire elongation at the moment of the terminal crimping without 

complicated synchronous control and sensing. The terminal crimping apparatus 300 comprises a terminal crimping machine 27, 37 

and a wire clamp carrier 21, 31. The clamp carrier has an elongation absorbing mechanism 320 for retracting the clamp 211 in 

response to wire elongation at the time of terminal crimping. The elongation absorbing mechanism 320 has an extensible biasing 

member 323 which biases the clamp 211 to the direction of the crimping machine and deforms by receiving a force of a set value or 

bigger in the reverse direction of insertion.  
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(57) Abstract : 

A blade element (33) for a rotatable disc-like refining element (12) of a refiner, the blade element (33) being intended to provide at 

least part of a refining surface of the rotatable disc-like refining element (12) and comprising an inner edge (34) to be directed towards 

the centre of the refining element (12) and an outer edge (35) to be directed towards the outermost edge (28) of the refining element 

(12) and a refining surface (21) provided with blade bars and blade grooves therebetween, characte r i z e d in that the blade element 

(33) is intended to provide at least a part of an outer refining surface area in the rotatable refining element (12) comprising, in a radial 

direction (S) of the refining element (12), an inner refining surface area followed by an outer refining surface area, and that the blade 

element (33) comprises, in a direction from the inner edge (34) of the blade element (33) towards the outer edge (35) of the blade 

element (33), a feed zone (29) followed by a treatment zone (30), and that the treatment zone (30) of the blade element (33) is 

arranged to be located at a distance of about 20% to 100%, or alternatively at a distance of about 30% to 100%, or at a distance of 

about 40% to 100% of the distance between the inner edge (34) of the blade element (33) and the outer edge (35) of the blade element 

(33). 
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(57) Abstract : 

Provided by the present application are a method and apparatus for allocating an EBI: when an EBI must be allocated for an EPS 

bearer of a QoS Flow that is mapped in an EPS, determining whether user plane security execution information of a PDU session and 

user plane encryption protection information of the EPS match, wherein user plane capabilities of the EPS may or may not meet user 

plane security requirements of the PDU session; an EBI will only be allocated for the EPS bearer when requirements are met; 

otherwise, an EBI is not allocated to the EPS bearer or the EBI is released when an EBI has been allocated; as such, an EPS bearer is 

prevented from using an EBI that does not meet user plane security requirements to perform data transmission when a UE moves from 

a 5GS to an EPS. 
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(57) Abstract : 

Herein is provided a novel process for the preparation of methyl 6-(2,4-dichlorophenyl)- 5-[4-[(3S)-1-(3-fluoropropyl)pyrrolidin-3-

yl]oxyphenyl]-8,9-dihydro-7H-benzo[7]annulene-2- carboxylate by a Suzuki coupling of compound (3), wherein LG represents a 

leaving group, with an organoboron reagent: (3). Compound (3) is obtained by activation of compound (4) with a leaving group LG, 

and compound (4) is obtained by alpha-arylation of methyl 5-oxo-6,7,8,9-tetrahydro-5H- benzo[7]annulene-2-carboxylate with 1-LG'-

2,4-dichlorobenzene, wherein LG' represents a leaving group: (4). 
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(57) Abstract : 

This user terminal has: a reception unit for receiving control information relating to a downlink; and a control unit for performing 

processing on the basis of a prescribed signal when information pertaining to a reference signal to be used in processing relating to 

monitoring of a wireless link fault and/or detection of a beam fault is not indicated in the control information, and downlink 

transmission setting information associated with the reference signal is also not indicated in the control information. 
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(57) Abstract : 

The present disclosure provides substituted indole compounds of Formula I: (I) and the pharmaceutically acceptable salts and solvates 

thereof, wherein R1a, R1e, G1, G2, Q1, Q2, Q3, and (II) are defined as set forth in the specification. The present disclosure is also 

directed to the use of compounds of Formula I to treat a disease, disorder, or condition such as cancer in a subject. 

  

No. of Pages : 273 No. of Claims : 20 



The Patent Office Journal No. 14/2021 Dated  02/04/2021                                    17587 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202137009930 A 

(19) INDIA  

(22) Date of filing of Application :09/03/2021 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : COMMUNICATION METHOD AND DEVICE 
 

  

(51) International classification  

:H04L0005000000, 

H04W0072040000, 

H04W0072120000, 

H04L0001180000, 

H04L0001000000 

(31) Priority Document No  :201810910306.9  

(32) Priority Date  :10/08/2018 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2019/099037  

:02/08/2019 

(87) International Publication No  :WO 2020/029881  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES CO., LTD.  
      Address of Applicant :Huawei Administration Building 

Bantian, Longgang Shenzhen, Guangdong 518129  

(72)Name of Inventor : 

   1)SUN, Hao 

   2)HUANG, Wenwen 

   3)CHENG, Yan 
 

(57) Abstract : 

Provided is a method for performing communication in a UCI-only scenario, comprising: receiving downlink control information for 

scheduling a PUSCH, the PUSCH comprising a first frequency hopping resource and a second frequency hopping resource, and a 

time-domain start symbol of the first frequency hopping resource being positioned before a time-domain start symbol of the second 

frequency hopping resource; and transmitting first UCI on the PUSCH, the first UCI comprising at least one of an HARQ-ACK, a 

CSI-part1 and a CSI-part2, wherein a quantity of coded bits mapped to reserved REs in the first frequency hopping resource is greater 

than or equal to a quantity of coded bits mapped to reserved REs in the second frequency hopping resource. In the above solution, a 

quantity of coded bits to be mapped to reserved REs in the second frequency hopping resource is reduced, such that a quantity of REs 

in the second frequency hopping resource to which a CSI-part1 can be mapped is increased, thereby solving the problem of an 

incomplete transmission of a CSI-part1 as a result of a frequency hopping transmission of UCI. 
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(57) Abstract : 

Disclosed are a system information transmission method, and a related device and system. The method comprises: a network device 

receiving a system information request sent by one or more terminals; the network device transmitting system information (SI), 

wherein the SI transmitted for one terminal has a quasi co-location (QCL) relationship with only some of the downlink signal blocks, 

and some of the downlink signal blocks are subsets of all downlink signal blocks transmitted by the network device; and the network 

device sending first indication information, wherein the first indication information indicates the mapping between the downlink 

signal blocks and the SI, and the downlink signal blocks have a QCL relationship with the SI corresponding thereto. By means of the 

solution, system overheads can be saved, and a resource utilization rate can be improved. 

  

No. of Pages : 64 No. of Claims : 26 



The Patent Office Journal No. 14/2021 Dated  02/04/2021                                    17589 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202137009932 A 

(19) INDIA  

(22) Date of filing of Application :09/03/2021 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : DIRECT DE-DIFFERENTIATION OF URINE CELL INTO NUERAL STEM CELL USING 

SYNTHETIC MESSENGER RNA 
 

  

(51) International classification  

:C12N0005079700, 

C12N0005074000, 

A61K0035300000, 

C12N0015790000, 

A61P0025280000 

(31) Priority Document No  :10-2018-0101208  

(32) Priority Date  :28/08/2018 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2019/011014  

:28/08/2019 

(87) International Publication No  :WO 2020/045990  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)STEMLAB INC.  
      Address of Applicant :#711, Techno Complex of Korea 

University, 145, Anam-ro Seongbuk-gu, Seoul 02841 

(72)Name of Inventor : 

   1)YOU, Seung Kwon 

   2)KANG, Phil Jun  

   3)SON, Da Ryeon 

   4)HONG, Won Jun 

   5)YUN, Won Jin 

   6)LEE, Jang Bo 

   7)PARK, Gyu Man 

   8)KIM, In  Yong 

   9)PARK, Jung Hyun 

   10)ZHENG, Jie 

   11)GAO, Wei Wei 

   12)JANG, Ji Hoon 

   13)JUN, Eun Kyoung 

   14)YOON, Byung Sun 
 

(57) Abstract : 

The present invention relates to a method for inducing a de-differentiation of neural stem cells from urine cells by introducing mRNAs 

of de-differentiation factors Oct4, Sox2, Klf4, and Glis1; and a composition for the prevention or treatment of neurological damage 

diseases comprising the neural stem cells induced by the method as an active ingredient. 
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(57) Abstract : 

The present invention relates to a human food comprising a basic food product and an ingredient, wherein the ingredient comprising 

one or more health-enhancing microorganism and a combination of at least one fermented seaweed material and at least one fermented 

plant material. 
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(57) Abstract : 

The present disclosure relates to a communication method and system for converging a 5th-Generation (5G) communication system 

for supporting higher data rates beyond a 4th-Generation (4G) system with a technology for Internet of Things (IoT). The present 

disclosure may be applied to intelligent services based on the 5G communication technology and the IoT-related technology, such as 

smart home, smart building, smart city, smart car, connected car, health care, digital education, smart retail, security and safety 

services. Methods, user equipment (UE), and base stations for reception or transmission of physical downlink control channels 

(PDCCH) associated with a master node (MN) or with a secondary node (SN) are provided. 
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(57) Abstract : 

A method, performed by a terminal, of transmitting and receiving a signal in a wireless communication system is provided. The 

method includes setting a value of a Next_Packet Data Convergence Protocol (PDCP)_RX_sequence number (SN) variable as an 

initial value, the Next_PDCP_RX_SN variable indicating a predicted SN of PDCP data to be received, receiving first PDCP data from 

a transmission entity after setting the initial value, and setting the value of the Next_PDCP_RX_SN variable as a value obtained by 

adding a first setting value to a value of the SN of the PDCP data. 
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(54) Title of the invention : APPARATUS AND METHOD FOR MANAGING CONCURRENT ACTIVATION OF BUNDLE 

INSTALLED IN SMART SECURITY PLATFORM 
 

  

(51) International classification  
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(72)Name of Inventor : 

   1)KOO, Jonghoe 

   2)LEE, Duckey 

   3)YOON, Kangjin  

   4)LEE, Hyewon 
 

(57) Abstract : 

The present disclosure provides a method for managing a bundle installed in an SSP, the method comprising the steps of: acquiring 

SSP configuration information; and determining a concurrent activation limit value for each bundle family identifier on the basis of 

the acquired SSP configuration information. 
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(54) Title of the invention : GROUTING CONSOLIDATION METHOD FOR FULL CASING BOREHOLE GUIDE 
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(72)Name of Inventor : 

   1)GAO, Yongguang 

   2)GAO, Yunfei 
 

(57) Abstract : 

A grouting consolidation method for a full casing borehole guide prefabricated pile, comprising the following steps: S1, driving a 

drilling rig carrying a casing (1) to perform borehole construction, the borehole construction being performed to a preset hole depth to 

form a borehole (2); S2. the casing (1) being housed in the borehole (2); S3. implanting a prefabricated pile (4) into the borehole (2) so 

that the prefabricated pile (4) reaches a hole bottom of the borehole (2); S4. injecting a slurry (3) into the borehole (2); S5. pulling out 

the casing (1) so that the prefabricated pile (4) and an inner cavity of the borehole (2) are fixed and cemented into an integrated 

structure. Also provided is a prefabricated pile, comprising a pile body and a grouting channel (5) provided on the pile body, wherein 

a liquid inlet end (11) of the grouting channel (5) extends out from an upper end surface of the pile body and a liquid outlet end (12) of 

the grouting channel (5) extends out from a lower end surface of the pile body and/or a side surface of the pile body. 
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(54) Title of the invention : METHOD FOR MANAGING SIDELINK RESOURCES 
 

  

(51) International classification  

:H04W0072040000, 
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   1)HASSAN HUSSEIN, Khaled Shawky 

   2)ROTH-MANDUTZ, Elke  

   3)BHADAURIA, Shubhangi 

   4)HEYN, Thomas 

   5)LEYH, Martin  
 

(57) Abstract : 

A method for centralized managing side link resources within a communication group (10), the communication group (10) comprises 

a first mobile transceiver as group head (12gh) and at least a second mobile transceiver as group member (12gm1, 12gm2), wherein 

the first mobile transceiver is configured to distribute resources (continuously) within the communication group (10), the method 

comprises: exchanging resource control information between the first and the second mobile transceiver, wherein the resource control 

information comprises at least an information regarding a timeslot and/or frequency slot of the resources and/or an information 

regarding a second portion of the resources so as to allocated the second portion to the second mobile transceiver. 
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)KANNAN, Gunasekaran 

   2)KIM, Do Jin  

   3)SANCHEZ, Pascal 

   4)SILVERMAN, Adam P.  

   5)TRAN, Hai L.  
 

(57) Abstract : 

In one aspect, bispecific proteins having the ability to specifically bind to two antigens, and having an Fc polypeptide that comprises a 

modified CH3 domain and specifically binds to a transferrin receptor, are provided. 
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(54) Title of the invention : METHOD FOR PRODUCING INTERMEDIATE USEFUL FOR SYNETHESIS OF SGLT INHIBITOR 
 

  

(51) International classification  

:C07D0257040000, 

C07H0001000000, 

C08G0018760000, 

C07D0405120000, 

A61K0009480000 

(31) Priority Document No  :10-2018-0094261  

(32) Priority Date  :13/08/2018 
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   1)DAEWOONG PHARMACEUTICAL CO., LTD.  
      Address of Applicant :35-14, Jeyakgongdan 4-gil, Hyangnam-

eup, Hwaseong-si, Gyeonggi-do 18623  

(72)Name of Inventor : 

   1)LI, Qing Ri  

   2)YOON, Hee Kyoon 
 

(57) Abstract : 

The present invention relates to a method for producing an intermediate useful for the synthesis of a diphenylmethane derivative that 

can be used as a SGLT inhibitor. A method for synthesizing a compound of formula 7 according to the present invention has solved 

the problem of an existing synthesis process which requires an additional process due to the synthesis of Grignard reagent and the 

management of a related substance. In addition, the process can be simplified by minimizing the formation of the related substance 

and eliminating the need for reprocessing of reaction products, thereby becoming capable of maximizing a yield of a diphenylmethane 

derivative. 
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)VENABL ES, Andrew 

   2)LEVY, Daniel, E. 
 

(57) Abstract : 

This invention is directed to nanoparticles for delivery of nucleic acids to target cells of interest for transfection and expression. The 

nanoparticles typically include a complex of a cationic peptide bound to a protective hydrophilic polymer through a chelator. The 

nucleic acid is held to the complex by ionic interactions with the cationic peptide. The chelator is adapted to allow release of the 

hydrophilic polymer in a time frame suitable to facilitate transfection with the nanoparticle at the target cell surface. 
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(57) Abstract : 

The present invention provides an oil-resistant agent which is capable of imparting paper with excellent oil resistance and water 

resistance. The present invention discloses an oil-resistant agent for paper, which contains a non-fluorine copolymer that has a 

repeating unit formed from (a) an acrylic monomer having a long-chain hydrocarbon group with 7-40 carbon atoms and a repeating 

unit formed from (b) an acrylic monomer having a hydrophilic group. This oil-resistant agent for paper also contains a liquid medium 

that is composed of water and/or an organic solvent, preferably of water or a mixture (aqueous medium) of water and an organic 

solvent. It is preferable that the non-fluorine copolymer has a repeating unit formed from (c) a monomer having an ion donor group in 

addition to the repeating units formed from the monomers (a) and (b). 
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   3)RAPP, Tamas 
 

(57) Abstract : 

The application relates to a Vehicle control system comprising a first communication network (14), a first operation component (8), a 

first vehicle control unit (1) connected to the communication network (14) and to the first operation component (8), wherein the first 

vehicle control unit (1) is configured to control a first data connection (5) between the first operation component (8) and the first 

vehicle control unit (1) by a first signal to the first operation component (8), and a second vehicle control unit (2) connected to the first 

operation component (8), wherein the second vehicle control unit (2) is configured to control a second data connection (6) between the 

first operation component and the second vehicle control unit (2) by a second signal to the first operation component (8), wherein the 

first data connection (5) and the second data connection (6) can be controlled so that at least one of the first data connection (5) and 

the second data connection (6) is enabled or disabled. 
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   4)PEARE, Justin 
 

(57) Abstract : 

A brake control valve arrangement for controlling application of a braking force comprises an electro-pneumatic brake control valve 

block (8) comprising a hold valve and a vent valve (PRESSURE CONTROLLER), a main regulator valve (9) (RELAY VALVE) and 

an emergency (15) and a variable load control pressure regulator (16). The valve block (8) has an inlet (2) for a brake supply pressure, 

and an outlet (3, 4) in pneumatic connection with a brake cylinder. A pilot pressure into the main regulator valve (9) from the variable 

load control pressure regulator (16) is controlled by a remote release solenoid valve (17) (CONTROL CHAMBER VENT MAGNET 

VALVE). The remote release solenoid valve (17) is adapted to vent brake cylinder pressure to atmosphere when de-energised thereby 

enabling release of the wheel braking force via the main regulator valve (9). 
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   1)MATTHESIUS, Christian  
 

(57) Abstract : 

The invention relates to a composition for repelling harmful organisms in agriculture and forestry and in agriculture and horticulture 

for the protection of cultivated and ornamental plants, and to the use of the composition as a repellent for harmful organisms. 
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   1)HEMMINGS, Mark  
 

(57) Abstract : 

A brake control valve arrangement comprises an electro-pneumatic brake control valve block (8) having a hold valve and a vent valve, 

a main regulator valve and an emergency and a tare pressure regulator. The valve block has an inlet for a brake supply pressure and an 

outlet for a brake cylinder, wherein an inlet and a vent pneumatic opening is provided for the hold valve and vent valve. The 

arrangement further comprises a configuration module (14) in pneumatic connection with the brake supply pressure and providing a 

pneumatic path to the inlet, and a pneumatic path to the vent valve from the brake cylinder, the arrangement further comprising at least 

one choke (24,34) configured to control air flow in pneumatic paths to the inlet opening and vent opening. 
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   1)KRAUPATZ, Matthias  
 

(57) Abstract : 

The present invention relates to a crane, in particular in the form of a revolving tower crane, having a jib (3) and a counter-jib (4), 

which are articulated on a jib articulation piece (8), wherein the jib (3) comprises an outer jib part (3a), which is articulated on an inner 

jib part (3i) in a hinged manner and is held by a guy (10). According to the invention, the inner jib part (3i) is in the form of a 

cantilever, which is fastened to the jib articulation piece (8) in a flexurally rigid manner and held, wherein the outer jib part (3a) is 

articulated on the cantilever in a hinged manner and is held by the guy (10). 
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IN NEXT-GENERATION COMMUNICATION SYSTEM 
 

  

(51) International classification  

:H04W0076270000, 

H04W0036000000, 

H04W0076190000, 

H04B0007045600, 

H04W0076300000 

(31) Priority Document No  :10-2018-0111639  

(32) Priority Date  :18/09/2018 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2019/012050  

:18/09/2019 

(87) International Publication No  :WO 2020/060178  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO., LTD.  
      Address of Applicant :129, Samsung-ro, Yeongtong-gu 
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(57) Abstract : 

The present disclosure relates to a communication method and system for converging a 5th-Generation (5G) communication system 

for supporting higher data rates beyond a 4th-Generation (4G) system with a technology for Internet of Things (IoT). The present 

disclosure may be applied to intelligent services based on the 5G communication technology and the IoT-related technology, such as 

smart home, smart building, smart city, smart car, connected car, health care, digital education, smart retail, security and safety 

services. The method by a user equipment (UE) in a wireless communication system includes reselecting another equivalent public 

land mobile network (PLMN) in an inactive state, transmitting, to a base station, a radio resource control (RRC) resume request 

message including a resume cause configured to mobile originated (mo)-signaling in case that a radio access network (RAN)-based 

notification area update procedure is triggered, and receiving, from the base station, an RRC resume message. 

  

No. of Pages : 45 No. of Claims : 15 



The Patent Office Journal No. 14/2021 Dated  02/04/2021                                    17606 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202137010315 A 

(19) INDIA  

(22) Date of filing of Application :11/03/2021 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : METHOD AND DEVICE FOR BIDIRECTIONAL INTER FRAME PREDICTION 
 

  

(51) International classification  

:H04N0019573000, 

H04N0019700000, 

H04N0019176000, 

H04N0019103000, 

H04N0019423000 

(31) Priority Document No  :62/726975  

(32) Priority Date  :04/09/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/CN2019/104462  

:04/09/2019 

(87) International Publication No  :WO 2020/048502  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES CO., LTD.  
      Address of Applicant :Huawei Administration Building 

Bantian, Longgang District Shenzhen, Guangdong 518129  

(72)Name of Inventor : 

   1)CHEN, Huanbang 

   2)CHEN, Jianle 

   3)YANG, Haitao 
 

(57) Abstract : 

The embodiment of the present application discloses a method and a device for bidirectional inter frame prediction, and is related to 

the technical field of video image coding and decoding. The method comprises: determining a reference frame index i1 of a first 

reference frame list to be a first reference frame index pertaining to a current image block and corresponding to the first reference 

frame list; determining a reference frame index i2 of a second reference frame list to be a second reference frame index pertaining to 

the current image block and corresponding to the second reference frame list; and performing prediction on the current image block 

according to the first reference frame index and the second reference frame index; wherein a POC corresponding to the reference 

frame index i1 is a POC closest to a current frame among all POCs that are less than the POC of the current frame and in the first 

reference frame list; wherein a POC corresponding to the reference frame index i2 is a POC closest to the current frame among all 

POCs that are greater than the POC of the current frame and in the second reference frame list; and wherein the current frame 

comprises the current image block. The present application can save code stream resources, and improve decoding efficiency. 
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(57) Abstract : 

Microneedle arrays for introducing an active ingredient through a skin surface of a patient can include a base layer, a plurality of 

microneedles projecting from the base layer, and a shell layer having an active ingredient. Each of the microneedles includes an 

elongate body having a proximal portion and a distal portion, in which the proximal portion is attached to the base layer. Each of the 

microneedles can also include at least one dissolvable polymer. The active ingredient is incorporated in the shell layer, which extends 

around at least a portion of the elongate body. 
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(57) Abstract : 

A shear seal includes a seal plate (105) having a first seal surface (106) and a sliding seal assembly (170) having a second seal surface 

(181), and at least one of the first and second sealing surfaces comprise an insert (190) comprising a material different than that of the 

seal plate or the sliding seal, said insert being connected to the seal plate or sliding seal assembly by a compressed member (450) 

disposed between the insert and the adjacent surface of seal plate or sliding seal assembly. 
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(57) Abstract : 

The present application provides a V2X communication method and apparatus. Said method comprises: a terminal device acquiring a 

first correlation between service information and a first transmission parameter, the service information comprising any one or more 

of the following information: the identifier of a service, a PPPP of the service, PPPR or QFI of the service, the first transmission 

parameter comprising any one or more of the following parameters: information concerning an allowed SCS, the duration of a 

maximum PSSCH, information concerning an allowed cell, information concerning an allowed frequency point, information 

concerning a minimum block error rate, information concerning an allowed first type of resources, information concerning an allowed 

second type of resources, information concerning an allowed MCS table, and information concerning an allowed air interface; and 

acquiring a transmission resource and a second transmission parameter corresponding to the transmission resource, and according to 

the first correlation and the second transmission parameter corresponding to the transmission resource, allocating the transmission 

resource to a data packet corresponding to the service information. In the method, different transmission parameters can be selected, 

according to service information concerning data packets, for data packets corresponding to different services/PPPPs/PPRP/QFI, so 

that transmission parameters satisfy service requirements. 
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(57) Abstract : 

The invention relates to an actuation mechanism for a clutch, comprising: an actuation element (6) designed to be applied with an 

actuating force (FB) and to be shifted in an actuation direction (X) by same; a transfer element (1) designed to carry out a shift in the 

actuation direction (X); and a compensation mechanism designed to apply a reinforcing clamping force (Fv) for the frictionally 

engaged transfer of the actuating force (FB) between the transfer element (1) and the actuation element (6), when an actuating force 

(FB) is applied to the actuation element (6), wherein the compensation mechanism has a friction element (2a) and a counter surface 

(1a) which are designed to bring about the reinforcing clamping force (Fv) via a frictional connection when applying the actuating 

force (FB), and the friction element (2a) and the counter surface (1a) are designed to generate the reinforcing clamping force (Fv) via 

a supporting force (FA) resulting from a deflection of the actuating force (FB), wherein the reinforcing clamping force (Fv) has at 

least the value of the supporting force (FA). The invention also relates to a clutch actuator having an actuation mechanism. 
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(57) Abstract : 

The invention provides a processing method for LBT monitoring failure and a Preamble transmission method, device and system. The 

processing method for LBT monitoring failure comprises: a physical layer of a terminal device performs LBT monitoring and the 

physical layer indicates, when considering that LBT monitoring fails, LBT monitoring failure, random access preamble transmission 

give-up or LBT detection example failure to an MAC layer or an RRC layer; the MAC layer or the RRC layer of the terminal device 

performs at least one of the following processes according to the indication: executing resource selection; triggering channel selection 

or BWP switching; triggering wireless link failure; triggering RRC connection reconstruction; and performing counter maintenance. 

The method can save energy for the terminal device and provides a better user experience. 
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(57) Abstract : 

There are disclosed techniques for block wise encoding and decoding. The techniques may be applied to encoders, decoders, and 

methods for encoding and/or decoding. In one example, there is disclosed a decoder (54) for decoding a picture (10) from a data 

stream (12, 80). The decoder may be configured to predict a predetermined block (18) of the picture (10) by mapping a set of P 

neighboring samples (17'c, 17'a) neighboring the predetermined block (18) using a linear or affine linear transformation (17M) onto a 

set of Q predicted values for samples of the predetermined block (18). The linear or affine linear transformation (17M) may comprise 

PQ weighting factors among which at least ¼ PQ weighting factors are non-zero weighting values, which comprise, for each of the Q 

predicted values, a series of P weighting factors relating to the respective predicted value, wherein the series, when being arranged one 

below the other according to a raster scan order among the samples of the predetermined block (18), form an envelope which is 

omnidirectionally non- linear. 
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(57) Abstract : 

An actuating mechanism for a clutch actuator is disclosed, having: - an actuating element (6) which is designed to be acted on by an 

actuating force (FB) and thereby displaced in an actuation direction (X), - a transmitting element (1) which is designed to carry out a 

displacement in the actuation direction (X), wherein a clamping element (4) is provided between the actuating element (6) and the 

transmitting element (1), which clamping element is designed to generate, for the transmission of the actuating force (FB) to the 

transmitting element (1), a clamping pressure force (FS) which generates a friction force (FR) for the transmission of the actuating 

force (FB), and the friction force (FR) is configured so as to be capable of transmitting a maximum actuating force. Also disclosed is a 

clutch actuator having an actuating mechanism of said type. 
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(57) Abstract : 

The present disclosure relates to a communication method and system for converging a 5th-Generation (5G) communication system 

for supporting higher data rates beyond a 4th-Generation (4G) system with a technology for Internet of Things (IoT). The present 

disclosure may be applied to intelligent services based on the 5G communication technology and the IoT-related technology, such as 

smart home, smart building, smart city, smart car, connected car, health care, digital education, smart retail, security and safety 

services. Disclosed are a method and an apparatus for transmitting and receiving a physical-layer channel in consideration of a priority 

in a wireless communication system. 
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(57) Abstract : 

The present invention refers to a method of producing furfural and optionally further basic chemicals from biomass material 

comprising treatment of the biomass material at elevated pressures and temperatures, to the condensates and solid product obtained by 

the method of the invention, as well as to their use. 
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(57) Abstract : 

A system for treating organic feedstock, particularly livestock or poultry wastewater. The system employs combined anaerobic and 

aerobic digestion for converting the wastewater into safe water, fertilizer, and energy, wherein sequencing batch reactors (i.e. ASBR 

and SBR) are used for the digestion process. 
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(57) Abstract : 

The invention relates to a shift track selection rod and a shifting element which can be connected to one another without additional 

fastening elements. The invention also relates to a system consisting of a shift track selection rod and a shifting element, to a 

transmission actuator comprising said system, and to a transmission comprising said system or said transmission actuator. 
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(72)Name of Inventor : 

   1)YOON, Yeong Min 

   2)LEE, A Young 

   3)BAE, Hee Ho 

   4)HONG, Joon Pio 
 

(57) Abstract : 

The light irradiation device according to one embodiment of the present invention comprises a first and a second light source which 

respectively emit first and second light which have different wavelength bands at times that overlap, or do not overlap but are close to 

each other, wherein the first light is of a wavelength band that acts on a photosensitizer present in bacteria and damages cells, thereby 

inducing death of the bacteria, the second light is of a wavelength band that changes the structure of the genetic material of cells in 

bacteria, thereby inducing death of the bacteria, and the dose of the second light source is less than 1/10 of the dose of the first light 

source. 
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(54) Title of the invention : SOLID FORMS OF SUBSTITUTED BENZOXABOROLE AND COMPOSITIONS THEREOF 
 

  

(51) International classification  

:C07F0005020000, 

A61K0031690000, 

A61K0031497000, 
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C07C0069780000 
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(32) Priority Date  :18/08/2018 
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(86) International Application No 

        Filing Date 
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)LIU, Chun, Yu  

   2)AUBREY, Marissa, Caroline 

   3)ZHANG, Yong-Kang 

   4)SAMUELS, Michael 
 

(57) Abstract : 

The present invention relates to solid forms of a substituted benzoxaborole compound, specifically crystalline forms of a compound of 

formula (I), compositions comprising crystalline forms of the compound of formula (I), and methods of their use. 
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(54) Title of the invention : IL-10 INHIBITION FOR VACCINES AND IMMUNOTHERAPY 
 

  

(51) International classification  

:A61K0039000000, 

A61K0038200000, 

A61K0039390000, 

A61K0009000000, 

G01N0033564000 

(31) Priority Document No  :62/764848  

(32) Priority Date  :15/08/2018 

(33) Name of priority country  :U.S.A. 
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        Filing Date 
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:14/08/2019 
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Number  

        Filing Date 
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(71)Name of Applicant :  

   1)THE REGENTS OF THE UNIVERSITY OF 

CALIFORNIA  
      Address of Applicant :Office of Technology Transfer 1111 

Franklin Street, 12th Floor Oakland, California 94607-5200  

(72)Name of Inventor : 

   1)HARTIGAN -O'CONNOR, Dennis 
 

(57) Abstract : 

Provided herein are methods for inducing an immune response against an antigen in a subject. In some embodiments, the methods 

comprise administering a therapeutically effective amount of a vaccine and an interleukin 10 (IL-10) inhibitor to the subject. In some 

embodiments, the vaccine is an IL-10-deficient vaccine. 
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(54) Title of the invention : ENERGY STORAGE DEVICE COMPRISING A GROOVE WITH CAPACITOR MATERIAL 

THEREIN 
 

  

(51) International classification  

:H01L0031035200, 

H01G0004232000, 

H02S0040380000, 

H01G0011700000, 

H01G0011280000 

(31) Priority Document No  :1815843.6  

(32) Priority Date  :28/09/2018 
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:24/09/2019 
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Number  
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(71)Name of Applicant :  

   1)POWER ROLL LIMITED  
      Address of Applicant :Washington Business Centre 2 Turbine 

Way Sunderland SR5 3NZ  

(72)Name of Inventor : 

   1)TOPPING, Alexander John 
 

(57) Abstract : 

The invention relates to an energy storage device (21) comprising a substrate with a groove (3) having a first and a second face (9a, 

9b). A capacitor material (5) in the groove (3), the capacitor material having an upper surface (25). The first and the second face (9a, 

9b) of the groove (3) each having a coat of electrically conductive material (7) wherein the coats of electrically conductive materials 

(7) on the first and second faces (9a, 9b) are electrically separated. And wherein,a non-insulating element (23) is configured to be 

electrically contactable with the upper surface (25) of the capacitor material and when in electrical contact is electrically separated 

from the coats of electrically conductive materials (7) on the first and second surfaces by the capacitor material (9a, 9b). 
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(54) Title of the invention : CAP FOR CONTAINER 
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B65D0041340000, 

B65D0055160000, 
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        Filing Date 
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(61) Patent of Addition to Application 

Number  

        Filing Date 
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(71)Name of Applicant :  

   1)THISCAP, INC.  
      Address of Applicant :286 Lake Drive San Bruno, California 

94066  

(72)Name of Inventor : 

   1)MAGUIRE, Michael Joseph 
 

(57) Abstract : 

A cap for a container is formed so that the cap has a top plate and a circular sidewall. Two opposite sides of the circular sidewall 

circularly connect to each other, one periphery of the circular sidewall connecting to one surface of the top plate forming a closed end, 

and another periphery of the circular sidewall at an opposite side of the closed end forms an opened end. Incisions are in the circular 

sidewall. The incisions form a ring member located at the opened end of the cap separated from a main body of the cap by a first 

incision and a second incision between the opened end of the main body and the ring member. 
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(54) Title of the invention : COMPRESSOR OR PUMP EQUIPPED WITH A CONTROL FOR THE REGULATION OF THE 

WORKING RANGE AND WORKING METHOD APPLIED FOR THE REGULATION 
 

  

(51) International classification  

:F04B0049060000, 

F04D0027020000, 

F04D0027000000, 

F01D0005140000, 

F25B0049020000 

(31) Priority Document No  :2018/5604  
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(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ATLAS COPCO AIRPOWER, NAAMLOZE 

VENNOOTSCHAP 
      Address of Applicant :Boomsesteenweg 957 2610 Wilrijk  

(72)Name of Inventor : 

   1)DANIËLS, Ivo 

   2)STUER, Antoon 
 

(57) Abstract : 

Compressor or pump, comprising at least one compressor or pump element (2) for pressurised supply of a fluid to a network (3) of 

consumers (4) of such pressurised fluid; a motor (5) coupled with the compressor or pump element (2), wherein the compressor or 

pump (1) is designed to operate within a certain nominal working range determined by the nominal control ranges between maximum 

and minimum allowed values of the control parameters of the compressor or pump (1) in nominal working conditions and whereby the 

compressor or pump is equipped with a control (8) having a basic control (8a) for the nominal regulation of one or more control 

parameters (Q, pw) as a function of a desired, set working point (14) of the compressor within the nominal set working range of the 

compressor or pump (1), set during design, characterised in that the control (8) is further provided with an additional control function 

(8b) for static or dynamic adjustment of the working range limit values, whereby the nominal control range (11, 17) of one or more 

control parameters is adjusted as a function of the actual working conditions of the compressor or pump (1) that deviate from the 

nominal working conditions. 
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(54) Title of the invention : HYBRID REINFORCEMENT FABRIC 
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Ohio 43659  

(72)Name of Inventor : 

   1)BERTRAND, Chloé 

   2)VEIT, Richard  

   3)SOLARSKI, Samuel 

   4)NAGARAJAN, Venkata S. 
 

(57) Abstract : 

A hybrid reinforcing fabric includes glass fibers and carbon fibers. The hybrid reinforcing fabric can be readily infused at an 

acceptable infusion speed, without requiring that the carbon fiber tows used to form the hybrid reinforcement fabric be spread or pre-

impregnated with resin. Thus, the fabric provides for an effective one-step (i.e., in the mold) infusion process during composite part 

formation. 
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(54) Title of the invention : METHOD AND APPARATUS FOR TRANSMITTING/RECEIVING CONTROL INFORMATION IN 

WIRELESS COMMUNICATION SYSTEM 
 

  

(51) International classification  

:H04B0007060000, 

H04L0005000000, 

H04W0076270000, 

H04W0028020000, 

H04W0072120000 

(31) Priority Document No  :10-2018-0114172  

(32) Priority Date  :21/09/2018 
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:20/09/2019 
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(72)Name of Inventor : 

   1)OH, Jinyoung 

   2)KIM, Taehyoung 

   3)RYU, Hyunseok 

   4)PARK, Sungjin 

   5)BANG, Jonghyun 

   6)YEO, Jeongho 
 

(57) Abstract : 

The disclosure relates to a communication method and system for converging a 5th-Generation (5G) communication system for 

supporting higher data rates beyond a 4th-Generation (4G) system with a technology for Internet of Things (IoT). The disclosure may 

be applied to intelligent services based on the 5G communication technology and the IoT-related technology, such as smart home, 

smart building, smart city, smart car, connected car, health care, digital education, smart retail, security and safety services. The 

disclosure relates to a method and an apparatus for transmitting/receiving a feedback by a receiving end in a wireless communication 

system. 
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(54) Title of the invention : MULTIAXIAL REINFORCING FABRIC WITH A STITCHING YARN FOR IMPROVED FABRIC 

INFUSION 
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D04H0001520000, 
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(71)Name of Applicant :  

   1)OWENS CORNING INTELLECTUAL CAPITAL, LLC  
      Address of Applicant :One Owens Corning Parkway Toledo, 

OH 43659  

(72)Name of Inventor : 

   1)BERTRAND, Chloé 

   2)VEIT, Richard  

   3)SOLARSKI, Samuel 
 

(57) Abstract : 

Fabrics formed from a multitude of continuous fibers, each of the fibers including many individual filaments, are disclosed. The fibers 

are held together by a stitching yarn. Properties of the stitching yarn allow a resin to more readily flow through the fabric. 
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   8)WOLAK, Christine  

   9)BERNS, Dominic Samuel 
 

(57) Abstract : 

The present invention provides binding proteins, such as antibodies and antigen-binding fragments, which specifically bind to human 

interleukin-1 receptor accessory protein (hu-IL1RAP) and fully block the IL-1, IL-33, and IL-36 intracellular signaling pathways. 

Compositions comprising such binding proteins and methods of making and using such binding proteins are also provided. 
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(54) Title of the invention : PREPARATION METHOD FOR (3R,5R)-7-[2-(4-FLUROPHENYL)-5-ISOPROPYL-3-PHENYL-4-[(4-

HYDROXYMETHYLPHENYLAMINO)CARBONYL] -PYRRROL-1-YL] -3,5-DIHYDROXY HEPTANOIC ACID 

HEMICALCIUM SALT, INTERMEDIATE USED THEREFOR, AND PREPARATION METHOD FOR INTERMEDIATE 
 

  

(51) International classification  

:C07D0207340000, 

C12P0007640000, 

C07D0215140000, 

C12M0001000000, 

C07C0069716000 
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(71)Name of Applicant :  

   1)DAE WON PHARMACEUTICAL CO., LTD  
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   1)PARK, Eun-Jung 

   2)LEE, Won-Il  

   3)PARK, Sang-Wook 

   4)KIM, Bo -Jung 

   5)JEONG, Seo-Hee 

   6)KIM, Churl -Woo 

   7)SHIN, Sang-Yun 

   8)CHO, Min-Yong 

   9)SOHN, Se-Il  
 

(57) Abstract : 

The present invention provides: a preparation method for a (3R,5R)-7-[2-(4-flurophenyl)-5-isopropyl-3-phenyl-4-[(4-

hydroxymethylphenylamino)carbonyl]-pyrrrol-1-yl] -3,5-dihydroxy heptanoic acid hemicalcium salt; an intermediate used therefor; 

and a preparation method for the intermediate. The preparation method of the present invention is performed in a convergent synthesis 

manner in which main structure portions of the (3R,5R)-7-[2-(4-flurophenyl)-5-isopropyl-3-phenyl-4-[(4-

hydroxymethylphenylamino)carbonyl]-pyrrrol-1-yl] -3,5-dihydroxy heptanoic acid hemicalcium salt are separately synthesized, and 

then coupled. Therefore, related substances can be easily controlled and the preparation time can be shortened, leading to an 

improvement in productivity of compounds as well as an increase in yield of a final compound. 
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:H04L0005000000, 
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(72)Name of Inventor : 

   1)FEHRENBACH, Thomas 

   2)HELLGE, Cornelius  

   3)GÖKTEPE, Baris 

   4)WIRTH, Thomas 

   5)SCHIERL, Thomas 
 

(57) Abstract : 

A wireless communication system includes one or more base stations, and one or more user devices, UEs. The base station is 

configured to transmit data to a UE being served by the base station, the data including control data and user data, the user data 

including at least first user data and second user data, the first user data associated with a first service and second data associated with 

second service, the first and second services having one or more different transmission requirements. Responsive to receiving in the 

control data a grant for a feedback transmission, the UE is configured to send a feedback to the base station, the feedback indicating 

for one or more data blocks of the data a successful or non- successful reception at the UE. The control data includes a first downlink 

assignment index, DAI, associated with the first data, and a second DAI associated with the second data. 
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(72)Name of Inventor : 

   1)GAYDOUL, Jürgen 
 

(57) Abstract : 

A nozzle head for descaling rolling stock, said rolling stock moving relative to said nozzle head, is adapted to be mounted for rotation 

about an axis of rotation relative to a surface of said rolling stock. Said nozzle head comprises a plurality of nozzles adapted to spray a 

liquid on said rolling stock, wherein said nozzles are positioned at different radial distances from said axis of rotation. 
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:C21D0008120000, 
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B23K0101160000, 
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   6)SCHULZ, Christof  

   7)ZEUNER, Vanessa 
 

(57) Abstract : 

The invention relates to a process for producing a grain-oriented magnetic steel strip provided with an insulating layer, in which a 

grain-oriented magnetic steel strip is provided and an insulating layer is applied to at least one side of the grain-oriented magnetic steel 

strip. In order, firstly, to simplify the production of the insulating layer in production terms and, secondly, to achieve an optimal 

condition of the insulating layer, according to the invention, the insulating layer is formed in the form of a film or in the form of 

particles on the grain-oriented magnetic steel strip in a bottom-up process, in which at least one precursor compound from the waste 

gas from a flame reactor or a microwave plasma reactor is applied directly to the grain-oriented magnetic steel strip in such a way that 

the formation of a hydrocarbon network on the grain-oriented magnetic steel strip is avoided. 
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(54) Title of the invention : APPARATUS AND METHOD FOR SSP DEVICE AND SERVER TO NEGOTIATE DIGITAL 

CERTIFICATES 
 

  

(51) International classification  

:H04L0009320000, 

H04L0029060000, 

H04W0008100000, 

G06Q0050260000, 

G06Q0050300000 

(31) Priority Document No  :10-2018-0107384  

(32) Priority Date  :07/09/2018 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2019/011613  
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(87) International Publication No  :WO 2020/050701  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 
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        Filing Date 
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(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO., LTD.  
      Address of Applicant :129, Samsung-ro, Yeongtong-Gu, 

Suwon-Si, Gyeonggi-do 16677  

(72)Name of Inventor : 

   1)YOON, Kangjin  

   2)LEE, Duckey 

   3)LEE, Hyewon 

   4)KOO, Jonghoe 
 

(57) Abstract : 

A method of a local bundle assistant (LBA) negotiating a certificate with a secondary platform bundle manager (SPBM) in a wireless 

communication system including: transmitting a request message requesting information of certificates supported by a secondary 

secure platform (SSP) to a secondary platform bundle loader (SPBL) of the SSP; receiving the information of certificates supported by 

the SSP including information of certificate issuers corresponding to a family identifier from the SPBL; transmitting the information 

of certificates supported by the SSP to the SPBM; and receiving a certificate of the SPBM for key agreement, information of public 

key identifiers of certificate issuers to be used by the SSP, and information of the family identifier from the SPBM. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202137010869 A 

(19) INDIA  

(22) Date of filing of Application :15/03/2021 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : EFFICIENT OPERATION OF AN ANAEROBIC-AEROBIC SBR 
 

  

(51) International classification  

:C02F0003300000, 

C02F0003120000, 

C02F0003280000, 

C12M0001107000, 

C02F0001320000 

(31) Priority Document No  :261842  

(32) Priority Date  :17/09/2018 

(33) Name of priority country  :Israel 

(86) International Application No 

        Filing Date 

:PCT/IL2019/051028  

:15/09/2019 

(87) International Publication No  :WO 2020/058970  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)S.G.T. -SUSTAINABLE GREEN T ECHNOLOGIES LTD  
      Address of Applicant :12 Ha'melacha Street 4250547 Netanya  

(72)Name of Inventor : 

   1)LEVIN, Gal  

   2)EITAN, Reuven 
 

(57) Abstract : 

A method for the efficient operation of a waste treatment apparatus comprising an anaerobic-aerobic sequencing batch reactors (SBR). 

The method comprises the synchronized transfer of waste between the reactors, for preventing unsafe buildup of pressure in the 

anaerobic reactor and reaching unsafe levels. 
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(54) Title of the invention : INSULATABLE, INSULATIVE FRAMEWORK APPARATUS AND METHODS OF MAKING AND 

USING SAME 
 

  

(51) International classification  

:H05K0001140000, 

F21W0131405000, 

G09F0015000000, 

A47B0047000000, 

B23K0003080000 

(31) Priority Document No  :62/720808  
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(71)Name of Applicant :  

   1)WRIGHT, John, David 
      Address of Applicant :44 Pearl Street New Haven, CT 06511  

(72)Name of Inventor : 

   1)WRIGHT, John, David 
 

(57) Abstract : 

An insulative structural member including a first elongated frame member having a first length and a second elongated frame member 

spaced from and substantially parallel to the first elongated frame member, the second elongated frame member having a second 

length substantially the same as the first length. The insulative structural member includes a central elongated frame member spaced 

between and parallel to the first and second frame members, the central frame member having a third length substantially the same as 

the first length and a plurality of first connecting members joining the first elongated member to one surface of the central frame 

member. The insulative structural member includes a plurality of second connecting members joining the second elongated member to 

an opposite surface of the central frame member. The structural member provides no direct path of conductive heat flow, in a direction 

perpendicular to the first length. 
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(19) INDIA  

(22) Date of filing of Application :15/03/2021 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : PNEUMATIC ACTUATING ELEMENT, EXHAUST AIR SYSTEM, HOUSING HAVING AN 

EXHAUST AIR SYSTEM, PNEUMATIC ACTUATOR 
 

  

(51) International classification  

:F16K0037000000, 

B25B0021000000, 

F24F0012000000, 

F15B0015280000, 

B01D0053720000 

(31) Priority Document No  :10 2018 215 300.0  

(32) Priority Date  :07/09/2018 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2019/070902  

:02/08/2019 

(87) International Publication No  :WO 2020/048700  
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(71)Name of Applicant :  

   1)KNORR-BREMSE SYSTEME FÜR NUTZFAHRZEUGE 

GMBH  
      Address of Applicant :Moosacher Str. 80 80809 München  

(72)Name of Inventor : 

   1)KRAL, Martin  

   2)GEIS-ESSER, Daniel 
 

(57) Abstract : 

The invention relates to a pneumatic actuating element (5), to an exhaust air system, to a housing (3), and to a pneumatic actuator, 

which are designed to provide a possibility to collect exhaust air that is discharged when the pneumatic actuating element (5) is 

ventilated, and typically includes contaminations, and/or to release the exhaust air in an area that is not visible during operation, in 

order to prevent irritation due to a contaminated housing on the one hand, and on the other hand, to protect components that might 

typically come into contact with the exhaust air. 
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(54) Title of the invention : NUCLEIC ACID DECONTAMINATION METHODS 
 

  

(51) International classification  

:A23L0029231000, 

C12N0015115000, 

C02F0001280000, 

B01J0037000000, 

A01N0059000000 

(31) Priority Document No  :62/765014  
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(71)Name of Applicant :  

   1)CEPHEID 
      Address of Applicant :904 Caribbean Drive Sunnydale, CA 

94089  

(72)Name of Inventor : 

   1)KUTYAVIN, Alex I.  

   2)LUND, Kevin P. 

   3)NANASSY, Oliver Z. 

   4)GALL, Alexander A.  

   5)BRABANT, William  
 

(57) Abstract : 

Methods and cleaning compositions for reduction of nucleic acid contamination on surfaces, in air, and in solutions using modified 

pectin are provided. 
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(51) International classification  

:C12N0015100000, 
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(71)Name of Applicant :  

   1)CEPHEID 
      Address of Applicant :904 Caribbean Drive Sunnydale, CA 

94089  

(72)Name of Inventor : 

   1)KUTYAVIN, Alex, I.  

   2)NANASSY, Oliver, Z. 

   3)SERGUEEV, Dmitri  

   4)GALL, Alexander, A.  
 

(57) Abstract : 

Solid supports modified with pectins derivatives are provided. The solid supports are useful in nucleic acid isolation, separation, and 

detection methods. 
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(19) INDIA  

(22) Date of filing of Application :15/03/2021 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : METHODS AND COMPOSITIONS FOR NUCLEIC ACID ISOLATION 
 

  

(51) International classification  

:C12N0015100000, 

A61K0045060000, 

A61K0031710500, 

C07K0014325000, 

C12Q0001680600 

(31) Priority Document No  :62/765013  

(32) Priority Date  :17/08/2018 
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        Filing Date 

:PCT/US2019/046908  

:16/08/2019 

(87) International Publication No  :WO 2020/037260  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CEPHEID 
      Address of Applicant :904 Caribbean Drive Sunnyvale, CA 

94089  

(72)Name of Inventor : 

   1)BARAZNENOK, Vera  

   2)KUTYAVIN, Alex, I.  

   3)NANASSY, Oliver, Z. 

   4)SERGUEEV, Dmitri  

   5)GALL, Alexander, A.  
 

(57) Abstract : 

Methods and compositions for isolation of nucleic acids from biological samples are provided. 
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(51) International classification  
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(71)Name of Applicant :  

   1)XUZHOU CONSTRUCTION MACHINERY GROUP 

CO., LTD. 
      Address of Applicant :No. 26, Tuolanshan Road Economic 

Development Zone Xuzhou, Jiangsu 221004  

(72)Name of Inventor : 

   1)ZHAO, Jiangping 

   2)SUN, Li 

   3)MENG, Jinjun  

   4)ZHOU, Yulong 

   5)YU, Qinwei 

   6)ZHANG, Zhuo 

   7)LI, Yunqing  
 

(57) Abstract : 

Hoisting equipment, comprising: a cantilever crane component and a chassis, the chassis comprising a rail and a plurality of first 

balancing trolleys (2), the first balancing trolleys (2) being provided on the rail and located in a front region below the cantilever crane 

component; in a first working condition, each of the first balancing trolleys (2) comprises a first balancing beam (22) and two first 

trolleys (21), the first balancing beam (22) being jointed above the two first trolleys (21); in a second working condition, each of the 

first balancing trolleys (2) further comprises a balancing beam group and a trolley group, the trolley group being located outside the 

first trolleys (21) in an extension direction of the rail, and the balancing beam group being jointed above the first balancing beam (22) 

and the trolley group; and the hoisting weight in the first working condition does not exceed a preset hoisting weight, and the hoisting 

weight in the second working condition exceeds the preset hoisting weight. The hoisting capacity of the hoisting equipment can be 

configured according to actual hoisting requirements, and said structure can both increase the hoisting capacity, and reduce the ground 

pressure. 
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)BROUCKE, Stijn  

   2)DE SCHAMPHELAIRE, Pieter  
 

(57) Abstract : 

Oil-injected multistage compressor device comprising at least one low-pressure compressor element (2) with a gas inlet (4a) for gas to 

be compressed and a gas outlet (5a) for low-pressure compressed gas and a high-pressure stage compressor element (3) with a gas 

inlet (4b) for low-pressure compressed gas and a gas outlet (5b) for high-pressure compressed gas, whereby the gas outlet (5a) of the 

low-pressure stage compressor element (2) is connected to the inlet (4b) of the high-pressure stage compressor element (3) via a 

conduit (6), characterized in that in the aforementioned conduit (6) between the low-pressure stage compressor element (2) and the 

high-pressure stage compressor element (3) a regulatable intercooler (9) is provided that is configured in such a way that the 

temperature at the gas inlet (4b) of the high-pressure stage compressor element (3) can be regulated so that,it is above the dew point, 

in that the intercooler (9) comprises a regulatable air cooler and/or a regulatable water cooler, and in that the intercooler (9) is 

configured in such a way that the temperature of the air or the water can be changed by using a bypass conduit (16) and/or by 

screening off part of the intercooler (9). 
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(54) Title of the invention : SYSTEM FOR THE DIAGNOSIS AND MONITORING OF AIR SUPPLY SYSTEMS AND 

COMPONENTS THEREOF 
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(72)Name of Inventor : 

   1)HARTL, Michael  

   2)LINNER, Martin  

   3)BEHMANN, Benjamin  

   4)VARGAS, Jaime 
 

(57) Abstract : 

The invention relates to a system for the diagnosis and monitoring of air supply systems comprising the following system components: 

a compressor (1) with a drive, which is configured to provide pressurised air for the system; an air dryer which is configured to 

remove moisture from the compressed air in the system; at least two sensors (2), wherein one sensor is configured and arranged to 

detect a status signal of a component to be monitored, and another sensor is configured and arranged to detect a reference signal 

relating to the component to be monitored; and an evaluation unit (3) which is configured to evaluate the signals of the sensors. The 

evaluation unit is also configured to convert the sensor signals into maintenance and control signals based on an evaluation logic, 

which signals control the operating mode and the maintenance intervals of the air supply system. 
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   3)LEE, A Young 

   4)HONG, Joon Pio 

   5)SUH, Hyun Suk 
 

(57) Abstract : 

This dressing, which is used for wound healing, comprises: a dressing body which comes into contact with a wound of a patient; and a 

light irradiation device which irradiates the wound of the patient with light for sterilization and inhibition of inflammation, wherein the 

light has a wavelength band, among infrared light, visible light, and UV light wavelength bands, which induces death of bacteria 

present in the wound of the patient or promotes healing of the wound. 
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   5)COSTA, Luca 

   6)PIZZI, Marco  
 

(57) Abstract : 

A semifinished product of an electric heater device (1) has a structure that extends in a length direction (L) and that comprises: - two 

connection bodies (2), which substantially extend alongside one another or parallel to one another in the length direction (L) and are at 

least in part flexible or deformable in the length direction (L); and - a plurality of heating bodies (3), each heating body (3) including a 

material having a PTC effect. The heating bodies (3) are set at a distance from one another in the length direction (L) and generally 

extend in a direction transverse to the length direction (L). The material having a PTC effect is a polymer-based material that is in 

electrical contact with the at least two connection bodies (2). Each of the at least two connection bodies (2) comprises electrical- and 

mechanical-connection parts (2a), which have a mesh structure that is at least partially embedded or englobed in the polymer-based 

material. 
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   1)CRISTOBAL, Miguel  

   2)SETIAWAN, Panji 
 

(57) Abstract : 

Embodiments of the invention relate to the technical field of Simultaneous Localization and Mapping (SLAM). In particular, a device 

and method are provided for performing SLAM. The device comprises at least one processor configured to perform the SLAM, 

particularly to: Preprocess, in a first processing stage, a received data sequence including multiple images recorded by a camera and 

sensor readings from multiple sensors, in order to obtain a frame sequence. Each frame of the frame sequence includes a visual feature 

set related to one of the images at a determined time instance and sensor readings from that time instance. Further, to sequentially 

process, in a second processing stage, each frame of the frame sequence based on the visual feature set and the sensor readings 

included in that frame, in order to generate a sequence mapping graph. Finally, to merge, in a third processing stage, the sequence 

mapping graph with at least one other graph, in order to generate or update a full graph. 
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(57) Abstract : 

There is provided a method and apparatus for data transmission using shared radio bearer in order to simplify the operation of RAN 

access node by reducing signalling overhead related to mobility and simplifying per UE RBs setup/release operation. Using the shared 

radio bearer, UE mobility operation becomes transparent to access node (e.g. edge cell) and to UE.There is also provided a method 

and apparatus for simplifying the operation of UE for RBs setup/release and to make the Layer 2 (L2) operation independent from 

mobility (e.g. independent from handover). 
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(57) Abstract : 

Disclosed in the embodiments of the present application are a channel prediction method and a related device, the method comprising: 

acquiring a first channel coefficient sequence within a first time period, the first channel coefficient sequence comprising a plurality of 

complex values of a channel coefficient; determining a predicted value of the channel coefficient within a second time period 

according to the first channel coefficient sequence and a preset channel change dictionary, the channel change dictionary comprising a 

mapping relationship between each change amount of the channel coefficient and a value of the channel change, the second time 

period being later than the first time period. By means of the embodiments of the present application, the accuracy of channel 

prediction can be improved. 
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(57) Abstract : 

The invention relates to a device (1) for rail vehicles comprising a predominantly hollow axle tube (2) which extends in a longitudinal 

direction (LR) and ends in a first wheel flange (3), as well as a wheel carrier (4) extending in the opposition direction to the 

longitudinal direction (LR), comprising a wheel bearing (5), a second wheel flange (6), and a mandrel (7) as a cone, wherein the 

second wheel flange (6), the first wheel flange (3) and a wheel (8) arranged thereinbetween, comprising a wheel hub (9), are 

interconnected by means of a flange connection, and wherein the mandrel (7) of the wheel support (4), as a cone, is interlockingly 

inserted, in the opposite direction to the longitudinal direction (LR), through the wheel hub (9) of the wheel (8), inside the axle tube 

(2), and ends on the attaching element (11) arranged and cast in the axle tube (2) and is connected thereto. 
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(57) Abstract : 

Provided is a steel pipe manufacturing method wherein: a plate material, which has had an edge bending process performed on both 

ends in the width direction, is subjected at least three times to a bending process along the width direction to form a formed body 

having a U-shaped cross-section; a press process is performed on the formed body to form an open pipe having seam gap sections in 

the longitudinal direction; and then the seam gap sections are joined to form the steel pipe. The press process is performed such that: 

when the width of the plate material before the edge bending process is a plate width W, the formed body has lightly processed 

sections, given smaller curvatures than other regions, or non-processed sections, on which the bending process was omitted, centered 

around portions that are at a distance of W/4 from the plate width end sections; and the shape of the open pipe is such that the range of 

20 [%] or more of the plate width W from the lowermost portion of the U-shaped cross-section, and the range of 10 [%] or more of the 

plate width W from the plate width edges form a shape inscribed in an arc having the same or approximately the same diameter as the 

outer diameter of the steel pipe. 
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(57) Abstract : 

A braking assembly (10) for an air disc brake comprises an actuator assembly (21) having a service portion (23), at least one mounting 

stud (22a, 22b) attached to the service portion, and an air disc brake caliper (27) having a bore (28) for receiving the at least one 

mounting stud (22a, 22b). The mounting stud is pivotable with respect to the service portion for installation on the air disc brake 

caliper. 
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(57) Abstract : 

An insert for the attachment of objects to composite or plastic panels consists of two parts, a retainer and an insert. The retainer has a 

through-hole and knurls on its perimeter for gripping the walls of a receiving hole in the composite or plastic panel. The insert has 

multiple self-clinching features at increasing diameters which when inserted into the retainer rigidly attach it to the retainer. The panel 

is rigidly clamped between opposite sides of the panel by an enlarged head of the retainer and an opposing flange on the insert. The 

self-clinching features of different diameter permit the device to be used with panels of different thickness and allow a large tolerance 

range. A plain or threaded stud can be substituted for the threaded hole of the insert. Both the retainer and the insert can be metallic. 
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(57) Abstract : 

The invention relates to a method for obtaining useful energy from geothermal heat, in which in a coaxial tube (1) introduced into the 

earth in a deep bore, having an outer tube (2) and an inner tube (3), in which in an end portion (4) of the coaxial tube (1) countersunk 

in the deep bore, outer tube (2) and inner tube (3) have a connection to one another, and a heat medium (8), which is liquid under 

standard conditions, is introduced into the outer tube (2), and flows in the direction of the end portion (4) of the coaxial tube (1) 

countersunk in the deep bore. The heat medium (8) is heated while absorbing geothermal heat and passes through a phase transition in 

the region of the end portion (4), and enters the inner tube (3) in gaseous form flowing upwards therein, up to an upper end of the 

coaxial tube that is located on the surface of the earth, wherein with the flowing, gaseous heat medium (8), a flow generator (14) for 

generating electrical energy is operated. By means of this method, kinetic energy of a flow of the gaseous heat medium generated by 

geothermal heat is converted very effectively and with little expenditure to obtain usable energy. 
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(57) Abstract : 

Provided are compositions and methods relating to or derived from anti-PD-L1 antibodies with ADCC and/or CDC activities. More 

specifically, provided are fully human antibodies that bind PD-L1, PD-L1-binding antibody fragments, derivatives of such antibodies, 

and PD-L1-binding polypeptides comprising such fragments. 
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(57) Abstract : 

A method and an apparatus for maintaining a stable microbial community in a combined anaerobic-aerobic waste processing system. 

The system comprises cycling of waste activated sludge between reactors, thereby ensuring a healthy microbial community and an 

efficient waste decomposition. 
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(57) Abstract : 

A copper smelting device, comprising a furnace body (100), a feeding port (101), a smoke outlet (106), a slag outlet (102), a copper 

matte port (103), and a primary air vent (104). A copper matte layer (112), a slag layer (113), and a gas layer (114) are sequentially 

arranged in the furnace body (100) from bottom to top. The feeding port (101) is arranged on a top wall of the furnace body (100). The 

smoke outlet (106) is arranged on the top wall of the furnace body (100). The slag outlet (102) is arranged at one end of the furnace 

body (100). The copper matte port (103) is arranged at an end of the furnace body (100) opposite to the slag outlet (102), and the 

copper matte port (103) is located at the bottom of the copper matte layer (112). The primary air vent (104) is located on a side wall of 

the furnace body corresponding to the slag layer (113), and is used to blow oxygen-enriched air into the slag layer (113). The 

dimensions in the width-wise direction of the inner wall corresponding to the slag layer (113) are greater than 2.5 m and less than or 

equal to 4.5 m so as to expand the scale of single furnace processing of concentrates, thereby improving labor efficiency and reducing 

operating costs. 
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(57) Abstract : 

The invention relates to a furniture component (1) and to a method for producing same, wherein the furniture component comprises a 

wall (2) with at least two opposing side faces (3, 4) and a plurality of end faces (5-8). A receiving chamber (9) is formed in the wall 

(2) between the side faces (3, 4), in which receiving chamber a fitting (10) for guiding a movable furniture part (35) is received. The 

fitting (10) comprises a plurality of fitting components (21, 22) and can be transferred into at least two positions (11, 12). The 

receiving chamber (9) has opening sections (15, 16) on at least two end faces (5, 6) of the wall (2), at which opening sections the 

receiving chamber (9) is open to the outside. The fitting (10) is designed and configured such that the fitting (10) moves at least in the 

two opening sections (15, 16) on the at least two end faces (5, 6) when the fitting (10) is transferred from the first position (11) into the 

second position (12). 
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(57) Abstract : 

Disclosed in the present application are a motion vector prediction method and device based on an affine motion model. The method 

comprises: obtaining a spatial-domain reference block of an image block to be processed; determining a plurality of preset sub-block 

positions in the spatial-domain reference block; obtaining motion vectors corresponding to preset pixel positions in said image block 

by interpolation calculation according to motion vectors corresponding to the preset sub-block positions; and obtaining motion vectors 

corresponding to a plurality of sub-block positions in said image block by interpolation calculation according to the motion vectors 

corresponding to the preset pixel positions. Implementing the present application can improve the prediction accuracy in coding, 

thereby improving the coding efficiency. 
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   3)LI, Xinxian  

   4)TANG, Zhenfei 
 

(57) Abstract : 

Provided by the present application are a method and apparatus for configuring sidelink resources. The method comprises: a network 

device configuring sidelink band width part (SL BWP) configuration information for a terminal device, the SL BWP configuration 

information being used to indicate a first parameter common to M resource pools in an SL BWP; the terminal device may configure 

the M resource pools in the SL BWP on the basis of the SL BWP configuration information during the process of configuring the 

resource pools in the SL BWP, at least one parameter of the M resource pools being the same, and the at least one parameter being 

determined on the basis of the first parameter. Therefore, by means of configuring the resource pools in the SL BWP, communication 

between different terminal devices may be achieved. 
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(54) Title of the invention : DEVICE FOR RECEIVING AND FOR TRANSPORTING AT LEAST ONE WHEEL SET OF A RAIL 

VEHICLE 
 

  

(51) International classification  

:B64C0001060000, 

H01M0002100000, 

E04G0001240000, 

F02M0035100000, 

H01L0033220000 

(31) Priority Document No  :10 2018 125 239.0  

(32) Priority Date  :12/10/2018 
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(71)Name of Applicant :  
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      Address of Applicant :Hegenscheidt Platz 41812 Erkelenz  

(72)Name of Inventor : 

   1)RAEMAEKERS, Stefan 

   2)KEHREN, Georg 
 

(57) Abstract : 

The invention relates to a device (1) for receiving and for transporting at least one wheel set of a rail vehicle, comprising a first lateral 

part (2) and a second lateral part (2') which are spaced apart from one another in the transverse direction (Y), wherein both lateral parts 

(2, 2') are connected to one another, wherein both lateral parts (2, 2') each have an upper structure (4, 4') and a lower structure (3, 3'), 

wherein both lower structures (3, 3') have at least one carrying wheel (5, 5', 5'', 5''') with which the device (1) can be moved in the 

longitudinal direction (X), and wherein both upper structures (4, 4') have a receiving means (6, 6) in which a wheel (10) of a wheel set 

can be received. In order to allow for a transporting of wheel sets even when travelling on a curve, in particular with small curve 

radiuses, according to the invention, the upper structure (4, 4') of a lateral part (2, 2') is rotatably mounted relative to the lower 

structure (3, 3') of the same lateral part (2, 2'). 
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(72)Name of Inventor : 

   1)NOSE, Masatoshi 

   2)MITSUHASHI, Hi sashi 
 

(57) Abstract : 

The present invention provides a surface treatment agent comprising: (a) a compound represented by formula (a1) or formula (a2); and 

(ß) a perfluoropolyether group-containing silane compound having an OCF2 unit. (In the formulae, each symbol is as defined in the 

specification.) 
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(54) Title of the invention : CERAMIC INK FOR INKJET DIGITAL PRINTING 
 

  

(51) International classification  
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(72)Name of Inventor : 

   1)MARCACCIOLI, Sergio  

   2)MENATO, Christian  

   3)PAGANELLI, Mariano  
 

(57) Abstract : 

Ceramic ink for digital printing comprising a solid part provided with at least one ceramic component and a liquid part provided with 

at least one first vehicle, wherein said first vehicle is selected from the group comprising: esterified terephthalates, cyclohexane 

dicarboxylates, citrates, trimethylolpropane esters, fatty acid esters of aromatic alcohols. 
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(54) Title of the invention : OIL-INJECTED MULTISTAGE COMPRESSOR DEVICE AND METHOD FOR CONTROLLING 

SUCH A COMPRESSOR DEVICE 
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(72)Name of Inventor : 

   1)BROUCKE, Stijn  

   2)DE SCHAMPHELAERE, Pieter  
 

(57) Abstract : 

An oil-injected multistage compressor device that comprises at least one low-pressure stage compressor element (2) with an inlet (4a) 

and an outlet (5a) and a high-pressure stage compressor element (3) with an inlet (4b) and an outlet (5b), whereby the outlet (5a) of the 

low-pressure stage compressor element (2) is connected to the inlet (4b) of the high-pressure stage compressor element (3) via a 

conduit (6), characterized in that an intercooler (9) is provided.between the low-pressure stage compressor element (2) and the high-

pressure stage compressor element (3) in the aforementioned conduit (6) and that the compressor device (1) is also equipped with a 

restriction (10) for limiting the amount of oil injected in the low-pressure stage compressor element (2). 
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(72)Name of Inventor : 

   1)HAMMER, Alexander  

   2)BOJBIC, Daniel 

   3)KENGETER, Oliver  
 

(57) Abstract : 

The invention relates to a container, in particular in vial form, and consisting entirely or primarily of plastic materials, having a 

container body (10) for receiving contents (12), which can be removed via an exposable container opening (22) once a closure part 

(18) is removed, said closure part being removably connected along a separation point (20) to the neck portion (14) of the container 

body (10) in an unopened position, wherein, in the unopened position, a conically extending wall (36) of the neck portion (14) on the 

container body (10), and a conically (38) or cylindrically extending wall (38a) of the closure part (18) adjoin at the separation point 

(20), and said walls (36, 38, 38a) delimit at least one part of an annular space (40, 40a), one end of which opens to the surroundings 

and the other end of which opens to the separating point (20). 
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   1)DENNIS, Mark S. 
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   4)SOCKOLOSKY, Jonathan 

   5)ZUCHERO, Joy Yu 
 

(57) Abstract : 

The present disclosure relates to anti-HER2 constructs, such as Fc polypeptide dimer-antibody variable region fusion proteins, that 

cross the BBB and bind to HER2 in the brain parenchyma. In some embodiments, the anti-HER2 constructs (e.g., Fc polypeptide 

dimer-antibody variable region fusion proteins) retain effector function upon binding to HER2, but do not substantially deplete 

reticulocytes in vivo. The present disclosure also relates to methods for transcytosing an anti-HER2 antibody variable region across 

the BBB and treating HER2-positive cancers and metastatic lesions thereof. 
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   1)HAN, Kwanghee 

   2)CHO, Jaemin 
 

(57) Abstract : 

The present invention relates to a container binding device which enables a locking or unlocking operation to be smoothly performed 

when loading or unloading a container so as to reduce inconvenience of a driver, improve work efficiency, and secure reliability. The 

container binding device comprises: at least four locking assemblies arranged in two rows along the longitudinal direction on an upper 

frame of a trailer and fastened or unfastened to a binder of the container; a guide assembly connected to the locking assemblies in an 

interlocking manner, and guiding a fastening or unfastening operation of the locking assemblies; and a driving assembly arranged at 

the central portion of the width of the upper frame so as to drive the guide assembly. 
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   2)BELFORD, Lorne 
 

(57) Abstract : 

A media filter includes an inlet and a diffuser located axially below the inlet for distributing liquid entering the filter via the inlet over 

the media in the filter. The diffuser including one or more members extending generally orthogonal to the axis of the filter. 
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(57) Abstract : 

A communication method and system for converging a fifth generation (5G) communication system for supporting higher data rates 

beyond a fourth generation (4G) system with a technology for Internet of things (IoT) are provided. The communication method and 

system may be applied to intelligent services based on the 5G communication technology and the IoT-related technology, such as 

smart home, smart building, smart city, smart car, connected car, health care, digital education, smart retail, security and safety 

services. A method by a terminal configured with at least one serving cell for performing a random access (RA) procedure is provided. 

The method includes measuring downlink reference signal received power (DL RSRP) of a serving cell on which the RA procedure is 

initiated, determining whether the DL RSRP of the serving cell is greater than a threshold, and performing a two-step RA procedure 

based on the DL RSRP of the serving cell being greater than the threshold. 
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   1)CHEN, Xu 

   2)ZHENG, Jianhua 
 

(57) Abstract : 

The embodiments of the present application relate to a decoding method and device for predicted motion information. Said method 

comprises: parsing a code stream to obtain a first identifier; according to the first identifier, determining from a first candidate set a 

target element, an element in the first candidate set comprising at least one piece of first candidate motion information and a plurality 

of pieces of second candidate motion information, the first candidate motion information including first motion information, and the 

second candidate motion information including a preset motion information offset; when the target element is the first candidate 

motion information, using the first candidate motion information as target motion information, the target motion information being 

used to predict motion information concerning an image block to be processed; and when the target element is obtained according to 

the plurality of pieces of second candidate motion information, parsing the code stream to obtain a second identifier, and according to 

the second identifier and on the basis of one of the plurality of pieces of second candidate motion information, determining the target 

motion information. 
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   1)SURBER, Mark William  

   2)PHAM, Stephen 
 

(57) Abstract : 

Disclosed herein are formulations of nintedanib and salts thereof, indolinone derivative compounds and salts thereof for aerosolization 

and use of such formulations for the prevention or treatment of various fibrotic, carcinogenic, vascular and viral infectious diseases, 

including diseases associated with the lung, heart, kidney, liver, eye, central nervous system and surgical sites. Formulations and 

delivery options described herein allow for efficacious local delivery of nintedanib or a indolinone derivative compound or salt 

thereof. Methods include inhalation procedures, indications and manufacturing processes for production and use of the compositions 

described. Also included are methods for identifying compounds and indications that benefit by reformulation and inhalation 

administration. 
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   3)WANG, Jing 

   4)HOU, Xiaolin 
 

(57) Abstract : 

The present invention can appropriately transmit an uplink control channel that is based on a plurality of downlink signals. This user 

equipment has: a reception unit that receives a plurality of downlink signals; and a control unit that determines space-related 

information and an uplink control channel resource for transmitting at least one item of uplink control information that is based on the 

plurality of downlink signals. 
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(57) Abstract : 

The present invention refers to a metering mechanism for an injection device. The mechanism comprises an actuating element (1) for 

setting or discharging a dose from the injection device, a piston rod (2) for producing an advance movement for dispensing a dose, a 

piston rod sleeve (3) in which the piston rod (2) is accommodated such that the piston rod (2) can be non- rotatably connected to the 

piston rod sleeve (3), and a coupling element (4) with which the actuating element (1) and the piston rod sleeve (3) can be coupled for 

discharge of the dose set with the actuating element (1) in such a way that a dispensing movement of the actuating element (1) is 

transmitted to the piston rod (2) by way of the piston rod sleeve (3) connected to the piston rod (2). To prevent underdosage, the piston 

rod (2) comprises a stop (2c) and the coupling element (4) comprises a counter-stop (4e) which move relative to each other at least 

during setting of a dose and which abut each other in a maximum dose stop position, thereby preventing further setting of a dose. 

Further, the present invention refers to an injection device with such a metering mechanism. 
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(57) Abstract : 

The present application relates to the technical field of communications and provides a method and device for configuring a 

measurement signal. The method is used for sending a synchronization signal block (SSB) or measuring the optimization thereof in a 

relay system, solves the problem of the large overhead of the SSB sent for node discovery or measurement, reduces the overhead of 

sending or measuring the SSB by a relay node, and improves the resource utilization rate. The method comprises: a first node sends 

the SSB at a first candidate position thereof, the SSB being used for discovering the first node or measuring the SSB of the first node 

by a second node; the first candidate position of the SSB comprising the set of candidate positions of the SSB sent for covering by the 

first node; the first node receives optimization configuration information of the SSB, the optimization configuration information of the 

SSB comprising an ID or the number of the SSB; the first node determines a transmission subset of the SSB according to the 

optimization configuration information of the SSB. 
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   4)ZHU, Fangyuan 

   5)MARQUEZAN, Clarissa 
 

(57) Abstract : 

Provided in the embodiments of the present application are a slice information processing method and apparatus, relating to the 

technical field of communications, and particularly relating to a slice information processing method and apparatus for ensuring that 

the service experience of a terminal in each slice is satisfied within different MOS partitions. The solution comprises: a management 

control function network element sending a first request to a data analytics function network element, wherein the first request is used 

for requesting first information of a slice network formed by at least one slice, and the first request comprises: identification 

information of the at least one slice; and the management control function network element receiving a first response sent by the data 

analytics function network element, wherein the first response comprises the first information, and the first information is used for at 

least one of user control or service control of each slice in the at least one slice. 
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(57) Abstract : 

The present application provides a communication method and a related device. The method comprises: a policy control network 

element sends first query information to a data analysis network element, the first query information is used for obtaining quality 

information of a service; the policy control network element receives first response information sent by the data analysis network 

element, wherein the first response information comprises the quality information of the service requested by the first query 

information. The technical solution can help the policy control network element obtain the quality information of the service. 
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(57) Abstract : 

The invention relates to a method for producing solid cellulose filaments from a fluid of the cellulose by extruding the fluid through a 

plurality of extrusion openings, whereby fluid filaments are produced, and solidifying the filaments in a coagulation bath, the 

filaments being bundled in the coagulation bath and being deflected as a bundle in order to be drawn from the coagulation bath above 

the coagulation bath level, the bundle of filaments assuming a deflection width on a deflecting device, which deflection width is 

defined in accordance with a formula. The invention further relates to a device therefor. 
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(57) Abstract : 

Disclosed are a reference signal and sequence configuration method and apparatus, wherein same relate to the technical field of 

communications, and facilitate the improvement of the overall performance of a system. The reference signal configuration method 

comprises: generating at least two reference signals, wherein the at least two reference signals are reference signals corresponding to 

at least two antenna ports and allocated by a network device for the same terminal, the at least two reference signals are reference 

signals of the same type, the at least two reference signals comprise a first reference signal and a second reference signal, and the 

sequence of the first reference signal is different from the sequence of the second reference signal; and sending the at least two 

reference signals. 
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(57) Abstract : 

Disclosed are a horn structure and a magnetic circuit system thereof. The horn structure comprises a housing, and at least one 

magnetic circuit system and at least one vibration system which are provided inside the housing. The at least one vibration system 

comprises at least one layer of driving circuit capable of generating a mechanical movement under the action of the magnetic field of 

the at least one magnetic circuit system, and a vibration membrane driven by the at least one layer of driving circuit. The at least one 

layer of driving circuit is bonded to the vibration membrane and is in a planar form. Since the driving circuit in the vibration system of 

the horn structure of the present invention is in a planar form, the thickness of the horn structure can be effectively reduced. 
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(57) Abstract : 

The present invention addresses the problem of improving corrosion resistance in a hot dry spraying material and a method for hot dry 

spraying work. The present invention is a method for hot dry spraying work, in which a blend material comprising a refractory 

material and a binder is pressure-fed through a pipe toward a spray nozzle, water is added to the blend material at a tip end of the 

spray nozzle, and the resultant mixture is hot-sprayed at the tip end, the method being characterized in that the blend material contains 

magnesium lime rock having a grain size of 0.075 mm or larger and less than 1 mm in an amount of 10 to 50% by mass inclusive in 

100% by mass, i.e., the total mass, of the refractory material and the binder, and the content of magnesium lime rock having a grain 

size of less than 0.075 mm is 35% by mass or less (including 0% by mass) in 100% by mass, i.e., the total mass, of the refractory 

material and the binder. 
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(57) Abstract : 

Provided are a curable resin composition and a cured product that achieve a balance of impact resistance and high-temperature 

strength. This curable resin composition contains a urethane (meth)acrylate (A) and another radical polymerizable unsaturated 

compound (B). The urethane (meth)acrylate (A) is an aliphatic polyester urethane (meth)acrylate, and the weight-average molecular 

weight of the aliphatic polyester urethane (meth)acrylate 15,000-30,000. The other radical polymerizable unsaturated compound (B) is 

at least one compound selected from the group consisting of bisphenol vinyl ester resins (b1) and novolac vinyl ester resins (b2). 
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(57) Abstract : 

A method of forming a plurality of cured concrete bodies, each body possessing a cured compressive strength, the disclosed method 

includes: introducing a flowable mixture of constituent components of the concrete into a plurality of molds; molding the flowable 

mixture within the plurality of molds with the aid of one or more support, thereby forming a plurality of green bodies; partially curing 

the green bodies to a degree sufficient to provide a compressive strength that is lower than the cured compressive strength, thereby 

producing a plurality of precured green bodies; assembling at least a portion of the plurality of pre-cured green bodies to form a 

collection thereof having a predetermined geometrical configuration; and curing the collection of pre-cured green bodies to a degree 

sufficient to achieve the cured compressive strength, thereby producing a collection of cured bodies having the predetermined 

geometrical configuration. 
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(57) Abstract : 

Concepts are presented which achieve a more efficient coding of coefficients of a transform block by use of dependent quantization 

and context adaptive entropy coding or achieve a coding of coefficients of a transform block in a manner which allows a more 

efficient coding even if a usage of dependent quantization is combined with the usage of context adaptive entropy coding. 
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(57) Abstract : 

A method of operating an Integrated Access Backhaul, IAB, node in a wireless communication network is provided. The IAB node is 

arranged to communicate backhaul traffic wirelessly with a parent node and a child node. The method comprises: receiving a 

duplexing pattern configuration message from the parent node; transmitting a duplexing pattern configuration message to the child 

node; receiving a duplexing pattern configuration acknowledgment message from the child node; after receiving the duplexing pattern 

configuration acknowledgment message from the child node, applying a duplexing pattern contained within the duplexing pattern 

configuration message received from the parent node; and transmitting a duplexing pattern configuration acknowledgement message 

to the parent node. 
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(57) Abstract : 

An herbicidal composition and method. An herbicidal composition including of one or more herbicidally active ingredients dissolved 

and/or suspended in an MCPA-2-ethylhexyl carrier, where the active ingredient carrier is otherwise oil and solvent free and the 

composition is chemically and physically stable. A method of preparing an herbicidal composition and a method of controlling weeds 

are also described. 
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(57) Abstract : 

A communication method and apparatus, and a device, which are used for reducing transmission delay when multiple HARQ-ACKs 

are transmitted in the same unit of time. The method comprises: a terminal device acquiring grouping relationships, wherein the 

grouping relationships represent correlations between first parameters and N groups of time-frequency resources, the N groups of 

time-frequency resources are obtained by means of grouping time-frequency resources on a unit of time, each group of time-frequency 

resources corresponds to one or more first parameters, and the first parameters are related to DCI, time-frequency resources from 

among each group of time-frequency resources are used for bearing an uplink channel of an HARQ-ACK, and N is a positive integer 

greater than or equal to two; receiving first DCI; according to the grouping relationships, determining, from among the N groups of 

time-frequency resources, an ith group of time-frequency resources corresponding to the first parameter related to the first DCI, 

wherein i is a positive integer less than or equal to N; and determining a first uplink channel bearing a first HARQ-ACK on a first 

time-frequency resource from among the ith group of time-frequency resources. 
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(57) Abstract : 

A communication method and apparatus. Said method comprises: a first network device generating first indication information, the 

first indication information being used to indicate a first downlink resource and whether second indication information exists within a 

first time unit, the second indication information being used to indicate a second downlink resource; the first downlink resource and 

the second downlink resource being used to carry downlink data; and the first network device sending the first indication information 

within the first time unit. As the first indication information can be used to indicate whether second indication information exists, if 

user equipment (UE) has detected first indication information within the first time unit and the first indication information indicates 

that no second indication information exists within the first time unit, then the UE can terminate, in advance, the blind detection 

process for the second indication information, thereby effectively reducing the complexity of blind detection of the UE, supporting the 

UE to perform fast PDSCH demodulation, and avoiding the technical problem in the prior art of high power consumption caused by 

always performing blind detection of two indication information. 
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(57) Abstract : 

A vehicle temperature management system, comprising a refrigerant circulation system composed of a compressor (110), a first heat 

exchanger (130), a pressure reduction apparatus (140), a heat exchange plate (150), and a four-way valve (160); the temperature 

management system also comprises a second heat exchanger (180), used for heating a first refrigerant flowing to an input port (112) 

when needing to cool a management object by means of the heat exchange plate (150), and used for cooling the first refrigerant 

flowing to the heat exchange plate (150) when needing to heat the management object by means of the heat exchange plate (150), and 

thereby being capable of improving the uniformity of the temperature distribution of the heat exchange plate (150). 
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(57) Abstract : 

The adjustment apparatus provided in the present application is able to remotely control and adjust an electrical downtilt of an 

antenna, and acquire antenna engineering parameters in real time. The adjustment apparatus comprises an acquisition unit, a storage 

unit, and a processing unit, and the processing unit is electrically connected to the acquisition unit and the storage unit. The acquisition 

unit is configured to acquire a signal of the antenna position information. The processing unit is configured to perform processing, 

according to the antenna position information in the signal, to obtain the longitude and latitude of the antenna or an azimuth angle of 

the antenna. The storage unit is configured to store the longitude and latitude of the antenna or the azimuth angle of the antenna. The 

processing unit is further configured to read and write, according to an instruction of a remote control unit, the longitude and latitude 

of the antenna or the azimuth angle of the antenna in the storage unit. The processing unit is further configured to adjust, according to 

an instruction of the remote control unit, the electrical downtilt of the antenna. 

  

No. of Pages : 15 No. of Claims : 11 



The Patent Office Journal No. 14/2021 Dated  02/04/2021                                    17687 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202138010051 A 

(19) INDIA  

(22) Date of filing of Application :10/03/2021 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : APPARATUS, METHOD AND COMPUTER PROGRAM FOR UPMIXING A DOWNMIX AUDIO 

SIGNAL 
 

  

(51) International classification  

:G10L0019008000, 

G01R0033565000, 

H04W0056000000, 

G06T0007500000, 

H02J0050800000 

(31) Priority Document No  :61/147,815  

(32) Priority Date  :28/01/2009 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/EP2010/050279  

:12/01/2010 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filed on 

:3128/KOLNP/2011  

:22/07/2011 
 

  

(71)Name of Applicant :  

   1)FRAUNHOFER- GESELLSCHAFT ZUR FORDERUNG 

DER ANGEWANDTEN FORSCHUNG E.V.  
      Address of Applicant :Hansastrasse 27 c, 80686, Munchen, 

GERMANY  

(72)Name of Inventor : 

   1)NEUSINGER, Matthias 

   2)ROBILLIARD, Julien  

   3)HILPERT, Johannes 
 

(57) Abstract : 

An apparatus for upmixing a downmix audio signal describing one or more downmix audio channels into an upmixed audio signal 

describing a plurality of upmixed audio channels comprises an upmixer configured to apply temporally variable upmixing parameters 

to upmix the downmix audio signal in order to obtain the upmixed audio signal. The apparatus also comprises a parameter 

interpolator, wherein the parameter interpolator is configured to obtain one or more temporally interpolated upmix parameters to be 

used by the upmixer on the basis of a first complex-valued upmix parameter and a subsequent second complex-valued upmix 

parameter. The parameter interpolator is configured to separately interpolate between a magnitude value of the first complex-valued 

upmix parameter and a magnitude value of the second complex-valued upmix parameter, and between a phase value of the first 

complex-valued upmix parameter and a phase value of the second complex-valued upmix parameter, to obtain the one or more 

temporally interpolated upmix parameters. A respective method can be implemented, for example, as a computer program.  
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(57) Abstract : 

An apparatus for upmixing a downmix audio signal describing one or more downmix audio channels into an upmixed audio signal 

describing a plurality of upmixed audio channels comprises an upmixer configured to apply temporally variable upmixing parameters 

to upmix the downmix audio signal in order to obtain the upmixed audio signal. The apparatus also comprises a parameter 

interpolator, wherein the parameter interpolator is configured to obtain one or more temporally interpolated upmix parameters to be 

used by the upmixer on the basis of a first complex-valued upmix parameter and a subsequent second complex-valued upmix 

parameter. The parameter interpolator is configured to separately interpolate between a magnitude value of the first complex-valued 

upmix parameter and a magnitude value of the second complex-valued upmix parameter, and between a phase value of the first 

complex-valued upmix parameter and a phase value of the second complex-valued upmix parameter, to obtain the one or more 

temporally interpolated upmix parameters. A respective method can be implemented, for example, as a computer program.  
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(57) Abstract : 

An apparatus for upmixing a downmix audio signal describing one or more downmix audio channels into an upmixed audio signal 

describing a plurality of upmixed audio channels comprises an upmixer configured to apply temporally variable upmixing parameters 

to upmix the downmix audio signal in order to obtain the upmixed audio signal. The apparatus also comprises a parameter 

interpolator, wherein the parameter interpolator is configured to obtain one or more temporally interpolated upmix parameters to be 

used by the upmixer on the basis of a first complex-valued upmix parameter and a subsequent second complex-valued upmix 

parameter. The parameter interpolator is configured to separately interpolate between a magnitude value of the first complex-valued 

upmix parameter and a magnitude value of the second complex-valued upmix parameter, and between a phase value of the first 

complex-valued upmix parameter and a phase value of the second complex-valued upmix parameter, to obtain the one or more 

temporally interpolated upmix parameters. A respective method can be implemented, for example, as a computer program. 

  

No. of Pages : 46 No. of Claims : 6 



The Patent Office Journal No. 14/2021 Dated  02/04/2021                                    17690 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202138010054 A 

(19) INDIA  

(22) Date of filing of Application :10/03/2021 (43) Publication Date : 02/04/2021 

  

(54) Title of the invention : APPARATUS, METHOD AND COMPUTER PROGRAM FOR UPMIXING A DOWNMIX AUDIO 

SIGNAL 
 

  

(51) International classification  

:G10L0019008000, 

G01R0033565000, 

H04W0056000000, 

G06T0007500000, 

H02J0050800000 

(31) Priority Document No  :61/147,815  

(32) Priority Date  :28/01/2009 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/EP2010/050279  

:12/01/2010 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filed on 

:3128/KOLNP/2011  

:22/07/2011 
 

  

(71)Name of Applicant :  

   1)FRAUNHOFER- GESELLSCHAFT ZUR FORDERUNG 

DER ANGEWANDTEN FORSCHUNG E.V.  
      Address of Applicant :Hansastrasse 27 c, 80686, Munchen, 

GERMANY  

(72)Name of Inventor : 

   1)NEUSINGER, Matthias 

   2)ROBILLIARD, Julien  

   3)HILPERT, Johannes 
 

(57) Abstract : 

An apparatus for upmixing a downmix audio signal describing one or more downmix audio channels into an upmixed audio signal 

describing a plurality of upmixed audio channels comprises an upmixer configured to apply temporally variable upmixing parameters 

to upmix the downmix audio signal in order to obtain the upmixed audio signal. The apparatus also comprises a parameter 

interpolator, wherein the parameter interpolator is configured to obtain one or more temporally interpolated upmix parameters to be 

used by the upmixer on the basis of a first complex-valued upmix parameter and a subsequent second complex-valued upmix 

parameter. The parameter interpolator is configured to separately interpolate between a magnitude value of the first complex-valued 

upmix parameter and a magnitude value of the second complex-valued upmix parameter, and between a phase value of the first 

complex-valued upmix parameter and a phase value of the second complex-valued upmix parameter, to obtain the one or more 

temporally interpolated upmix parameters. A respective method can be implemented, for example, as a computer program.  
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(57) Abstract : 

An apparatus for upmixing a downmix audio signal describing one or more downmix audio channels into an upmixed audio signal 

describing a plurality of upmixed audio channels comprises an upmixer configured to apply temporally variable upmixing parameters 

to upmix the downmix audio signal in order to obtain the upmixed audio signal. The apparatus also comprises a parameter 

interpolator, wherein the parameter interpolator is configured to obtain one or more temporally interpolated upmix parameters to be 

used by the upmixer on the basis of a first complex-valued upmix parameter and a subsequent second complex-valued upmix 

parameter. The parameter interpolator is configured to separately interpolate between a magnitude value of the first complex-valued 

upmix parameter and a magnitude value of the second complex-valued upmix parameter, and between a phase value of the first 

complex-valued upmix parameter and a phase value of the second complex-valued upmix parameter, to obtain the one or more 

temporally interpolated upmix parameters. A respective method can be implemented, for example, as a computer program.  
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(57) Abstract : 

An injectable slurry comprising: a plurality of sterile ice particles having a largest cross-sectional dimension less than about 1.5 mm; 

and a biocompatible excipient. 
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(57) Abstract : 

The present disclosure relates to a communication method and system for converging a 5th-Generation (5G) communication system 

for supporting higher data rates beyond a 4th-Generation (4G) system with a technology for Internet of Things (IoT). The present 

disclosure may be applied to intelligent services based on the 5G communication technology and the IoT-related technologies, such as 

smart home, smart building, smart city, smart car, connected car, health care, digital education, smart retail, security and safety 

services. A method of providing a profile package by a profile server and the profile server includes generating a profile package, 

dividing the profile package in a unit installable in a UICC of an electronic device, reconfiguring the divided profile information in an 

encryptable unit, and transmitting the reconfigured profile information to the electronic device. Further, provided is an operating 

method and apparatus of an electronic device communicating with the profile server. 
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(57) Abstract : 

The present invention relates to an electronic apparatus. The electronic apparatus comprising a first cover having a first face portion 

that covers a plurality of parts built in the electronic apparatus, and a first peripheral face portion which provides a first portion of an 

outer peripheral face of the electronic apparatus; a second cover having a second face portion that covers the plurality of parts, and a 

second peripheral face portion which provides a second portion of the outer peripheral face of the electronic apparatus, where the first 

and second face portions are opposite to one another; and a frame having a peripheral wall portion formed along the outer peripheral 

face of the electronic apparatus, and having the plurality of parts attached thereto, wherein: a first peripheral edge of the first cover and 

a second peripheral edge of the second cover oppose one another and do not meet, thereby defining a separation between the first 

cover and the second cover, where the separation defines a channel, and an insertion slot for an optical disk located within the channel. 
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124-4108475 Mobile No.: +91-

9871941381 Fax : +91-124-

4108476 E-mail: 

mehta@mehtaip.com Alternate 

Email: 

mehtaandmehtaassociates@gmail.co

m 

mehta@mehtaip.com,mehtaandmehtaas

sociates@gmail.com 

77 DELHI 202017037846  
22/03/2021 

00:00:00 

Nalanda Singh Mirandah Asia 

(India) Level 5, Caddie Commercial 

Tower, Hospitality District, 

Aerocity, IGI Airport, New Delhi  

110 037, India Telephone No. 011-

66544999 Mobile No. +91-

9810475229 Fax No. 011-66544966 

nalandasingh.main@gmail.com 

78 DELHI 202017001641  
22/03/2021 

00:00:00 

LEXORBIS 709/710, Tolstoy 

House 15-17, Tolstoy Marg, New 

Delhi  110 001 

joginder@lexorbis.com,mail@lexorbis.

com 

79 DELHI 202017016314  
22/03/2021 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India Phone No: 0091-11-

24355076, 91-120-4059300 Fax No: 

0091-11-24354243, 91-120-4243056-58 

E-mail: email@anandandanand.com, 

archana@anandandanand.com; Mobile 

No: +91 9717990240 

archana@anandandanand.com 

80 DELHI 2007/DEL/2015  
22/03/2021 

00:00:00 

Anand & Anand Advocates B-41, 

Nizamuddin East New Delhi  110013, 

India  

archana@anandandanand.com,anandandana

nd@vsnl.com 

81 DELHI 201717035538  
22/03/2021 

00:00:00 

LALL LAHIRI & SALHOTRA 

RCY HOUSE Plot No. B 28 Sector 

32 Institutional Area Gurgaon 122 

001 (Haryana) India  

patents@lls.in,patents@rahulchaudhry.

com 
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82 DELHI 201817032485  
22/03/2021 

00:00:00 

K & S PARTNERS Intellectual 

Property Attorneys, 515-B, 

Platinum Tower, 5th Floor, Sohna 

Road, Sector 47, Gurgaon 

122002,National Capital Region, 

India  

ipo@knspartners.com 

83 DELHI 201914035290  
22/03/2021 

00:00:00 

SAIKRISHNA & ASSOCIATES, 

Advocates B-140, Sector 51, Noida- 

201301, Uttar Pradesh, India  

patent@saikrishnaassociates.com 

84 DELHI 201917032694  
22/03/2021 

00:00:00 

SUBRAMANIAM & 

ASSOCIATES, Attorneys - at  law, 

7th Floor, M3M Cosmopolitan, 

Sector 66, Golf Course Extension 

Road, Gurugram  122001, National 

Capital Region, India  

sna@sna-

ip.com,docket.sna@gmail.com 

85 DELHI 201817040187  
22/03/2021 

00:00:00 

LEXORBIS 709/710, Tolstoy 

House 15-17, Tolstoy Marg, New 

Delhi  110 001 India  

rahul@lexorbis.com,mail@lexorbis.co

m 

86 DELHI 201817042436  
22/03/2021 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India. 

ranjna.dutt@remfry.com,remfry-

sagar@remfry.com 

87 DELHI 201811030125  
22/03/2021 

00:00:00 

Sudarshan Kumar Bansal M/s 

United Overseas Patent Firm 

(Registered Patent Agents) 52, 

SukhdevVihar, Mathura Road, New 

Delhi-110025 

unitedpatent@unitedipr.com,patent@un

itedipr.com 

88 DELHI 201817002747  
22/03/2021 

00:00:00 

c/o Lall & Sethi D 17 South 

Extension  II New Delhi  110 049 

India  

info@indiaip.com,akhanna@indiaip.co

m 

89 DELHI 201817013689  
22/03/2021 

00:00:00 

KAN AND KRISHME Attorneys at 

Law KNK House A 11 Shubham 

Enclave Paschim Vihar New Delhi 

110063 India 

knk@kankrishme.com 

90 DELHI 202017054725  
22/03/2021 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India. - Telephone No. 91-124-280-

6100 Telefax No. 91-124-280 6101 

E-mail: remfry-sagar@remfry.com 

patents@remfry.com 

mahua.ray@remfry.com 

91 DELHI 201917034348  
22/03/2021 

00:00:00 

De Penning & De Penning 2B, 

Ground Floor, Solitaire Plaza MG 

Road Gurgaon 122002 

patent@depenning.com 

92 DELHI 201917019038  
22/03/2021 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India  

archana@anandandanand.com,email@a

nandandanand.com 

93 DELHI 201817050071  
22/03/2021 

00:00:00 

D.P AHUJA & Co. Postal Address 

DLF STAR TOWER, OFFICE NO. 

510, SECTOR-30, GURGAON 122 

001 NCR, INDIA  

PATENTS@DPAHAUJA.COM,patent

s@dpahuja.com,PATENTS@DPAHUJ

A.IN 

94 DELHI 201811007990  
22/03/2021 

00:00:00 

Vikas Asawat, Registered Patent 

Agent & Advocate, 3/183, Ganesh 

Talab, Basant, Vihar Kota, 

Rajasthan Pin 324009 India 

vsasawat@gmail.com 
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95 DELHI 202017000566  
22/03/2021 

00:00:00 

SAIKRISHNA & ASSOCIATES 

ADVOCATES B-140, Sector 51, 

Noida- 201301, Uttar Pradesh, India  

garima@saikrishnaassociates.com,paten

t@saikrishnaassociates.com 

96 DELHI 201917032744  
22/03/2021 

00:00:00 

anovIP 45/1, Floor No. 3, Corner 

Market, Malviya Nagar, New Delhi 

- 110017, INDIA  

info@anovip.com 

97 DELHI 201917037704  
22/03/2021 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN, B6/10, Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 

98 DELHI 201717008280  
22/03/2021 

00:00:00 

SHARAD VADEHRA A 11 

Shubham Enclave Paschim Vihar 

New Delhi 110063 INDIA 

knk@kankrishme.com 

99 DELHI 201811032921  
22/03/2021 

00:00:00 

LEXORBIS 709/710, Tolstoy 

House 15-17, Tolstoy Marg, New 

Delhi  110 001 

mail@lexorbis.com 

100 DELHI 201811041275  
22/03/2021 

00:00:00 

L.S. DAVAR & CO., Patent and 

Trademarks Attorney, 5/1, (First 

Floor), Kalkaji Extension, New 

Delhi- 110 019. India 

delhi@lsdavar.in,docketing@lsdavar.in 

101 DELHI 202017018381  
22/03/2021 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India Phone No: 0091-11-

24355076, 91-120-4059300 Fax No: 

0091-11-24354243, 91-120-

4243056-58 E-mail: 

email@anandandanand.com, 

archana@anandandanand.com; 

Mobile No: +91 9717990240 

archana@anandandanand.com 

102 DELHI 202017034588  
22/03/2021 

00:00:00 

KAN AND KRISHME Attorneys at 

law, A-11, KNK House, Shubham 

Enclave, Paschim Vihar, New 

Delhi-110063, India. 

kankrishmefer@gmail.com 

103 DELHI 201717034542  
22/03/2021 

00:00:00 

RAJESHWARI & ASSOCIATES 

AMSOFT BUSINESS CENTRE 

UNITECH TRADE CENTRE 

Sector 43 Gurgaon 122 002 Haryana 

India; 

chitra@ralegal.co.in 

104 DELHI 201817035614  
22/03/2021 

00:00:00 

SUBRAMANIAM & ASSOCIATES, 

Attorneys - at  law, 7th Floor, M3M 

Cosmopolitan, Sector 66, Golf Course 

Extension Road, Gurugram  122001, 

National Capital Region, India 

sna@sna-ip.com,docket.sna@gmail.com 

105 DELHI 201917044943  
22/03/2021 

00:00:00 

SAIKRISHNA & ASSOCIATES 

ADVOCATES B-140, Sector 51, 

Noida-201301, NCR, India  

garima@saikrishnaassociates.com,info

@saikrishnaassociates.com,garima@sai

krishnaassociates.com 

106 DELHI 201817025318  
22/03/2021 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 

009,India. 

remfry-sagar@remfry.com 

107 DELHI 201711037003  
22/03/2021 

00:00:00 

DR. INDRA DWIVEDY HEAD, 

INNOVATION PORTECTION 

UNIT (IPU), CSIR NISCAIR 

BUILDING, 3RD FLOOR, 14 

SATSANG VIHAR MARG, NEW 

DELHI-1100067  

head.ipu@niscair.res.in 
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108 DELHI 201717043200  
22/03/2021 

00:00:00 

P.S.DAVAR & CO. N 220 

GREATER KAILASH 1 NEW 

DELHI 110048 

patents@psdavar.com,psdavar@psdava

r.com 

109 DELHI 202017041317  
22/03/2021 

00:00:00 

RAHUL CHAUDHRY & 

PARTNERS RCY House, C-235, 

Defence Colony, New Delhi- 

110024, India and RCY House, Plot 

No. B-28, Sector-32, Institutional 

Area, Gurgaon-122 001 (Haryana) 

India. 

patents@rahulchaudhry.com 

110 DELHI 202017048176  
22/03/2021 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India Phone No: 0091-11-

24355076, 91-120-4059300 Fax No: 

0091-11-24354243, 91-120-4243056-58 

E-mail: email@anandandanand.com, 

archana@anandandanand.com; Mobile 

No: +91 9717990240 

archana@anandandanand.com 

111 DELHI 201914021620  
22/03/2021 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN, B6/10, Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 

112 DELHI 202017029907  
22/03/2021 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India. - Telephone No. 91-124-280-

6100 Telefax No. 91-124-280 6101 

E-mail: remfry-sagar@remfry.com 

patents@remfry.com 

mahua.ray@remfry.com 

113 DELHI 201711007388  
22/03/2021 

00:00:00 

HARISH PATIDAR DEPT OF 

CSE, PHD SCHOLAR, SIR 

PADAMPAT SINGHANIA 

UNIVERSITY, UDAIPUR-313601 

harish.patidar@gmail.com 

114 DELHI 201717045411  
22/03/2021 

00:00:00 

PERFEXIO LEGAL Attorneys At 

Law 9655 Sector C Pocket 9 Vasant 

Kunj New Delhi 110 070 India 

Telephone No.: +91 120 4343 

600/+91 11 41767656 Mobile No.: 

+91 9810404749 Fax No.: +91 120 

4343 643 

mail@perfexiolegal.com 

115 DELHI 201917016302  
22/03/2021 

00:00:00 

KAN AND KRISHME Attorneys at 

Law, A-11, Shubham Enclave, 

Paschim Vihar, New Delhi-110063, 

India 

knk@kankrishme.com 

116 DELHI 201917023516  
22/03/2021 

00:00:00 

LEXORBIS 709/710, Tolstoy 

House 15-17, Tolstoy Marg, New 

Delhi  110 001  

joginder@lexorbis.com,mail@lexorbis.

com 

117 DELHI 201917025493  
22/03/2021 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN, B6/10, Safdarjung 

Enclave New Delhi 110029 India 

IPRDEL@LAKSHMISRI.COM,iprdel

@lakshmisri.com 

118 DELHI 201917027708  
22/03/2021 

00:00:00 

D.P AHUJA & Co. DLF STAR 

TOWER, OFFICE NO. 510, 

SECTOR-30, GURGAON 122 001 

NCR, INDIA  

PATENTS@DPAHAUJA.COM,patent

s@dpahuja.com,PATENTS@DPAHUJ

A.IN 

119 DELHI 201917045869  
22/03/2021 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN B6/10, Safdarjung 

Enclave New Delhi 110029 India 

IPRDEL@LAKSHMISRI.COM,iprdel

@lakshmisri.com 
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120 DELHI 201917050329  
22/03/2021 

00:00:00 

SAIKRISHNA & ASSOCIATES 

ADVOCATES B-140, Sector 51, 

Noida-201301, NCR, India  

garima@saikrishnaassociates.com,paten

t@saikrishnaassociates.com 

121 DELHI 202017001998  
22/03/2021 

00:00:00 

SAIKRISHNA & ASSOCIATES 

ADVOCATES B-140, Sector 51, 

Noida-201301, NCR, India  

garima@saikrishnaassociates.com,paten

t@saikrishnaassociates.com 

122 DELHI 202017051521  
22/03/2021 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India Phone No: 0091-11-

24355076, 91-120-4059300 Fax No: 

0091-11-24354243, 91-120-

4243056-58 E-mail: 

email@anandandanand.com, 

archana@anandandanand.com; 

Mobile No: +91 9717990240 

archana@anandandanand.com 

123 DELHI 201914028042  
22/03/2021 

00:00:00 

OBHAN & ASSOCIATES N -94, 

SECOND FLOOR, PANCHSHILA 

PARK, NEW DELHI-110017, 

INDIA  

 

email@obhans.com 

124 DELHI 201811005585  
22/03/2021 

00:00:00 

S. MAJUMDAR & CO., G-48, 

LGF, Lajpat Nagar  III, New Delhi  

110 024, India 

del@patentindia.com,cal@patentindia.c

om 

125 DELHI 201717025341  
22/03/2021 

00:00:00 

LEXORBIS 709/710 Tolstoy House 

15 17 Tolstoy Marg New Delhi  110 

001 

mail@lexorbis.com 

126 DELHI 201817047869  
22/03/2021 

00:00:00 

REMFRY & SAGAR Attorneys-at-Law 

Remfry House Millennium Plaza Sector 

27, Gurgaon 122 009, India.  

ranjna.dutt@remfry.com,remfry-

sagar@remfry.com 

127 DELHI 201917054333  
22/03/2021 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN, B6/10, Safdarjung 

Enclave New Delhi 110029 India 

IPRDEL@LAKSHMISRI.COM,iprdel

@lakshmisri.com 

128 DELHI 202017030115  
22/03/2021 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India. - Telephone No. 91-124-280-

6100 Telefax No. 91-124-280 6101 

E-mail: remfry-sagar@remfry.com 

patents@remfry.com 

mahua.ray@remfry.com 

129 DELHI 202017034232  
22/03/2021 

00:00:00 

LEXORBIS 709/710, Tolstoy House 15-

17, Tolstoy Marg, New Delhi  110 001 

Telephone No. 91 11 23716565 Mobile 

No. 9811161518 Fax No. 91 11 

23716556 

mail@lexorbis.com 

130 DELHI 201617004633  
22/03/2021 

00:00:00 

LEX ORBIS CONSULTING PVT. 

LTD. 709/710 Tolstoy House 15 17 

Tolstoy Marg New Delhi 110001 

manisha@lexorbis.com 

131 DELHI 201717024988  
22/03/2021 

00:00:00 

SUBRAMANIAM & 

ASSOCIATES Attorneys at  law 

Central Square Suite 328 Plaza III 

20 Manoharlal Khurana Marg Bara 

Hindu Rao (off Rani Jhansi Road) 

Delhi 110006 (India) Telephone 

Nos.: +91 11 30165700 Fax Nos.: 

+91 11 30165798/30165799 Mobile 

Nos.: +91 7042499356; 9205965311 

sna@sna-

ip.com,docket.sna@gmail.com 
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132 DELHI 202017039656  
22/03/2021 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India. Telephone No. 91-124-280-

6100 Telefax No. 91-124-280 6101 

E-mail: remfry-sagar@remfry.com 

patents@remfry.com 

mahua.ray@remfry.com 

133 DELHI 201917024979  
22/03/2021 

00:00:00 

Masilamani Law Partners B-25, 

Sector 92, NOIDA, Uttar Pradesh  

201304, India 

nitin.masilamani@mlpchambers.com 

134 DELHI 201917029266  
22/03/2021 

00:00:00 

LEXORBIS 709/710, Tolstoy 

House 15-17, Tolstoy Marg, New 

Delhi  110 001 India  

joginder@lexorbis.com,mail@lexorbis.

com 

135 DELHI 202017033519  
22/03/2021 

00:00:00 

Anand And Anand ADVOCATES B-41, 

Nizamuddin East New Delhi  110013, 

India Phone No: 0091-11-24355076, 

24358078, 91-120-4059300 Fax No: 

0091-11-24354243, 91-120-4243056,-

058 E-mail: 

email@anandandanand.com, 

archana@anandandanand.com 

archana@anandandanand.com 

136 DELHI 
10888/DELNP/20

15  

22/03/2021 

00:00:00 

B 483 KNK House Meera Bagh 

Paschim Vihar New Delhi 110063 

INDIA  

knk@kankrishme.com 

137 DELHI 202017047560  
22/03/2021 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN, B6/10, Safdarjung 

Enclave New Delhi 110029 India 

IPRDEL@LAKSHMISRI.COM,iprdel

@lakshmisri.com 

138 DELHI 201817014157  
22/03/2021 

00:00:00 

K&S PARTNERS Intellectual 

Property Attorneys 515-B, Platinum 

Tower, 5th Floor, Sohna Road, 

Sector 47, Gurgaon  122002, India 

ipo@knspartners.com 

139 DELHI 201917022184  
22/03/2021 

00:00:00 

LEXORBIS 709/710, Tolstoy 

House 15-17, Tolstoy Marg, New 

Delhi  110 001  

joginder@lexorbis.com,mail@lexorbis.

com 

140 DELHI 201917022885  
22/03/2021 

00:00:00 

Swati Varshney Level 5, Caddie 

Commercial Tower, Hospitality 

District, Aerocity, IGI Airport, New 

Delhi  110 037 

swativarshney.main@gmail.com 

141 DELHI 201917053564  
22/03/2021 

00:00:00 

SAIKRISHNA & ASSOCIATES 

ADVOCATES B-140, Sector 51, 

Noida- 201301, Uttar Pradesh, India  

garima@saikrishnaassociates.com,paten

t@saikrishnaassociates.com 

142 DELHI 201917037269  
22/03/2021 

00:00:00 

KAN AND KRISHME Attorneys at 

law, A-11, KNK House, Shubham 

Enclave, Paschim Vihar, New 

Delhi-110063, India. 

kankrishmefer@gmail.com,knk@kankr

ishme.com 

143 DELHI 201917043998  
22/03/2021 

00:00:00 

OBHAN & ASSOCIATES N -94, 

SECOND FLOOR, PANCHSHILA 

PARK, NEW DELHI-110017, 

INDIA  

essenese@obhans.com,email@obhans.c

om 

144 DELHI 201917044313  
22/03/2021 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India. - Telephone No. 91-124-280-

6100 Telefax No. 91-124-280 6101 

E-mail: remfry-sagar@remfry.com 

patents@remfry.com 

mahua.ray@remfry.com 
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145 DELHI 2190/DEL/2014  
22/03/2021 

00:00:00 

RNA, IP ATTORNEYS 401-402, 

4th Floor, Suncity Success Tower, 

Sector - 65, Golf Course Extension 

Road, Gurgaon - 122 005 National 

Capital Region (Haryana), India 

patents@rnaip.com,info@rnaip.com 

146 DELHI 201817041994  
22/03/2021 

00:00:00 

SUBRAMANIAM & 

ASSOCIATES, Attorneys - at  law, 

7th Floor, M3M Cosmopolitan, 

Sector 66, Golf Course Extension 

Road, Gurugram  122001, National 

Capital Region, India Tel: +91-124-

4849700 Fax: +91-124-4849798 / 

4849799 Mobile Nos.: +91 

7042499356; 9205965311 

sna@sna-

ip.com,docket.sna@gmail.com 

147 DELHI 201817046919  
22/03/2021 

00:00:00 

KHURANA & KHURANA, 

Advocates and IP Attorneys E-13, 

UPSIDC, Site-IV, Behind Grand 

Venice, Kasna Road, Greater Noida 

201310, UP, National Capital 

Region, India. 

Info@khuranaandkhurana.com,tarun@

khuranaandkhurana.com 

148 DELHI 201817028318  
22/03/2021 

00:00:00 

REMFRY & SAGAR Attorneys-at-Law 

Remfry House Millennium Plaza Sector 

27, Gurgaon 122 009,India.  

remfry-sagar@remfry.com 

149 DELHI 202017014879  
22/03/2021 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India. - Telephone No. 91-124-280-

6100 Telefax No. 91-124-280 6101 

E-mail: remfry-sagar@remfry.com 

patents@remfry.com 

mahua.ray@remfry.com 

150 DELHI 201614016135  
22/03/2021 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India. - Telephone No. 

911242806100 Telefax No. 

911242806101 E-mail: remfry-

sagar@remfry.com 

patents@remfry.com 

patents@remfry.com,remfry-

sagar@remfry.com 

151 DELHI 201817009570  
22/03/2021 

00:00:00 

Anand And Anand Advocates B 41 

Nizamuddin East New Delhi  

110013 India  

email@anandandanand.com 

152 DELHI 201917023411  
22/03/2021 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India.  

mahua.ray@remfry.com,remfry-

sagar@remfry.com 

153 DELHI 201917028568  
22/03/2021 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India.  

mahua.ray@remfry.com,remfry-

sagar@remfry.com 

154 DELHI 3782/DEL/2015  
22/03/2021 

00:00:00 

SUBRAMANIAM & 

ASSOCIATES, Attorneys - at  law, 

Central Square, Suite-328, Plaza III, 

20 Manoharlal Khurana Marg, Bara 

Hindu Rao (off Rani Jhansi Road), 

Delhi-110006 (India) 

sna@sna-

ip.com,docket.sna@gmail.com,sna.pate

nt@gmail.com 
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KAN AND KRISHME Attorneys at 

law, A-11, KNK House, Shubham 

Enclave, Paschim Vihar, New 
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kankrishmefer@gmail.com,knk@kankr

ishme.com 
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Embros IP, B-115 Chander Nagar, 
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mail@embrosip.com,rajat3127@gmail.
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gmail.com 
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LEXORBIS 709/710 Tolstoy House 
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mail@lexorbis.com 
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KAN AND KRISHME Attorneys at 

Law, KNK House, A-11, Shubham 

Enclave, Paschim Vihar, New 
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knk@kankrishme.com 
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22/03/2021 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 
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ranjna.dutt@remfry.com,remfry-

sagar@remfry.com 
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22/03/2021 

00:00:00 

RAHUL CHAUDHRY & 
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and RCY House, C-235, Defence 

Colony, New Delhi- 110024, India 

mail@rahulchaudhry.com,patents@rah

ulchaudhry.com 
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22/03/2021 

00:00:00 

MS. SHILPA SAMBHI, KH-84, 

NEW KAVI NAGAR, 

GHAZIABAD -201002 

shilpasambi@gmail.com 
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C/o Lall & Sethi, D-17, South 

Extension  II, New Delhi  110 049, 
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22/03/2021 
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C/O LAKSHMI KUMARAN & 

SRIDHARAN, B6/10, Safdarjung 
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iprdel@lakshmisri.com 
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INDIA  

 

info@anovip.com 
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REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 
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mahua.ray@remfry.com,remfry-

sagar@remfry.com 
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Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  
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archana@anandandanand.com,email@a

nandandanand.com 
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22/03/2021 
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C/O LAKSHMI KUMARAN And 
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KAN AND KRISHME Attorneys at 

Law, A-11, Shubham Enclave, 
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knk@kankrishme.com 
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22/03/2021 

00:00:00 

KHURANA & KHURANA, 

Advocates and IP Attorneys E-13, 

UPSIDC, Site-IV, Behind Grand 

Venice, Kasna Road, Greater Noida 

201310, UP, National Capital 
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info@khuranaandkhurana.com,docket

@khuranaandkhurana.com 
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22/03/2021 

00:00:00 

SAIKRISHNA & ASSOCIATES 

ADVOCATES B-140, Sector 51, 

Noida- 201301, Uttar Pradesh, India 

(+91) (120) 4633900 (100 Lines) 

9821378432 

garima@saikrishnaassociates.com 

173 DELHI 202017049274  
22/03/2021 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India Phone No: 0091-11-

24355076, 91-120-4059300 Fax No: 

0091-11-24354243, 91-120-

4243056-58 E-mail: 

email@anandandanand.com, 

archana@anandandanand.com; 

Mobile No: +91 9717990240 

archana@anandandanand.com 
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22/03/2021 

00:00:00 

RAHEJA JAGDISH LAL HEAD, 

IPM DIVISION, CSIR, NISCAIR 

BUILDING, 14, SATSANG 

VIHAR MARG, NEW DELHI-110 

067, INDIA  

csirfer.ipu@niscair.res.in,ipmd@vsnl.n
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22/03/2021 

00:00:00 

LEXORBIS 709/710, Tolstoy 

House 15-17, Tolstoy Marg, New 

Delhi  110 001 

rahul@lexorbis.com,mail@lexorbis.co
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22/03/2021 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN, B6/10, Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 

177 DELHI 201914020306  
22/03/2021 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India  

archana@anandandanand.com,email@a

nandandanand.com 

178 DELHI 201917008563  
22/03/2021 

00:00:00 

D.P AHUJA & Co. Postal Address DLF 

STAR TOWER, OFFICE NO. 510, 

SECTOR-30, GURGAON 122 001 

NCR, INDIA  

PATENTS@DPAHAUJA.COM,patents@d

pahuja.com,PATENTS@DPAHUJA.IN 
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22/03/2021 

00:00:00 

MIRANDAH ASIA (INDIA) LE VEL 5, 

CADDIE COMMERCIAL TOWER, 

HOSPITALITY DISTRICT, 

AEROCITY, IGI AIRPORT, NEW 

DELHI  110 037, INDIA 

india@mirandah.co.in 
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22/03/2021 

00:00:00 

LEXORBIS 709/710, Tolstoy 

House 15-17, Tolstoy Marg, New 

Delhi  110 001 Telephone No. 91 11 

23716565 Mobile No. 9811161518 

Fax No. 91 11 23716556 

Siddharth@lexorbis.com 

181 DELHI 201914016677  
22/03/2021 
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KAN AND KRISHME Attorneys at 

Law, A-11, Shubham Enclave, 

Paschim Vihar, New Delhi-110063, 
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knk@kankrishme.com 
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GROSER & GROSER, Patent and 

Trade Mark Attorneys, of D - 1/5 
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Gurgaon, INDIA.  

kevin@groserandgroser.com 
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22/03/2021 
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LAKSHMI KUMARAN & 

SRIDHARAN, B6/10, Safdarjung 
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IPRDEL@LAKSHMISRI.COM,iprdel

@lakshmisri.com 
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22/03/2021 

00:00:00 

BananaIP Counsels No.40,2nd 
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Estate, Kanakapura Road 
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patent@bananaip.com,rsshekar@banan
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00:00:00 

SAIKRISHNA & ASSOCIATES 

ADVOCATES B-140, Sector 51, 
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patent@saikrishnaassociates.com,garim

a@saikrishnaassociates.com 
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00:00:00 

Dr. MEHTA, Ramesh Kumar and 

MEHTA, Ankush, Advocates & 
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Neelu and KAMPANI, Nidhi, 

Patent Agents; all of Mehta & 

Mehta Associates Mehta House, B-

474, Sushant Lok-I, Sector 27, 

GURGAON  122 002, NCR, INDIA 

Ph. Nos. : +91-124-4108474 Cell 

No.: +919871941381 Fax : +91-

124-4108476 E-mail : 

mehta@mehtaip.com 

mehta@mehtaip.com,mehtaandmehtaas

sociates@gmail.com 
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22/03/2021 
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Dr Saleem Anwar Khan Associate 

Professor, Department of 

Mechanical Engineering, Aligarh 

Muslim University, Aligarh (U.P.)  

202002 

saleemanwar@zhcet.ac.in 

188 DELHI 201914031045  
22/03/2021 

00:00:00 

OBHAN & ASSOCIATES N -94, 

SECOND FLOOR, PANCHSHILA 

PARK, NEW DELHI-110017, 

INDIA  

 

email@obhans.com 
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22/03/2021 
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Shardul Amarchand Mangaldas & 

Co. Amarchand Towers 216, Okhla 

Industrial Estate, Phase-III, New 

Delhi-110020, India  

dev.robinson@AMSShardul.com,dev.ro

binson@amsshardul.com 

190 DELHI 201917043510  
22/03/2021 

00:00:00 

anovIP 45/1, Floor No. 3, Corner 

Market, Malviya Nagar, New Delhi 

- 110017, INDIA  

info@anovip.com 

191 DELHI 201817045310  
22/03/2021 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India.  

ranjna.dutt@remfry.com,remfry-

sagar@remfry.com 

192 DELHI 201717023523  
22/03/2021 

00:00:00 

KAN AND KRISHME Attorneys at 

Law KNK House, A-11, Shubham 

Enclave Paschim Vihar, New Delhi- 

110063, India  

knk@kankrishme.com 

193 DELHI 201917027341  
22/03/2021 

00:00:00 

C/O LAKSHMI KUMARAN &  

SRIDHARAN, B6/10, Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 
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REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 
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mahua.ray@remfry.com,remfry-

sagar@remfry.com 

195 DELHI 201917036076  
22/03/2021 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN, B6/10, Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 

196 DELHI 201917045040  
22/03/2021 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 

009,India.  

mahua.ray@remfry.com,remfry-

sagar@remfry.com 

197 DELHI 202017003808  
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anovIP 45/1, Floor No. 3, Corner 

Market, Malviya Nagar, New Delhi 

- 110017, INDIA  

info@anovip.com 

198 DELHI 201817000607  
22/03/2021 

00:00:00 

De Penning & De Penning 2B, 

Ground Floor, Solitaire Plaza MG 

Road, Gurgaon 122002 

patent@depenning.com 

199 DELHI 201817017749  
22/03/2021 

00:00:00 

KHURANA And KHURANA 

Advocates and IP Attorneys E 13 

UPSIDC Site IV Behind Grand 

Venice Kasna Road Greater Noida 

201310 UP National Capital Region 

India. 

info@khuranaandkhurana.com,docket

@khuranaandkhurana.com 
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22/03/2021 

00:00:00 

GROSER & GROSER, Patent and 

Trade Mark Attorneys, of D - 1/5 

DLF Qutab Enclave, Phase I, 

Gurgaon, INDIA.  

kevin@groserandgroser.com 
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S. S. Rana And Co. Advocates 

Patent And Trademark Attorneys 

317 LawyersÊ Chambers High 
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patents@ssrana.com 
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REMFRY & SAGAR Attorneys-at-Law 
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ranjna.dutt@remfry.com,remfry-

sagar@remfry.com 
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22/03/2021 

00:00:00 

REMFRY & SAGAR ATTORNEYS-

AT-LAW REMFRY HOUSE 
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GURGAON 122 009, INDIA.  

remfry-

sagar@remfry.com,patents@remfry.com 

204 DELHI 202017011790  
22/03/2021 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN, B6/10, Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 

205 DELHI 201817009944  
22/03/2021 

00:00:00 

REMFRY And SAGAR Attorneys at 

Law Remfry House Millennium Plaza 

Sector 27 Gurgaon 122 009 India.  

remfry-sagar@remfry.com 

206 DELHI 201817012584  
22/03/2021 

00:00:00 

KAndS PARTNERS Intellectual 

Property Attorneys 515 B Platinum 

Tower 5th Floor Sohna Road Sector 

47 Gurgaon  122002 India  

ipo@knspartners.com 
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22/03/2021 

00:00:00 

DR. ABID ALI KHAN 

DEPARTMENT OF 

MECHANICAL ENGINEERING, 

Z H COLLEGE OF ENGG. & 

TECH., A.M.U., ALIGARH-

202002, U.P., INIDA 

abid.khan.me@amu.ac.in 
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C/O LAKSHMI KUMARAN & 
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iprdel@lakshmisri.com 
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23/03/2021 
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C/O LAKSHMI KUMARAN & 

SRIDHARAN, B6/10, Safdarjung 
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IPRDEL@LAKSHMISRI.COM 
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23/03/2021 
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Anand And Anand B 41 

NIZAMUDDIN EAST 
email@anandandanand.com 

211 DELHI 201817018418  
23/03/2021 

00:00:00 

KAN AND KRISHME Attorneys at 

Law, A-11, Shubham Enclave, Paschim 

Vihar, New Delhi-110063, India 

knk@kankrishme.com 
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23/03/2021 

00:00:00 

KAN AND KRISHME Attorneys at 

Law A 11 Shubham Enclave 

Paschim Vihar New Delhi 110063 

India 

ipo@knspartners.com,knk@kankrishme

.com 

213 DELHI 202017051311  
23/03/2021 

00:00:00 

KAN AND KRISHME Attorneys at 

Law, A-11, KNK House, Shubham 

Enclave, Paschim Vihar, New 

Delhi-110063, India 

kankrishmefer@gmail.com,knk@kankr

ishme.com 
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23/03/2021 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India. - Telephone No. 91-124-280-

6100 Telefax No. 91-124-280 6101 

E-mail: remfry-sagar@remfry.com 

patents@remfry.com 

mahua.ray@remfry.com,remfry-

sagar@remfry.com,patents@remfry.co
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215 DELHI 201917039790  
23/03/2021 

00:00:00 

De Penning & De Penning 2B, 

Ground Floor, Solitaire Plaza MG 

Road Gurgaon 122002 

patent@depenning.com 

216 DELHI 201917001651  
23/03/2021 

00:00:00 

De Penning & De Penning 2B, 

Ground Floor, Solitaire Plaza, MG 

Road , Gurgaon 122002  

patent@depenning.com 

217 DELHI 201917003441  
23/03/2021 

00:00:00 

LEXORBIS 709/710, Tolstoy 

House 15-17, Tolstoy Marg, New 

Delhi  110 001 T: 91 11 23716565 | 

F: 91 11 23716556 

rahul@lexorbis.com,mail@lexorbis.co
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23/03/2021 

00:00:00 

SUBRAMANIAM & 

ASSOCIATES, Attorneys - at  law, 

7th Floor, M3M Cosmopolitan, 

Sector 66, Golf Course Extension 

Road, Gurugram  122001, National 

Capital Region, India 

sna@sna-ip.com 

219 DELHI 201717032127  
23/03/2021 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 

220 DELHI 201917041697  
23/03/2021 

00:00:00 

Masilamani Law Partners B-25, 

Sector 92, NOIDA, Uttar Pradesh  

201304,India 

nitin.masilamani@mlpchambers.com 

221 DELHI 202017011540  
23/03/2021 

00:00:00 

Abhilasha IP RZB-51, BINDAPUR 

EXT., UTTAM NAGAR, NEW 

DELHI - 110059 

patentm.india@gmail.com,info@abhila

shaip.com,abhilasha.ip.india@gmail.co
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23/03/2021 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN, B6/10, Safdarjung 
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iprdel@lakshmisri.com 
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Flat No. 021, Mahagun Maestro, 

Plot F21 A, Sector 50, Noida, Uttar 
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legal@fiduslawchambers.com,shwetasr

ee@fiduslawchambers.com 
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23/03/2021 

00:00:00 

Masilamani Law Partners B-25, 

Sector 92, NOIDA, Uttar Pradesh  

201304, India 

nitin.masilamani@mlpchambers.com 

225 DELHI 201917019910  
23/03/2021 

00:00:00 

D.P AHUJA & Co. DLF STAR 

TOWER, OFFICE NO. 510, 

SECTOR-30, GURGAON 122 001 

NCR, INDIA  

PATENTS@DPAHAUJA.COM,PATE

NTS@DPAHUJA.IN 

226 DELHI 202014011280  
23/03/2021 

00:00:00 

Kshitij Malhotra B-703, Crown 

Apartments, Plot 18B, Sector 7, 

Dwarka, New Delhi  110075, India 

Telephone No.: +91-011-42603499 

Mobile No.: +91-9711006619 Fax No.: 

+91-011-42610299 

gipindia.ipr@gmail.com,mail@gip-india.in 

227 DELHI 202017001326  
23/03/2021 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India  

archana@anandandanand.com,email@a

nandandanand.com 

228 DELHI 201617028411  
23/03/2021 

00:00:00 

Lall & Sethi Advocates D 17 South 

Extension II 

sna@sna-

ip.com,akhanna@indiaip.com,info@ind

iaip.com 

229 DELHI 201617040833  
23/03/2021 

00:00:00 

K & S Partners 515 B Platinum 

Tower 5th Floor Sohna Road Sector 

47 Gurgaon 122002 National 

Capital Region India 

ipo@knspartners.com 

230 DELHI 201814047594  
23/03/2021 

00:00:00 

Masilamani Law Partners B-25, 

Sector 92, NOIDA, Uttar Pradesh  

201304, India 

nitin.masilamani@mlpchambers.com 

231 DELHI 201711044032  
23/03/2021 

00:00:00 

KRISHNA & SAURASTRI 

ASSOCIATES LLP 74/F, Venus 

Worli Sea Face Mumbai  400 018 

info@krishnaandsaurastri.com,patent@

krishnaandsaurastri.com,blr@krishnaan

dsaurastri.com 

232 DELHI 201714006468  
23/03/2021 

00:00:00 

IPR INTERNATIONAL 

SERVICES Block No. 8, Building 

No. 2, Ground Floor, Rajinder 

Nagar, New Delhi-110060, INDIA 

docketing@ipr.in 

233 DELHI 201917035574  
23/03/2021 

00:00:00 

SUBRAMANIAM & ASSOCIATES, 

Attorneys - at  law, 7th Floor, M3M 

Cosmopolitan, Sector 66, Golf Course 

Extension Road, Gurugram  122001, 

National Capital Region, India Tel: +91-

124-4849700 Fax: +91-124-4849798 / 

4849799 Mobile Nos.: +91 7042499356; 

9205965311 

sna@sna-ip.com,docket.sna@gmail.com 

234 DELHI 201917053737  
23/03/2021 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India  

archana@anandandanand.com,email@a

nandandanand.com 

235 DELHI 201911019323  
23/03/2021 

00:00:00 

Vikas Asawat, Registered Patent 

Agent & Advocate, 3/183, Ganesh 

Talab, Basant, Vihar Kota, 

Rajasthan Pin 324009 India 

vsasawat@gmail.com 
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23/03/2021 

00:00:00 

P S DAVAR; P S DAVAR & Co., 

N-220, Greater Kailash-1 New 

Delhi-110048, India Email: 

psdavar@psdavar.com Ph. No.: 

9811402998 

psdavar@psdavar.com 
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Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India  

archana@anandandanand.com,email@a

nandandanand.com 
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23/03/2021 

00:00:00 

KAN and KRISHME 

ADVOCATES, PATENT and 

TRADEMARK ATTORNEYS 

KNK House, A-11, Shubham 

Enclave, Paschim Vihar, New 

Oelhi-11 0063, India. 

knk@kankrishme.com 
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00:00:00 

anovIP 45/1 Floor No. 3 Corner 
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110017 INDIA Telephone No. 011  

41835550 Fax No. 011  41835551 

info@anovip.com 
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23/03/2021 

00:00:00 

KAN AND KRISHME Attorneys at 

Law A 11 Shubham Enclave 

Paschim Vihar New Delhi 110063 

India 

knk@kankrishme.com 
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23/03/2021 

00:00:00 

DE PENNING and DE PENNING 

2B, GROUND FLOOR, 

SOLITAIRE PLAZA MG ROAD 

GURGAON 122002, INDIA. 

patent@depenning.com 

242 DELHI 201917050299  
23/03/2021 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN, B6/10, Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 

243 DELHI 201911019433  
23/03/2021 

00:00:00 

M/s. ipMetrix Consulting Group No. 

84, 1st Floor, 4th Cross, Panduranga 

Nagar, Bannerghatta Road, 

Bangalore - 560 076 

patent@ipmetrix.com 

244 DELHI 201914009991  
23/03/2021 

00:00:00 

Masilamani Law Partners B-25, 

Sector 92, NOIDA, Uttar Pradesh  

201304, India 

nitin.masilamani@mlpchambers.com 

245 DELHI 201817021388  
23/03/2021 

00:00:00 

KAN AND KRISHME Attorneys at 

Law, KNK House, A-11, Shubham 

Enclave, Paschim Vihar, New 

Delhi-110063, India 

knk@kankrishme.com 

246 DELHI 201617042919  
23/03/2021 

00:00:00 

MIRANDAH ASIA (INDIA) 

LEVEL 5, CADDIE 

COMMERCIAL TOWER, 

HOSPITALITY DISTRICT, 

AEROCITY, IGI AIRPORT, NEW 

DELHI  110 037, INDIA 

india@mirandah.co.in,manisha@lexorb

is.com 

247 DELHI 2153/DEL/2015  
23/03/2021 

00:00:00 

S. MAJUMDAR & CO., 5 Harish 

Mukherjee Road, Kolkata  700 025, 

West Bengal, India 

cal@patentindia.com 

248 DELHI 2313/DEL/2015  
23/03/2021 

00:00:00 

5/1, (FIRST FLOOR), KALKAJI 

EXTENSION NEW DELHI-110 

019  

delhi@lsdavar.in 

249 DELHI 201811025275  
23/03/2021 

00:00:00 

SHOLLA SAHIL COMPUTER 

SCIENCE & ENGG, NIT 

SRINAGAR, HAZRATBAL, 

SRINAGAR, J&K, 190006, INDIA 

sahilsholla@gmail.com 

250 DELHI 201814031692  
23/03/2021 

00:00:00 

c/o Lall & Sethi, D-17, South 

Extension  II, New Delhi  110 049 

India. 

info@indiaip.com,akhanna@indiaip.co

m 
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251 DELHI 201714034873  
23/03/2021 

00:00:00 

RNA, IP Attorneys 401-402, 4th 

Floor, Suncity Success Tower, 

Sector - 65, Golf Course Extension 

Road, Gurgaon - 122 005, National 

Capital Region (Haryana), India 

patents@rnaip.com,info@rnaip.com 

252 DELHI 202017016404  
23/03/2021 

00:00:00 

Shardul Amarchand Mangaldas & 

Co. Amarchand Towers 216, Okhla 

Industrial Estate, Phase-III, New 

Delhi-110020, India Tel: (91) (11) 

41590700 / 40606060, 41000541 

Fax: (91) (11) 26924900 Mobile: 91 

98100 10435 

dev.robinson@AMSShardul.com 

253 DELHI 201818027074  
23/03/2021 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN, B6/10, Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com,konpal@laksh

misri.com,prashant.phillips@lakshmisri

.com,joginder.singh@lakshmisri.com 

254 DELHI 201714038926  
23/03/2021 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India Phone No: 0091-11-

24355076, 91-120-4059300 Fax No: 

0091-11-24354243, 91-120-

4243056-58 E-mail: 

email@anandandanand.com, 

archana@anandandanand.com; 

Mobile No: +91 9717990240 

archana@anandandanand.com,email@a

nandandanand.com 

255 DELHI 201814049139  
23/03/2021 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India.  

patents@remfry.com,remfry-

sagar@remfry.com 

256 DELHI 201811024077  
23/03/2021 

00:00:00 

K&S PARTNERS 515-B, Platinum 

Tower, 5th Floor, Sohna Road, 

Sector 47, Gurgaon 

hyderabad@knspartners.com 

257 DELHI 201811026712  
23/03/2021 

00:00:00 

LEXORBIS 709/710, Tolstoy 

House 15-17, Tolstoy Marg, New 

Delhi  110 001 India 

MAIL@LEXORBIS.COM,mail@lexor

bis.com 

258 DELHI 201917029233  
23/03/2021 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India  

archana@anandandanand.com,email@a

nandandanand.com 

259 DELHI 201917037577  
23/03/2021 

00:00:00 

Swati Varshney, mirandah asia 

(india), Level 5, Caddie Commercial 

Tower, Hospitality District, 

Aerocity, IGI Airport, New Delhi  

110 037  

swativarshney.main@gmail.com 

260 DELHI 202017048295  
23/03/2021 

00:00:00 

Shardul Amarchand Mangaldas & 

Co. Amarchand Towers 216, Okhla 

Industrial Estate, Phase-III, New 

Delhi-110020, India Tel: (91) (11) 

41590700 / 40606060, 41000541 

Fax: (91) (11) 26924900 Mobile: 91 

98100 10435 Email: 

dev.robinson@amsshardul.com 

dev.robinson@AMSShardul.com 

261 DELHI 201917023655  
23/03/2021 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India. 

 

mahua.ray@remfry.com,remfry-

sagar@remfry.com 
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262 DELHI 201917049701  
23/03/2021 

00:00:00 

SAIKRISHNA & ASSOCIATES 

ADVOCATES B-140, Sector 51, 

Noida-201301, NCR, India  

garima@saikrishnaassociates.com,paten

t@saikrishnaassociates.com 

263 DELHI 201811035517  
23/03/2021 

00:00:00 

Khaitan & Co One Indiabulls 

Centre, 13th Floor 841, Senapati 

Bapat Marg Elphinstone Road 

Mumbai 400013, Maharashtra, India 

kcopatents@khaitanco.com,adheesh.nar

golkar@khaitanco.com 

264 DELHI 201814049080  
23/03/2021 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India  

archana@anandandanand.com,email@a

nandandanand.com 

265 DELHI 202017056674  
23/03/2021 

00:00:00 

KAN AND KRISHME Attorneys at 

law, A-11, KNK House, Shubham 

Enclave, Paschim Vihar, New 

Delhi-110063, India. 

kankrishmefer@gmail.com,knk@kankr

ishme.com 

266 DELHI 201611041569  
23/03/2021 

00:00:00 

INTTL ADVOCARE F-252 Lane 

W/5, Western Avenue, Sainik 

Farms, New Delhi  110 062,INDIA 

vishal@inttladvocare.com,ipcare@inttl

advocare.com 

267 DELHI 201611015238  
23/03/2021 

00:00:00 

Ms. Kompal Bansal (Patent Agent No. 

IN/PA/1754) For Corporate Consultants 

# 5568, Sector 38 West , Chandigarh -

160014 

consultants.corporate@gmail.com,ipec@en

nobleip.com 

268 DELHI 2308/DEL/2013  
23/03/2021 

00:00:00 

YADAV DEEPAK H.NO.3105, 

SECTOR 23-D, CHANDIGARH, 

INDIA -160 023. 

dpakindian@yahoo.co.in 

269 DELHI 4071/DEL/2015  
23/03/2021 

00:00:00 

KAN AND KRISHME Attorneys at 

Law, B-483, KNK House, Meera 

Bagh, Paschim Vihar, New Delhi-

110063, India 

knk@kankrishme.com 

270 DELHI 201914009712  
23/03/2021 

00:00:00 

SAIKRISHNA & ASSOCIATES 

ADVOCATES B-140, Sector 51, 

Noida-201301, NCR, India  

patent@saikrishnaassociates.com,garim

a@saikrishnaassociates.com 

271 DELHI 201917041428  
23/03/2021 

00:00:00 

K&S PARTNERS Intellectual 

Property Attorneys 515-B, Platinum 

Tower, 5th Floor, Sohna Road, 

Sector 47, Gurgaon - 122002, 

National Capital Region, India  

IPO@KNSPARTNERS.COM,ipo@kns

partners.com 

272 DELHI 201917014846  
23/03/2021 

00:00:00 

LEXORBIS 709/710, Tolstoy 

House 15-17, Tolstoy Marg, New 

Delhi  110 001 India 

rahul@lexorbis.com,mail@lexorbis.co

m 

273 DELHI 201917015235  
23/03/2021 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India.  

mahua.ray@remfry.com,remfry-

sagar@remfry.com 

274 DELHI 202011050789  
23/03/2021 

00:00:00 

INVENTIP LEGAL SERVICES 

LLP, 4th Floor, 91Springboard, D-

107, Sector 2, Noida, Uttar Pradesh  

201301 India 

jashandeep@inventip.in 

275 DELHI 202017000438  
23/03/2021 

00:00:00 

RAJESHWARI & ASSOCIATES 

AMSOFT BUSINESS CENTRE, 

UNITECH TRADE CENTRE, 

Sector 43, Gurgaon- 122 002, 

Haryana, India;  

patent@ralegal.co.in 

276 DELHI 201717010489  
23/03/2021 

00:00:00 

Anand and Anand Advocates B 41 

Nizamuddin East New Delhi  

110013 India 

email@anandandanand.com 
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277 DELHI 201717015758  
23/03/2021 

00:00:00 

D - 1/5 DLF QUTAB ENCLAVE, 

PHASE I, GURGAON, INDIA.  
kevin@groserandgroser.com 

278 DELHI 201611027796  
23/03/2021 

00:00:00 

HEAD, INNOVATION 

PROTECTION UNIT (IPU), CSIR 

NISCAIR BUILDING, 3RD 

FLOOR, 14 SATSANG VIHAR 

MARG, NEW DELHI-110067, 

INDIA  

head.ipu@niscair.res.in 

279 DELHI 201811031533  
23/03/2021 

00:00:00 

DR. AMIYA KUMAR DASH BML 

MUNJAL UNIVERSITY 67 KM 

MILESTONE, NATIONAL 

HIGHWAY 8, GURGAON, 

HARYANA -122413. 

amiya.dash@bmu.edu.in 

280 DELHI 201814043596  
23/03/2021 

00:00:00 

OBHAN & ASSOCIATES, N -94, 

SECOND FLOOR, PANCHSHILA 

PARK, NEW DELHI-110017, 

INDIA  

email@obhans.com 

281 DELHI 201817015114  
23/03/2021 

00:00:00 

KHURANA And KHURANA 

Advocates and IP Attorneys E 13 

UPSIDC Site IV Behind Grand 

Venice Kasna Road Greater Noida 

201310 UP National Capital Region 

India. 

info@khuranaandkhurana.com,docket

@khuranaandkhurana.com 

282 DELHI 202017048848  
23/03/2021 

00:00:00 

CIP LEGIT Intellectual Property 

Counsels 8-306, Dharampura, 

Bahadurgarh  124 507, Haryana, 

India 

services@ciplegit.com 

283 DELHI 202111010701  
23/03/2021 

00:00:00 

Astha Jalan IN/PA-3047 Agent of 

Balaji IP Practice, B-83, 3rd Floor, 

Dena Bank Building, IP Extension, 

Near Mayur Public School, New 

Delhi, Delhi 110092, India 

Jalanastha64@gmail.com,info@balajiip

practice.com 

284 DELHI 201917005693  
23/03/2021 

00:00:00 

DJS LEGAL - ATTORNEYS AT 

LAW 302, NIRMAL TOWER 

BUILDING, 26 BARAKHAMBA 

ROAD, CONNAUGHT PLACE, 

NEW DELHI 110001 INDIA 

bhatla.durga@gmail.com,info@djslegal

.com 

285 DELHI 201817049051  
23/03/2021 

00:00:00 

K&S PARTNERS Intellectual 

Property Attorneys 515-B, Platinum 

Tower, 5th Floor, Sohna Road, 

Sector 47, Gurgaon - 122002, 

National Capital Region, India 

IPO@KNSPARTNERS.COM,ipo@kns

partners.com 

286 DELHI 201717040308  
23/03/2021 

00:00:00 

KHURANA & KHURANA 

Advocates and IP Attorneys E 13 

UPSIDC Site IV Behind Grand 

Venice Kasna Road Greater Noida 

201310 UP National Capital Region 

India. 

 

info@khuranaandkhurana.com,docket

@khuranaandkhurana.com 

287 DELHI 201914031173  
23/03/2021 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India  

archana@anandandanand.com,email@a

nandandanand.com 

288 DELHI 201917013354  
23/03/2021 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN B6/10, Safdarjung 

Enclave New Delhi 110029 India 

IPRDEL@LAKSHMISRI.COM,iprdel

@lakshmisri.com 
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289 DELHI 201917016537  
23/03/2021 

00:00:00 

D.P AHUJA & Co. DLF STAR 

TOWER, OFFICE NO. 510, 

SECTOR-30, GURGAON 122 001 

NCR, INDIA 91(33)40177100 

+919831360050 91(33)40088262 

PATENTS@DPAHAUJA.COM,patent

s@dpahuja.com,PATENTS@DPAHUJ

A.IN 

290 DELHI 201917026799  
23/03/2021 

00:00:00 

OBHAN & ASSOCIATES, N -94, 

SECOND FLOOR, PANCHSHILA 

PARK, NEW DELHI-110017, 

INDIA  

essenese@obhans.com,email@obhans.c

om 

291 DELHI 201917015341  
23/03/2021 

00:00:00 

LEXORBIS 709/710, Tolstoy House 15-

17, Tolstoy Marg, New Delhi  110 001 

India 

rahul@lexorbis.com,mail@lexorbis.com 

292 DELHI 201917016142  
23/03/2021 

00:00:00 

Singh & Associates Founder - Manoj K. 

Singh Advocates & Solicitors N 30, 

Malviya Nagar, New Delhi 110017, 

INDIA  

shrimant@singhassociates.in,newdelhi@sin

ghassociates.in 

293 DELHI 201818018698  
23/03/2021 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Tower A, 8th 

Floor, Gurgaon 122 009, India 

remfry-sagar@remfry.com 

294 DELHI 201714041786  
23/03/2021 

00:00:00 

K&S PARTNERS Intellectual 

Property Attorneys 515-B, Platinum 

Tower, 5th Floor, Sohna Road, 

Sector 47, Gurgaon-122002, 

National Capital Region, India. 

Telephone No. +911244708700 

Mobile No. +91 8130055293 Fax 

No. +911244708760 E-mail ID 

ipo@knspartners.com 

ipo@knspartners.com 

295 DELHI 201717042727  
23/03/2021 

00:00:00 

MEHTA & MEHTA ASSOCIATES 

MEHTA HOUSE, B-474, 

SUSHANT LOK-I, SECTOR 27, 

GURGOAN-122002, NCR, INDIA 

mehta@mehtaip.com 

296 DELHI 202017038098  
23/03/2021 

00:00:00 

KAN AND KRISHME Attorneys at 

Law, A-11, Shubham Enclave, 

Paschim Vihar, New Delhi-110063, 

India 

kankrishmefer@gmail.com,knk@kankr

ishme.com 

297 DELHI 201917034763  
23/03/2021 

00:00:00 

K&S PARTNERS Intellectual 

Property Attorneys 515-B, Platinum 

Tower, 5th Floor, Sohna Road, 

Sector 47, Gurgaon - 122002, 

National Capital Region, India  

IPO@KNSPARTNERS.COM,ipo@kns

partners.com 

298 DELHI 201917047538  
23/03/2021 

00:00:00 

Swati Varshney, mirandah asia 

(india), Level 5, Caddie Commercial 

Tower, Hospitality District, 

Aerocity, IGI Airport, New Delhi  

110 037 

swativarshney.main@gmail.com 

299 DELHI 202011053136  
23/03/2021 

00:00:00 

Jayoti Vidyapeeth WomenÊs 

University, Vedaant Gyan Valley, 

Village-Jharna, Mahala Jobner Link 

Road, Jaipur Ajmer Express Way, 

NH-8, Jaipur-303122, Rajasthan 

(INDIA)  

advo@jvwu.ac.in 

300 DELHI 201917014101  
23/03/2021 

00:00:00 

SAIKRISHNA & ASSOCIATES 

ADVOCATES B-140, Sector 51, 

Noida-201301, NCR, India  

garima@saikrishnaassociates.com,paten

t@saikrishnaassociates.com 
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301 DELHI 4100/DEL/2015  
23/03/2021 

00:00:00 

Anand & Anand Advocates B-41, 

Nizamuddin East New Delhi  

110013, India  

archana@anandandanand.com,email@a

nandandanand.com 

302 DELHI 201711035521  
23/03/2021 

00:00:00 

S. MAJUMDAR & CO., G-48, 

LGF, Lajpat Nagar  III, New Delhi  

110 024, India 

del@patentindia.com 

303 DELHI 202017005803  
23/03/2021 

00:00:00 

OBHAN & ASSOCIATES N -94, 

SECOND FLOOR, PANCHSHILA 

PARK, NEW DELHI-110017, 

INDIA  

essenese@obhans.com,email@obhans.c

om 

304 DELHI 202017041889  
23/03/2021 

00:00:00 

Bhatnagar & Associates, Patents , 

Design & Trade mark Attorneys, 

161, Vigyan Vihar, Delhi  110 092 

bhatnagarmp@yahoo.com 

305 DELHI 201717038198  
23/03/2021 

00:00:00 

KAN AND KRISHME Attorneys at 

Law A 11 Shubham Enclave 

Paschim Vihar New Delhi 110063 

India 

knk@kankrishme.com 

306 DELHI 201717042665  
23/03/2021 

00:00:00 

KAN AND KRISHME Attorneys at 

Law A 11 Shubham Enclave 

Paschim Vihar New Delhi 110063 

India 

knk@kankrishme.com 

307 DELHI 202014025734  
23/03/2021 

00:00:00 

KAN AND KRISHME, KNK 

House, A-11, 1st to 3rd Floor, 

Shubham Enclave, Paschim Vihar, 

New Delhi-110063, INDIA 

knk@kankrishme.com,ip.status@kankri

shme.com 

308 DELHI 202017054669  
23/03/2021 

00:00:00 

K&S PARTNERS Intellectual Property 

Attorneys 515-B, Platinum Tower, 5th 

Floor, Sohna Road, Sector 47, Gurgaon-

122002, National Capital Region, India. 

Telephone No. +911244708700 Mobile 

No. +91 8130055293 Fax No. 

+911244708760 E-mail ID 

ipo@knspartners.com 

ipo@knspartners.com 

309 DELHI 201711019806  
23/03/2021 

00:00:00 

DR. SEEMA HEAD, 

INNOVATION PORTECTION 

UNIT (IPU), CSIR NISCAIR 

BUILDING, 3RD FLOOR, 14 

SATSANG VIHAR MARG, NEW 

DELHI-1100067  

head.ipu@niscair.res.in 

310 DELHI 201714043048  
23/03/2021 

00:00:00 

KAN AND KRISHME Attorneys at 

Law, A-11, Shubham Enclave, 

Paschim Vihar, New Delhi-110063, 

India 

knk@kankrishme.com 

311 DELHI 201917047368  
23/03/2021 

00:00:00 

K & S PARTNERS Intellectual 

Property Attorneys 515-B, Platinum 

Tower, 5th Floor, Sohna Road, 

Sector 47, Gurgaon - 122002, 

National Capital Region, India 

mumbai@knspartners.com,ipo@knspar

tners.com 

312 DELHI 201917051353  
23/03/2021 

00:00:00 

KAN AND KRISHME Attorneys at 

Law, A-11, Shubham Enclave, 

Paschim Vihar, New Delhi-110063, 

India 

kankrishmefer@gmail.com,knk@kankr

ishme.com 

313 DELHI 201914020641  
23/03/2021 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 

122009,India. 

remfry-sagar@remfry.com 



The Patent Office Journal No. 14/2021 Dated  02/04/2021                                    17721 

 

 

 

314 DELHI 202011020335  
23/03/2021 

00:00:00 

Anugu Vijaya Bhaskar Reddy, Flat 

No 102, H.No 12-44, Sri Lakshmi 

Nilayam, Lane No 1, Road No 1, 

P&T Colony, Boduppal, Hyderabad, 

Telangana, PIN-500092, India. 

avbreddy9@gmail.com,drdolly2709@g

mail.com 

315 DELHI 201914040808  
23/03/2021 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India  

archana@anandandanand.com,email@a

nandandanand.com 

316 DELHI 201917028416  
23/03/2021 

00:00:00 

GROSER & GROSER, Patent and 

Trade Mark Attorneys, of D - 1/5 DLF 

Qutab Enclave, Phase I, Gurgaon, 

INDIA.  

kevin@groserandgroser.com 

317 DELHI  201814046441  
23/03/2021 

00:00:00 

SAIKRISHNA & ASSOCIATES 

ADVOCATES B-140, Sector 51, 

Noida-201301, NCR, India 

patent@saikrishnaassociates.com 

318 DELHI 201617038697  
23/03/2021 

00:00:00 

F 252 Lane W/5 Western Avenue 

Sainik Farms 
vishal@inttladvocare.com 

319 DELHI 201717000902  
23/03/2021 

00:00:00 
D 1/5 DLF Qutab Enclave Phase I kevin@groserandgroser.com 

320 DELHI 201717019599  
23/03/2021 

00:00:00 

GROSER & GROSER Patent and Trade 

Mark Attorneys of D 1/5 DLF Qutab 

Enclave Phase I Gurgaon INDIA. 

kevin@groserandgroser.com 

321 DELHI 201717025184  
23/03/2021 

00:00:00 

Singh & Associates Founder Manoj 

K. Singh Advocates & Solicitors N 

30 Malviya Nagar New Delhi 

110017 India Telephone No. 011 

46665000 26680927 Fax No. 011 

46665001 E mail: 

newdelhi@singhassociates.in; 

ipr@singhassociates.in 

ipr@singhassociates.in,newdelhi@sing

hassociates.in 

322 DELHI 201817038009  
23/03/2021 

00:00:00 

INTELLEXIP ADVOCATES DDA 

SFS Flat No. 59, Sector-4, Pocket-1, 

Dwarka, New Delhi-110078, INDIA  

mail@intellexip.com,s.kumar@intellexi

p.com 

323 DELHI 201817049847  
23/03/2021 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN B6/10, Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 

324 DELHI 202014033888  
23/03/2021 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India. - Telephone No. 91-124-280-

6100 Telefax No. 91-124-280 6101 

E-mail: remfry-sagar@remfry.com 

patents@remfry.com 

remfry-

sagar@remfry.com,patents@remfry.co

m 

325 DELHI 202017015981  
23/03/2021 

00:00:00 

anovIP 45/1, Floor No. 3, Corner 
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